Wednesday

Vol.1 17th February, 1954

PARLIAMENTARY DEBATES

HOUSE OF THE PEOPLE

OFFICIAL REPORT

(Part |- Questions and Answers )

VOLUME I, 1954

Sixth Session
1954

PARLIAMENT SECRETARIAT
NEW DELHI
T99L 8D



~
PARLIAMENTARY DEBRTES™

Gazefty: f Dottt
Perlianowi oo
Fin . i
Bk M

ACC N 22 2 e
(7 B8 1o N30 KT B B

S

(Part I—Questions and Answers)
OFFICIAL REPORT

41
HOUSE OF THE PEOPLE
Wednesday, 17th February, 1954

The House met at Two of the Clock
[Mr. SpeakeR in the Chair]

ORAL ANSWERS TO QUESTIONS

GRATUITY TO RAILWAYMEN

*36. Shri Frank Anthomy: Will
Minister of Rallways be pleased
state:

(a) whether it is a fact that rail-
waymen who retire or resign even
after having completed, 30 years of
service are not entitled as a matter of
right to gratuity; and

(b) the policy of the Railway Ad-
ministration in regard to payment of
gratuity to railwaymen, who resign
after having completed 30 years of
approved service?

the
to

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Gratuity is essentially a reward for
approved service, and cannot be claim-
ed as a matter of right.

(b) Gratuity is paid in such rases.

Shri Frank Anthony: With respect
to the answer to part (a), may I
know whether this policy of the Rail-
ways is not against a succession of
judgments by industrial courts which
have lMid down that all lindustrial
concerns shall now give gratuity as
a matter of right to employees who
have a service of fifteen ycars?

Shri Alagesan: Generally they get
this gratuity, but it is given for effl-
cient, faithful snd loyal service. If
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there are any defects in the course of
the service, then certain exceptions
are made, but generally it is given as
a matter of course.

Shri Frank Anthony: That is not
my gquestion. | want to know whe-
ther in a case where an employee has
an exemplary record of service for
a period of fifteen years and then
seeks to resign or voluntarily retire,
the gratuily is given a; a matter of
right in terms uf the judgments of
the industrial courts, cy whether it is
automatically withheld on the Rail-
ways.

Shri AMgesan: When an employee
retires after = clean record of service
of fifteen years, certainly he gets it.

Shri Frank Anthony: I have got
many instances, but 1 shall give only
one. For instance, may I know why
in the case of driver Allan of Kan-
pur who has got a record of thirty-
two years of exemplary service, when
he asked for voluntary retirement, it
was accepted but it was stated that
he could not get this gratuity?

Shri Alagesan: Surely, the hon.
Member wil]l not expe:t me to gn into
this individual case. I do not know
anything about this.

PERFORMANCE BonDps ON CONTRACTS

*37. Shri Bansal: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether it is a fact that Gov-
ernment insist on covering their con-
tracts for various schemes with per-
formance bonds;
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(b) in which particular contracts of
the Ministry these bonds have been
taken during the year 1953-54;

(¢) the totlal value of the contracts
for which bonds have been taken; and

(d) the namces of the Banks and
Insurance Companies which have
given these bonds?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes,

(b) to (d). A statement explain-
ing the position is placed on the
Table of the House. |[See Appendix
I, annexure No. 11.]

Shri Bansal: Has it been brcught
to the notice of Government that in
gome cases Indian flrms have been
precluded from offering tenders be-
cause there are no adequate facilities
for executing bonds in this country?

Dr. P. S. Deshmukh: There is no
case of which I know at the present
moment,

Shri Bansal: From the statement
laid on the Table of the House, I
find that out of the eight contracts in
respect of which information is given,
performance bonds were executed in
three cases; in the otncer five  cases,
only securities were given. May 1
know whether in those three other
cases als;, the tendering parties were
informed that securities would do if
performance bonds could not be
executed!

Dr. P. 8. Deshmukh: I would like to
have nolice of the question.
Raxaur  RaiLwAay CoOLLISION

*38. Shri Amjad Ali: Will the Minis-
ter of Railways be pleased to state:

(a) the causes which led to the
head-on-collision at Raxaul between
a passenger and a goods train on the
2nd January, 1954; and

b) what remedial measures have
been taken to avoid recurrence of such
accidents?
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The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz Khan): (a) The pro-
visional finding of the Government
Inspector of Railways who held an
enquiry into this accident is that it
wws caused by the Mieilure of the
engine crew of the goods train.

(b) Necessary action w.ll be taken
on receipt of the Government Ins-
pector’s final report, which is await-

ed.

Shri Amisd AL From newspaper
reports, 1 find that the Railway Minis-
ter visiteq this place soon after the
accident took place. What operational
fault did he detect which resulted in
thig collision?

Shri Shahnawaz Ehan: The provi-
sional finding of the Government Ins-
pector of Railways, who is the ex-
pert who finds out the causes of acei-
dents, is that it was due to the fault
of the driver of the guods train run-
ning into the block section.

Shri L. N. Mishra: May I knuow the
number of persons killed in this
accident?

Shri Shahnawaz Khan: Ten people
were killed and four were seriously
injured.

Shri Jhulan Sinha: May 1 know
what measures of relief were taken
after the occurrence of the accident,
and has any compensation been paid
to the families of the victims who
have suffereq death and to others
seriously injured?

Shri Shahnawaz Khan: The injured
persons were immediately removeq to
hospitals. As for the compensation,
the District Judge, Champaran, is the
Claims Commissioner and all claims
will be forwarded to him. So far, no
claims have been submitted by any-
body.

Shri L. N. Mishra: May I know
whether there was any government
servant among the persons killed
and if so, who was he?
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Shri Shahnawaz Khan: I have no
information.
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Shri Amjad Ali: With regard to
part (b), when can we expect the
report of the Railway Inspector?

The Deptuy Minister of Railways
and Transport (Shri Alagesan): We
cannot indicate the exact time, but it
will be recelved very soon.,

RAILWAY SALOONS AND PAss PRIVILEGES

*40. Shri M. L. Dwivedil: (a)- Will
the Minister of Railways be pleased
to state the categories of officers who
are entitled to (i) saloons, (ii) four
wheeled carriages, (iii) card passes
and (iv) metal passes in a division?

(b) Are these officers allowed to
carry their families on all the above
categories of passes and if so, why?

(¢) Is it a fact that even class II offi-
cers are provided with carriages and
issued metal passes?

(d) What allowances, if any, are
lthese officers entitled to get in addi-
tion to free pass.facilities to them-
selves and their families?

(e) Is there any check over the
misuse of these concessions?

(f) If so, what is it and how ls it
exercised?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
(i) and (ii). While travelling on
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duty Railway Officers of Administra-
tive Grade are entitled to an 8-wheel-
ed inspection carriage, Officers of
District rank to a 6-wheeled or a
¢-wheeled and other Officers of a
lower rank tg a 4-wheeled inspection
carriage.

(iii) and (iv). Metal or in the al-
ternative card passes are issued to
all Officers whose duties require fre-
quent tours over the division.

(b) These Officers are allowed to
take their families with them on duty
passes of all descriptions.

This facility is allowed as the
Officers have to be out ¢f their head-
quarters frequently and for long
periods.

(c) Yes.

(d) In addition to free passes, the
Officers are eligible for daily allowance
for sely only as admissible under the
rules.

(e) and (f). The ticket checklng
stall are required to check passes or
metal tokens in possession of Officers
travelling on duty in the same man-
ner as they check fare-paying passen-
gers travelling in train services.

Shri M. L. Dwivedi: May I know if
any case of misuse of these facilities
has come to the notice of the Minis-
try?

Shri Alagesan: Not to my kncw-
ledge.

Shri M. L. Dwivedi: May I know if
any enquiry is going to be made to
find out whether any misuse iz be-
ing made of these facilities?

Rhri Alagesan: We have not receiv-
ed any such case. If any case comes
to our notice, certainly we will make
enquiries about it; it is done in the
usual course,

Shri G. P. Sinha: May I kuow if
there is any proposal befare the Gov-
ernment to do away with saloong for
high officlals in view oy the fact that
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the Mimster himself travels in First
or S2cong Class?

Shri Gidwani: I slso want to ask
the same question: is the system of
saloons going to be continued, or
under the new raj it will be abolish-
ed?

The Minister of Railways and
Transport (Shri L. B. Shastri): I do
not know to what new raj the hon.
Member is referring......

Shri Gidwani: The raj of which you
are a Minister,

Shri L, B. Shastri:. . .but I do not
want to compel the officers not to
travel in their inspection coaches. In
iact, the officers are not travelling in
saloons, ‘Saloons’ are their inspec-
tion coaches. They go on duty and
they have tu stay for several days at
wayside stations. 1t is therefore more
convenient for them to trave] in those
coaches.

Shri T. B, Vittal Rao: May I know
whether the officers of the Railway
Board, vr the Genéral Managers, are
allowed the use of salbonsg when they
proceed on leave?

Shri L. B. Shastri: No, Sir.

Fruits
*41, Sardar A. S. Saigal: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether attemnts are being
made to convert inferior types of
fruits of wild trees to table fruits;

(b) if so, where and by whom; and

(¢) whether it is a fact that the
Madhya Pradesh Government started
this work three years ago?

The Minister ol Agriculture (Dr, P.
S. Deshmukh): (a) Yes.

(b) In Punjab. J.P., Bombay and
Madhya Pradesh by the respective
Governments.

(c) Yes.

Sardar A. 8. Saigal: May I know
whether any steps have been taken
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1o preserve large guantiries vf precious
fruits that go to waste during the glut
season?

Dr. P. 8. Deshmukh: This, 1 think,
1Is a different question from what the
hon, Member has asked.

Sardar A. 8. Saigal: May I know
how many licencetholders are there
who manufacture Yond product; and
those who are given licences?

Dr. P. S. Deshmukhk: This
arise out .of the question.

does not

Shri Heda: Can we get an idea of
the wild trees which are going to be
converted into fruit trees?

Dr. P. S. Deshmukh: Generally this
has been confined to mango and
ber trees but some other trees also
can be treated similarly for instance
amla.

Shri Heda: What about babul?
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Dr. P. S. Deshmukh: T is not a fruit =

tree.

INDO-U.S. AIR AGREEMENT

*43. Shri H. N. Mukerjee: Will the
Minister of Communications be pleas-
ed to state the progress that has been
made in the negotiations with the
United States on the conclusion of a
fresh Indo-U.S. agreement on air
travel?

The Deputy Minister of Communi-
catiops (Shri Raj Bahadur): Ng nego-
tiations have started.

Shri H. N. Mukerjee: Is it a [fact
that there have been complaints from
the British and Dutch regarding dis-
crimination in favour of the United
States In regard lo this Agreement?

Shri Raj Bahadur: The matter was
taken up with the United Stateg Gov-
ernment quite early that is in 1951 and
as such these other foreign airlines were
waiting for our final decision.

Shri H. N. Mukerjce: When can we
expect the finalisation of the Agree-
ment which shall not incorporate any
discrimination in favour of the United
States?
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Shri Raj Babadur: Sir, on our part

we have given a notice under the rele-
want clause of tha Agreement to the
Uniteq States Government for the ter-
mination of the present Agreement.

TUBE-WELLS

*44. Shri Raghavaiah: (a) Will the

‘Minister of Food and Agriculture he

‘under the Indo-Ameridan
{Aid Programme, 1952,

pleased to state whether fresh con-
tracts have been given to foreipgn
companies for the construction of
tube-wells during the next three

years? :

(b) If so, which are those compa-
nies?

The Minister of Agricaltare (Dr.

P. 8. Deshmukh): (a) Yes.
(b) French Group of Drilling Com-
panies.

Shri Raghavaiah: Is it a fact that
Technical
contract was

:given to American, German and British

firms for drilling 495 wells?

Dr. P. S. Deshmukh: Yes, certain
eontracts which are the subject matter
of the Agreement with the Technical
Co-operation Administration of the
United States of America have been
given to foreign firms,

know the
in this

Shri Nanadas: May I
amount of money involved
contract?

Dr. P. §. Deshmukh: All this has
been already placed on the Table of
the House. The amount involved runs
intu crores of rupees. The supplemen-
tary agreement provides for a total
expenditure of 5-25 million dollars
and Rs. 2:2 crores which would be con-
tributed by the Government of the
United States of America and the
Government of India, respectively.

Shri T. N. Singh: May I know whe-
ther in view of the past experience,
the Government is protected agalnst
delays in the completion of the con-
tract under the Agreement?
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Dr. P. 8. Deshmukh: Yes, we try to
protect ourselveg against delays and
any other difficulties.

Shri T. N. Singh: By what method?

Dr. P. S. Deshmukh: By imposing
penalties which are part of the Agree-
ment.
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Shri Nanadas: May I know whether

any Indian companies or individuals

are associated with this contract?

Dr, P. S. Deshmukh: In some cases
they are. I am not in a position to
glve detalls.

MEDICAL AND PuBLiC HEALTH SERVICES

*45 Shri T. B. Vittal Rao: Will
the Minister of Health be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the resolu-
tion passed at the All-India Medical
Conference at Hyderabad in Decem-
ber, 1953, stating that the sum allo-
rated by the Centre for Medical and
Public Health Services under the Five
Year Plan needs to be substantially
supplemented; and

(b) if so, whether Government pro-

pose to take any action in this re-
gard?
The Deputy Minister of Health

(Shrimati Chandrasekhar): (a) Yes.

(b) Action has already been taken
to increase the provision in the Plan
for Central Medical and Public Health
Schemes.
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Shri T, B. Vittal Rao: May I know

I would like to accept it if a suitable
by how much the Iincrease has been

made?

Shrimatl Chandrasekhar: There is
an increase of Rs. 242-75 lakhs.

Shri T. B. Vittal Rao: May I know
whether in the resolution it was also
demanded that the ZAll-India Medical
Council Act of 1933 should be modi-
fied so that the Licenciates should be
brought under the purview, of this
Act as per similar to degree holders?

The Minister of Health (Rajkumari
Amrit Kaur): As far as the All-India
Medical Council Act is concerned, the
All-India Medical Council has only
recently sent its views regarding such
amendments as should take place, and
the matter is under the consideration
of the Health Ministry,

VIsIT or CHINESE MINISTER

*47. Shri Muniswamy: (a) Will the
Minister of Health be pleased to state
whether it is a fact that the Health
Minister of China visited India during
the third week of December, 19537

(b) If so, what was the purpose of
the visit?

(¢c) Was any discussion held be-
tween the Chinese Minister and the
Government of India?

The Minister of Health (Rajkumari
Amrit Eaur): (a) Yes; the Chinese
riealth Minister arrived in India at
Calcutta on the 15th December, 1953,
and sailed for China from Bombay
on the 2nd January, 1954.

(b) The Chinese Health Minister
visited India at the invitation of the
Union Health Minister.

(c) The purpose of her visit was to
see our ITealth Institutions.

Shri Muniswamy: May I know whe-
ther any reciprocal visit is under the
contemplation of our Government?

Rajkumari Amrit Eaur: I may say
that T have received an invitation and

opportunity occurs.
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The Deputy Minister of Raiiways
and Transport (Shri Alagesan): (a)
Fifty per year at present.

(b) The recurring expenditure is
Rs. 5% lakhs per annum approximately
and the non-recurring expenditure
about Rs. 50 lakhs.

Shri Bhagwat Jha Azad: May I know
in what branches of engineering this
College specialises?

Shri Alagesan: The hon. Member
wants the subjects that are taught
in this Marine Engineering College,
I can give them: Theory of Mechanics,
Hydraulics, Engineering materials, so
on and sg forth.

Shri Bhagwat Jha Azad: What will

be the prerequisites for admission into
this College?

Shri Alagesan: Students who have
passed Intermediate in the Second
Division are selected and the selection
is purely on merits.

Shri Bhagwat Jha  Azad: : Does
Government grant any stipeng to the
students who desire admission to this
College?

Shri Alagesan: Most of the students

are covered by scholarships offered
by the Government and the Shipping
companies.

Shri Jaipal Singh: Is there a
scheme for fixing State-wise quota for
admission to this College?
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Shri Alagesam: The students are
distributeg all over the country, but
no State-wise quota has been flxed.

Skri S. C. Samanta; May I know
whether with the starting of this ins-
titution, the training in the ship
Dufferin has ceased?

Shri Alagesan: Yes, it has ceased
with reference to Engineering Cadets.

Shri B. 8. Murthy: May I know
whether all the States have been re-
presented in the admissions made last

year?

Shri Alagesan: I do not know with
regard to last year’s admission, but
the students, I know, are distributed
over all the States.

ALL-InDIA  WoMEN's Foop CounciL

*49, Shri 8. N. Das: Will the Min-
ister of Food and Agriculture be
pleased {o state:

(a) whether Government have re-
ceived and considered the resolutions
of the Third All-India Women's Food
Council’'s annual conference held in
Madras;

(b) the extent to
ment have agreed to give
the resolutions; !

.

which Goyern-
effect to

(c¢) whether the scope ‘and activities
of this organisation are likely to ex-
pand during the next financial year;
and

(d) if so, the financial aspect of the
expansion?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Yes

(b) The recommendations made by
the Council have been generally
accepted and given effect to.

(c) Yes.

(d) So far as the Govcrnment is
concerned, it will not mean any in-
crease in the Grant-in-aid to the (foun-
cil during 1954-55 as compared with
the previous years.
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Shri §. N. Das: May I know whether
recommendations have been received
by the Government that this organi-
sation has served its purpose and it
should be closed now?

Shri M. V. Krishnappa: The report
that we have received is that they are
doing _excellent and splendid work,
and they want to expand the work,
and we are going to help them to
expand.

Shri S. N. Das: May I know whether
the Government is aware of the ex-
tent of increased expenditure by
giving effect to the resolutions passed
by the Conference?

Shri M. V. Krishnappa: As far as
we are concerned, we are not going
to increase the grant-in-aid. We are
giving Rs. 1,50,000 every year and we
are not going to increase that amount.

Shri §. N. Das: May I know whe-
ther the Government is aware that
the vrganisation is itself raising some
funds from the public and if so, what
is the amount collected?

Shri M. V. Krishnappa: They have
asked us to continue the grant-in-ald
and we have made a provision of
Rs. 1.50,000 for the next year. All
that we know is that they have diffe-
rent organisations, and that they are
running cafeterias which are very
popular.

Shri 8. N. Das: ] wanted ty know
what i{s the amount that this organi-
sation has collected and on which
basis Government gives monsy?

Shri M. V. Krishnappa: 1 require
notice for that. They have been
asking to start a school at Bombay
for catering and nutrition. That is
under our examination.

WaGt BOARDS

*50. Shrimati Renu Chakravartty:
Will the Minister of Labour be pleas-
ed to state whether Wage Boards for
fixing wages in important industries
have been constituted as recommend-
ed by the Planning Commission?
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The Minister of Labour (Shri V.
V. Girl): No:; but several Advisory
Committees, Sub-Committees, Advisory
Boards, etc., have been set up by
various ‘“appropriate Governments"”
under the Minimum Wages Act. 1948
to assist in the fixation and revision
of minimum wages.

I may add that not only these com-
mittecs, but the Central Advisbry
Board, under sections 5, 6, 7 and 8
has been established to assist the
appropriate Governments in the fixa-
tion and revision of minimum wages.
Many of them are also funectioning as
co-ordinating agencies. Several State
Governments have set up many of
these bodies. These bodies to a great
extent serve the purpose for which
wage boards were recommended by
the Planning Commission.

Shrimati Renu Chakravartty: Does
it mean that now the wage boards as
recommended by the -Fianning Com-
mission are not going fo be set up?

Shri V. V. Giri: It is not so. In
fact, the Planning Commission’s re-
commendation is based upon the Fair
Wages Committee’s report. A Fair
Wages Bill was introduced in Parlia-
ment and We are considering whether
it should be introduced again soon.

Shrimati Renu Chakravartty: May
we know if any rules have becen laid
down as to how to determing the
amount of minimum wages to be given
in particular industries?

Shri V. V. Giri: The hon. Member
is most probably aware that there was
a tripartite conference recently in
Mysore where all these matters were
discussed. The tripartite conference
has given certaip directions. The Cen-
tral Advisory Board is svon meeting.
I shall place the report ot that meet-
ing before the House.

Shrimati Renu Chakravartty: Is it
contemplated that by the agreement
reached by the tripartite agreement
powers wiH be given to the wage
boards to revise the decisions of those
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boards that have already fixed wages,
as also the power to fix wages?

Shri V. V. Girl: The tripartite con-
ference has given these directions and
the Central Advisory Board is going
into that matter.

1

Shri. T. B. Vittal Rao: Arising out
of the reply given by the hon. Minis-
ter that appropriate State Govern-
ments have appuinted wage boards,
may I know whether the Central Gov-
ernment have appointed any wage
boards where labour welfare 15 the
direct concern of the Central Govern-
ment?

Shri V. V. Giri: The Central Gov-
ernment has appointed the Central
Advisory Board.

Shri Nanadas: May [ know the re-
presentation in the wage boards now
constituted?

Shri V. V. Girl: It is of a tripartite
nature.

Shri Raghavalah: Are the Govern-
ment aware......

Mr, Speaker: I am going to the next
question

‘T'RAINING WITHIN INDUSTRY® SCHEME

*51. Shri Namadas: (a) Will the
Minister of Labour be pleased to state
whether Government have formulated
a “Training within Industry” scheme?

(b) If so. what is the Plan?

The Minister of Labour (Shri V.
V. Giri): (a) Yes.

(b) It ig presumed that the enquiry
is about the gcheme mentioned in (a),
and not about any recommendations
in the Five-Year Plan. The services
of two foreign experts in T. W. L
have been requisitioneq and one of
them has already been in the country
for the last six months. It is propos-
ed eventually to establish a National
T. W. 1 Institute in India and officers
to man the Institute are proposed to
be trained under the foreign experts.

Shri Nanadas: What are the sub-
jects that will be taught? To what
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catlegories of workers will this train-
ing be given?

Shri V. V. Giri: It is to all catego-
ries of workers. It is with reference
to conditions in industry.

Shri Nanadas: May I know whether
‘the training will bg givep during the
working hours, or any extra time will
be required for giving this training?
If the tra.ning will be during exira
time, may I know whether the workers
will be paid extra wages?

Shri V. V. Giri: Mostly within work-
ing hours.

Shri Syed Ahmed: May I know who
are the foreign experts who have been
brought?

Shri V. V. Giri: Mr. Clifford Fee.

Shri Bansal: May I know whether
this one expert from the ILO is going
to stay on in the country or he is
leaving soon?

Shri V, V. Giri: He is staying in the
country. Another man is expected
S0vun. -

RAILWAY ACCIDENTS

*52. Shrimati Kamlendu Mati Shah:
Will the Minister of Railways be
pleased {o state the number of rail-
way accidents caused by sabotage
during 1950-19537

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): 27 accidents,
of which there were ecight serious acci-
dents i.e., accidents to trains carry-
ing passemgers, attended with loss of
human life and/or grievous hurt
and/or damage ty Railway property
to the value of approximately Rs.
20,000 or cver in each.

Shrimati Eamlendu Matli Shah:
Have the people responsible for these
incidents been caught and prosecuted?

Shri Shahngwaz Khan: The matter
refers to sabotage in railways. That
is principally a matter of law and
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crder, which is dealt with by the
State Governments concerned.

Mr. Speaker: The point is; whether
he has any informafion on this point

Shri Shahnawaz Khan: So far we
dc not have.

Shri Muniswamy: May I know whe-
ther it is a fact that there is g pro-
posal to appoint an ad hoc committee
to introduce safety measures?

The Minister of Railways and
Transport (Shri L. B. Shastri): There
is no such proposal. .8

EMPLOYMENT EXCHANGES

*53. Dr. Ram Subhag Singh: Will
the Minister of Labour be pleased to
state whether the total number of re-
gistrations at the Employment Ex-
changes in India has increased in the
year 1953-54 over the figures for the
year 1852-53 7

The Minister of Labour (Shri V.
V. Giri): Figures of registrations for
the whole of the financial year 1953-54
are not yet available. Registrations
during the period April 1953 to Decem-
ber, 1953 have, however, not shown an
increase over the figures for the corres-
ponding period of 1952,

Dr. Ram Subhag Singh: What were
the numbers of vacancies notified to
the Employment Exchanges by the
Government and the private employ-
ers? May I know whether the Em-
ployment Exchanges were able to
secure employment opportunities more
than in 19527

Shri V. V. Girl: Not more than in
1952.

Shri B. 8. Murthy: May 1 know
whether the quota of employment given
by the Exchanges is more than that
of 1951-52?

Shri V. V. Girl: Nearly the same.
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Shri Namadas: May I know what
steps have been taken by the Gov-
ernment to attract the employment
seekerg to the Employment Exchanges?

Shri V. V. Girl: Large numbers are
coming and we are not able to place

them,

VALIVADE FLAG STATION

*54. Shri Gidwani: Will the Minis-
ter of Railways be pleased to refer to
the reply given to starred question
No. 1387 on the 24th December, 1833,
regarding conversion of the present
flag station of Valivade into a full-
fledged station, and state whether
Government have considered the
matter and come to any decision?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shabnawaz Khan): The Sou-
thern Railway have been instructrd to
refer the matter to their Zonal Rail-
way Usérs’ Consultative Commlttge
for consideration and take action in
the light of the recommendations made

by that Committee.

Shri Gidwani: Is the conversiva of
a railway station from a flag station
to an ordinary station within the
powers of the Railway Users' Com-
mittee to recommend?

Shri Shahnawaz Khan: The views of
the Consultative Committee are taken
to ascertain whether the station should
be turned nto a tull-fledged Station or
not.

Shri U. M. Trivedl: May 1 know
when these Consumers' societies were
formed......

Mr. Speaker: There are no Consu-
mers' suocieties here

Shri U. M. Trivedi: ] mean Users’
Committee. Do they ever visit any
flag stations?

Shri Shahnawaz Khan: Flag stations
are situated within the areas for
which the Consultative Committees
are appointed and as such they are
supposed to know al] about flag sta-

t1ons.
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Vanamahotsava

*55. Shri N, M. Lingam: Will the
Minister of Food and Agricultute be
pleased to state:

(a) the number of trees planted in
India since last “Vanamahotsava”
was inaugurated, state-wise;

(b)Y the number of survivals; and

(c) the increase in the forest area
of the country as a result of “Vana-
mahotsava”?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) The number of
rees planted during the years 1850
and 1951 is 44'3 and 348 millions res-
vectively. A statement showing the
requisite information is laid on the
Table of the House. [See Appendix
I, annexure No. 12.]

(b) The number of survivals of
trees planted ‘during 1950 and 195!
is 17 and 177 millions respectively.
Information regarding plantation and
survival of trees during 1952 anj 1953,
is still being collected.

(¢) Vanamahotsava is not intended
to take the place of the activities of
the Forest Departments of the State
Governments.

8hri N. M. Lingam: May I know
the steps taken to integrate the iree-
plantation during vanamahotsava with
the forest policy of the Government,
v!f increasing the area under forests,
keeping in view the prover land
policy, nature of the terrain and the
national needs?

Dr. P. S. Deshmukh: As [ said in
reply to part (o) of the question, the
two things are entirely different.
Vanamahotsava is intended fbr the
trees which are intended more for
decoration, shade, etec. Forest policy
and afforestation are different things.
We have got schemes; the State Gov-
ernments have schemes. All the con-
siderations which my hon. friend has
put forward arc beforc them,

Shri N. M. Lingam: 1s it a fact ‘hat
tree-planting during the Vanamahot-
sava programme is at present not or-
ganised on a systematic basis. and
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that there is need fur reorganising it
to secure maximum results?

Dr. P. 8. Deshmukh: I do not know
what would be the most systematic
pasis. We try our best and we think
we are improving from year to vear.
I think the present organisaticn is not
in any way out of date.

Bhri Syed Ahmed: What wag the
cost of this tree-planting?

Dr, P. S. Deshmukh: Tha cost to the
Central Government for all the four
years did not exceed Rs. 48,000. Half
of this amount was spent on trophies
1o foster the spirit of tree-planting.

Shri S. N. Das: How many of these
trees died as orphans and how many
dieg a natural death?

br, P. 8. Deshmukh: No separate
census is kept of these.

Shri G. S, Singh: Is the hon. Minis-
ter aware that there is indiscriminate
tree-cutting on a large scale in various
parts of India, and particularly in
Rajasthan?

Dr. P. 8. Deshmukh: Many articles
have come to my notice abcut this,
and I have taken steps t{o draw the
attention of the State Governments to
this fact. I think in a recent confe-
rence this was discusszi. We: ure
trying to focuss their attentinn on
tkis.

Lasour DisPuTEs

*56. Shri K. P. Sinha: Will the
Minister of Labour be pleased to
state:

(a) the number of disputes bet-
ween Labour and Industry sent to
conciliation officers during the period
from September to December 1853
as far as the Central Government is
concerned;

(b) the number of such
settled by the conciliation
and

disputes
officers;

(c) the number referred to the
Tribunals?

The Minister of Labour
V. Girl): (a) and (b).

(Shri V.
Curnplete
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wnformation is not. available and is-
Leing collected. It will be placed c¢n+
the Table of the House.

(c¢) Three.

Shri K. P, Sinha: May I know the
number of cases referred io Tribunals
at the instance of industry?

Shri V. V. Girl: Notice.

Shri T. B. Vittal Rao: May I know-
if any instance has come to the notice
vf the Government where the Conci-
liation Officer, instead of helping in
resolving disputes. actually advised
the management to take a rigid atti-
tude towards workers’ demands?

Shri V. V. Girl: It has not come to-
my knowledge.

Shri G. P. Sinha: May I know the-

number of disputes which resulted in.
strikes In 19537

Shri V. V. Girl: Notice.

Shri B. 8. Murthy: May 1 know
whether Government are contemplat-

ing .to abolish the posts of Conciliation
Officers?

Shri V. V. Girl: No,

AIR PoRTS

*57. Shri S, C. Samanta: Will the-
Minister of Communications be
pleased to state:

(a) the kinds of fire fighting.
engines used in airports in India;

(b) which of them are indigenous:
and which are from abroad;

(c) how many foreign machires:
have been purchased in recent times,.
specifying the cost and capacity; and

(d) how they compare with the in-
digenous ones?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Air-
craft Crash Fire Tenders manufactur-
ed by Messrs. Pyrene Co., Ltd., United
Kingdom, Foamite Ltd., Uniteq King-
dom and by Westing-hvuse, United
States of America are used in air-
ports in India

(b) They are all
abroad.

Imported from:
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(c) I 1ay on the Table a statément
giving the required information. [See
Appendix I, annexure No., 13.]

(d) The question does not arise as
sircraft Crash Fire Tenders are not
manufactured in India.

Shri S. 0. Samanta: May I know
whether & new engine calieg Pyrene
has recently been imported?

Shri Raj Bahadur: I have said that
it has been imported, and I have laid
.a statement also about the imports.

Shri 8. C. Samanta: How many
gallons of water can the engine carry
and how many gallons of foam can
it emit in a minute during operation?

Shri Raj Bahadur: It is a technical
tnutter. So far as I know they emit
foum and carbon dioxide. The capa-
«cily for the discharge of foam ig as
much as 2,000 gallons per minute in
the case of Foamite, and 2,500 gallons
per minute in tne case of Pyrene, the
tolal capacity being 4,000 and 3,500
gallons respectively

Shri S§. C. Samanta: Which of the
engines has stood first?

Shri Raj Bahadur: They are latest
developments and I cannot say which
is the first or seconA in performance.
Taking cost and capacity into account,
however, Pyrene is better.

Shri R. K. Chaudhuri;: May I know
if any of these kinds of fire-fighting
engines come to any usg in putting
down the fire when an air crash takes
place near the air port and the plane
is actually in flames?

Shri Raj Bahadur: That depends
upon the terrain and the circumstances
attending a particular tragedy or
occurrence, If the site of the accident
is easily accessible, it comes into good
use, otherwise not.

RAILWAY ENGINE

*58. Pandit D. N. Tiwary: Will the
Minister of Railways be pleased to
state:

(a) whether reports on the proper
working of the new Railway engines
are maintained; and
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(b) whether Government are in a
position to state which of t(he new
engines (indigenous and forelgn ones)
are giving better service?

The Deputy Minister of Rallways
&nd Transport (Shri Alagesan): (a)
Detailed records are maintained for
all Locomotives, both new and old.

(b) Locomotives, both indigenous
and imported, are giving equal'y good
service, the performance targets for
beth being identical.

Shri Muniswamy: May I know whe-
ther Government maintains any record
cr gets/ reports from the concerned
authorities regurding the monthly
average failure of engines in terms of
miles?

Shri Alagesan: Al] the statistics
are maintained hy the using Railways.
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Shri Bansal: What is the percentage
of ‘sick’ engines, both foreign and
indigenous, over a period of time?

Shri Alagesan: I could give the in-
formation, but I should like to have
notice.

Pandit D. N. Tiwary: What is the
difference in the pricegs of the Indian
ang foreign engines?

Shri Alagesan: The cost of the
engines made at Chittaranjan is cal-
culated at the same price as the im-
vorted engine. The extra cost is de-
bitcd to development.

VANASPATI

*59. Shri K. C. Sodhia: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of pro-
secutions, if any, of factories and deal-
ers found to contravene the provisions
of the Vegetable Oil Products Control
Order during the year 1953;
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(b) the total number of applications
received and sanctioned, for the erec-
tion of new factories and the expan-
sion of the existing vanaspati factories
during 1953-54; and

(¢) the total quantity of wvanaspati
manufactured and exported during the
year 19537

The Minister of Agriculture (Dr,
P. 8. Deshmukh): (a) 16 parties were
recommended for prosecution by the
Central Guvernment in 1953, Figures
of prosecutions launched by the State
Governments vn the report of local
bodieg etc. are not available.

(b) 4.

(c) Total quantity manufactured iIn
1353 was 1'9 lakh tons, ang the quan-
tity exported was 925 tons.

Shri K. C. Sodhia: What was the
result of the prosecutions launched by
the Central Government?

Dr. P. S. Deshmukh: I would like
tv have notice of the question.

Shri K. C. Sodhia: How many offi-
cers are employed for this purpose?

Dr, P. 8. Deshmukh: For what pur-
pose? Merely for prosecution, nobody
is employed by us.

Shri K. C. Sodhia: I asked about
launching the prosecutions and about
keeping an eye on whether infringe-
ments are made or not,

Dr. P. S. Deshmukh: Whenever we
find a fit case for prosecution, that is
sent to the Courts; the information is
rot available.

Mr. Speaker: His question is whe-
ther any inspection staff is maintained
for purposes of seeing that the rules
are duly observed.

Dr. P. S. Deshmukh: Yes, we have
got some staff. It is not very big.
t is also the duty of the State Govern-
ments to point vut any misconduct
they discover. I have got all the
criterla according to which inspection
is to be carried out.

Mr. Speaker: That is not required.
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Shri Dabhi: May 1 know whether
it is the policy of the Government to
encourage further production of
Vanaspati, and if so, what are the
reasons for it?

Dr. P. 8. Deshmukh: If my friend
wants to know wWwhether we are issu-
ing any additional licences, I can tell
him that we do not prupose to do so,
but if there is larger production possi-
ble within the installed capacity we
have no objection. We are prepared
to encourage it.

CRIMES ON RAILWAYS

*60. Shri Dhusiya: (a) Will the
Minister of Railways be pleased to
state the number of cases in which the
passengers were robbed or murdered
or thrown out of the compartment
from running trains during 1953 on
the Northern Railway?

(b) What was the number of such
cases in 1952 on that Railway.

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
The number of cases in which passen-
gers were robbed wvr murdered or
thrown out of the compartments from.
running trains on the Northern Rail-
way during 1063 wag 4,1 and 2,
respectively, as against 2, 4 and 1
during 1952.

Shri Dhusiya: How many culprits
have been arresteq so far in connec-
tion with those cases and what spe-
cia] stéps have been taken to prevent
recurrence of such cases in future?

Shri Shahnawaz Khan: I d» not
have precige information about the
rumber of culprits who have been
arrested, but about the safety mea-
sures that are taken on Railways, pro-
tection of passengers in Railway Sia-
tions is ensured by the G.R.P. which
i stationed at every station. On
running trains we have a system of
Rallway Police who escort all trains.
There is also the system of alarm sig-
rals. Ladles’ compartmentg are put
in the centre of the train, and where a
ludy is travelling in a higher class all
by herself, she is allowed tg have a
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lady companion with her who iwlll
‘have a lower class ticket. But again,
I should like to emphasize that the
protection f passengers js merely a
law and order problem and the res-
ponsibility of State Governments.

Shri Dhusiya: In view of the fact
‘that the GRF have not worked so
much to the satisfaction of the publie,
have Government considered the ques-
‘tion of taking the help of the CID?

The Minister of Raiiways and Trans-
‘port (Shri L. B, Shastri): In fact, the
!State Governments employ the CID as
:well as the civil police.
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The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Under the
.schemes initiated by Government of
India the number of tube-wells so far
-sunk is as under:—

U. P. ... 606
‘Bihar ... 346
Punjab ... 288
‘Pepsu 39

(b) and (c). Statement givinz the
required information is placed on the
Table of the House. [See Appendix
.I. annexure No. 14.]
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Shri Kamal Singh: May I know
whether there is any basic principle
underlying the distribution cf these
tube-wells?

Dr, P. S, Deshmukh: The possibui-
ties of tube-wells being successfu) are
examined, and then in consuitalion
with the State Governments. 1ihese
allocations are made.

Shrimatj Kamlendu Mati Shah: In
places where tube-wells cannst be
sunk, what alternative source of water
supply can Government provide?

Dr. P. S. Deshmukh: We are trying
to have some exploratory tube-wells.

Mr. Speaker: The hon, Member's
question is, whether, if the tube-wells
cannot be succepsfully dug, Govern-
ment will provide any other facility
for water supply.

The Minister of Defence Organisa-
tion (Shri Tyagl): In hilly country.

Dr. P. S. Deshmukh: We have got
a programme of minor irrigation
works, under which the State Guvern-
ments make their proposals.

Shri Bogawat: How many acres of
land are being irrigated by the tube-
wells so far sunk?

Dr. P. S. Deshmukh: Anything be-
tween 300 and 400 acres are irrigated
by each one of these tube-wells.

RECLAMATION OF LAND IN MANIPUR

*g2. Shri Rishang Keishing: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the acreage of waste lands re-
claimed in Manipur during 1953-54;
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(b) the acreage of the reclaimed
lands settled with  the landless
peasants, co-operative societies and
others during the said period; and

{(¢) the conditions to be fulfilled {for
getting the aforesaid lands?

The Minister of Agriculture (Dr.
P, 8. Deshmukh): {(a) to (c¢). The re-
quired information has been called
for from the State Government and
will be laid on the Table of the House

on receipt

Shri Rishang Kelshing: May I know
whether Government maintain any
statistics of the landless population
of Manipur?

Dr. P, S. Deshmukh: I am not aware
Sir,

,Shri Muniswamy: May I know
whether the attention vf Government
has been drawn to the fact that some
of the lands reclaimed have once
again become unfit for use?

Dr. P. S. Deshmukh: I do not know
what particular area my hon. friend
has in mind.

Some hon. Members rose—

Mr. Speaker: ] think it is better we
postpone further questions on this, as
the information has been called for

SUGARCANE RESEARCH INSTITUTES

*63. Shri Anirudha Sinha: Will the
Minister of Food and Agriculture be
pleased to state the number of Sugar-
cane Research Institutes in India and
their location?

The Minister of Agriculture (Dr.
P. S, Deshmukh): There are seven
Sugarcane Research Institutes and
Stations in the country as under:—

l. Sugarcane Breeding Institute,
Coimbatore.

2. Indian Institute of Sugarcane Re-
search, Bhadruk, Lucknow.
_ 3. Sugarcane Research Station, Shah.
jahanpur.

4. Sugarcane Research Station, Pusa,
Bihar.
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5. Sugarcane Research Station, Pade-
gaon, Bombay.

6. Sugarcane Research Station., Ana-
kapalle.

7. Sugarcane
Jullundur.
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Shri Bishwa Nath Roy: May I knowr
whether any new institutes for this
purpose will be started soon in any
part of the country, especially in the
sugar-cane producing areas?

Research Station,

Dr, P. S. Deshmukh: For the pre-
sent, we have no such plans:
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Mr. Speaker: Order, order. Next

question.
ErnakuLAM-QuiLOoN RaiLway Link

*64. Kumari Annie Mascarene: Will
the Minister of Rallways be pleased
to state:

(a) the progress made in the con-
struction of the Ernakulam-Quilon link
so far;

(b) the number of bridges complet-
ed;
{¢) how much out of the amount

allotted in the Budget for the purpose
has already been spent; and

(d) how much is still left?

The Deputy Mimister of Rsilways
and Transport (Shri Alagesan): (a)
Work on the Ernakulam—Kottayam
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length has been taken in hand first
and appruoximately 80 per cent. of the
land acquisition, 60 per cent. earth-
work in formation and 30 per cent.
bridge work has already beep com-
pleted in this section. On the other
sections, land acquisition is still in
progress,

(b) Thirty Seven.
(c) Rs. 20 lakhs approximately.
(d) Rs. 50-60 lakhs approximately.

Kumari Annie Mascareme: May 1
know whether the remaining amvount
will lapse or will be added on to the
next year's budget allotment?

Shri Alagesan: The work is a con-
tinuing one, and certainly provision
will be made for the next year's por-
tion of the wurk.

Kumari Annie Mascarene: May |
know whether the terminus will be in
Kottayam or Quilon?

Shri Alagesan: It has been taken in
three sections, and the work is pro-
ceeding accordingly. Certainly the
terminus is Quilon, .

Shri Velayudhan: May I know whe-
ther any decision has been taken as
to whether the locomotives on this
railway will be run by electricity or
by the usual means?

Shri Alagesan: That question s
under very active consideration

RAILWAY LINES IN ANDHRA

*65. Shri Gadilingana Gowd: Will
the Minister of Rallways be pleased to
state what are the new Railway lines
proposed to be opened in the Andhra
State in the Plan period?

The Deputy Minister of Railways
and Transport (Shri Alagesdn): No
new lines are at present proposed to
be opened in thc Andhra State during
the First Five Year Plan period.

Shri Gadilingana Gowd: May 1 know
whether there is any proposal to link
Kurnool with Gooty by a broad-gauge
line?

Shri Alagesan: No.
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Shri B. §, Murihy: May I know whe-
ther tha lines from Vijayawada to
Dronachalam will be replaced by
broad-gauge lines?

Shri Alagesan: I may say fcr the
information of the hon. Member that
the line from Renigunia to Gudur,
which is metre-gauge now. is being
converted into broad-gauge.

Shri Nanadas: May I know whether
the Andhra State Government have
submitted any list of the new rail-
ways that should be included in the
Five Year Plan?

Shri Alagesan: Naturally, they will
be submitting that list, in the con-
text of the preparation of the next
plan,

Shri Raghavaiah: Are Government
aware of the fact that the hon. Minis-
ter of Railways had promised to the
Andhrg people, when he came to
Madras, that the lines between Fakala
and Gudur will be transformed into
broad-gauge?

. Mr. Speaker: I think the hon. Minis-
ter has already replied that question.

Shri Alagesam: In my reply, I said
that—

ENGINEERS

*66. Shrl R. K. Chaudhuri: (a) Will
the Minister of Rallways be pleased
to state whether it is a fact that there
is a pool of Temporary Engineers in
Class I for all the Indian Railways?

{(b) If so, what is the purpose of
forming this Pool?

(¢) What is the number of Engineers
actually borne on this Pool who are
working in the Senior scale and Junior
scale separately and how have they
been allocated to different Railways?

(d) Is it a fact that these Engincers
were recruited on the same scale of
pay but at varying initial pay and that
in the matter of increment no uniform
policy has been observed with the
result that a person with lesser ser-
vice is drawing a much higher pay
than one with longer service?



73 Oral Answers

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) To meet- the additional {em-
porary requirements on the various
Railways ang Projects over and above
what can be met by the permanent
cadre of Engineers,

(¢) Sixteen, of whom one is in the
Senior Scale and the others are ip the
Junior Scale. They are not allocated
to different Railways, but are trans-
ferred from one railway to another
as and when necessary according to
the varying requirements of the difle-
rent railways.

(d) No. These Engineers were re-
cruited on ad hoc rates of pay accord-
ing to their previous experience.

Subsequently the Central Pay Com-_

mission’s scales of pay were made
applicable to them and their pay fixed
therein under the relevant rules with

reference to the pay they were draw-
ing at the time.

Shri R. K. Chaudhuri: Is' there no
instance where a perspon with lesser
scrvice is drawing a much higher pay
than one with greater service?

Shri Alagesan: It is rather a vague
question, whidgh I cannot answer,
Perhaps, the hon. Member refers to
a particular case, If he would bring
it t, my nolice, I shall look into il.

Shri R. K. Chaudhuri: Is the hon.
Minister not aware of any such ins-
tance?

Shri Alagesan: I cannot say offhand.
T ag
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The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) There
wre 4 Dakotas in India which have
flown 14,000 hours or above. None of
these is considered old; nor is it cor-
rect to say that the life of a Dakota is
only 14,000 hours.

(b) No, Sir.

(¢) The Indian Airlines Corpcration
has suffered no financial set-back as
a result of the Night Service aeruplane
crash in December at Nagpur or other
air crashes which occurred ahroad in
recent months. Nor has there been
any significant fall in the number of
passengers carried by the air services.
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Mr. Speaker: I think the point of
the question seems to be this: what
were the hours for which the dakotas

had worked before they were pur-
chased?

Shri Raj Bahadur: They were pur-
shased as new, during the time of
the war. Later, we got them for
civilian purposes either from the dis-
posals or from the U.S.A. direct.

Foop PosITION

«g8. Shri L. Jogeswar Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the food position in the country
for 1954;

(b) the States that are likely to be
deficit in foodgrains in 1954; and

(¢) the quotas to be allotted from
the Central stock of foodgrains for such
veficit States?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) As a result of the good kharif
crop of 1953-54 and the promise of
a good winter crop which is to be
harvested in the next two or three
months, the food position in the
country in 1954 is likely to be much
more favourable than in the last
several years.

In view of the satisfactory supply
position, coarse grains have been
completely decontrolled since 1st Janu-
ary 1954 except that movement from
Saurashtra, Madhya Bharat and eleven
districts of the Banaras Food Region
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of Uttar Pradesh, which are consi-
dered to be deficit in coarse grains,
has not been permitted.

Wheat has also been decontrolled
though inter-State movement of
wheat on trade account is still not
permitted. There is ample stock of
wheat in Central Reserve and
arrangements are being made to sell
this wheat freely to consumers and
traders at Rs. 15-8-0 per maund
wholesale without any quantitative
restriction.

As regards rice, it is expected that
there will be sufficient internal sur-
plus to meet the requirements of de-
ficit States.

(b) and (c). A  statement is
placed on the Table of the House

wi.xhowing the names of States deficit

in rice and the quotas of rice likely
to be allotted to them during 1954.
[See Appendix I, annexure No. 15.]

Shri L. Jogeswar Singh: May I
know, Sir, whether India is purchas-
ing rice from Burma to supplement
her food position?

The Minister of Food and Agri-
culture (Shri Kidwai): We have been
negotiating for the purchase of six
lakh tons to build up reserves in this
country.

Shri L. Jogeswar Singh: May I
know whether it is a fact that nego-
tiations broke down in the first in-
stance due to the insistent demand of
the Burmese Government for higher
prices, and by the time the riee could
be sold at a reduced price, it partly
became decomposed?

Shri Kidwal: It is true that negotia-
tions were started last year. When
I wanted to purchase rice at £40 per
ton, the Burmese rice prevalent at
that time was about £60 per ton.
Therefore, the deal was not gone
through. But negotiations were re-
sumed sometime last month and we
have almost concluded an agreement
for purchasing <ix lakh tons of rice.

Mr. Speaker: His allegation is that
by the time the prices were reduced
the rice became decomposed.
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Shri Kidwai: We will purchase rice
which is not decomposed. Whether
it, is old or new crop, it does not
matter.

Shri L, Jogeswar Singh: I find
from the statement that Bombay,
Madras, West Bengal, Jammu and
Kashmir and Travancore-Cochin are
deficit States during the year 1954.
May I know whether the rest have
been considered to be self-sufficient
in rice during 1954?

Shri Kidwai: Rice supplies have to
be made to Calcutta city, to Travan-
core-Cochin and to Bombay. Hydera-
bad and Mpysore have become self-
sufficient. Supplies from Andhra
will be more than enough to meet the
requirements of the remaining part
of Madras, that is, Tamilnad. There-
fore. the surplus that has been de-
clared by States is about three lakh
tons more than the requirements of
the deficit States.

Shri Meghnad Saha: Has the Gov-
ernment got any general policy of
decontrol, since the food supply posi-
tion is far better now?

Shri Kidwai: We are relaxing the
food controls step by step, and the
general trend is—and I think every-
body admits it—that the food posi-
tion is better. We were procuring
rice and controlling price in every
State after we gave up control of
other food-grains.. But now, about
rice itself, the position is such that
we have stopped procurement in
U.P, because the UUP. prices were
higher than those in other States of
India, and we allowed licensed shops
of Calcutta to purchase freely in U.P.
But as rice was available in Calcutta
itself at such prices, hardly anyone
had made any purchases. Similarly,
we have asked the Punjab Govern-
ment not to procure any more, be-
cause we will not require procure-
ment. Only yesterday, the papers
have published that in Punjab also,
the movement of rice will be free and
rationing had becn stopped. Ration-
ing is prevalent in Calcutta and
Darjeeling cities in West Bengal. In
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Travancore-Cochin also, ratlioning is
prevalent side by side with the free
market. In Bombay, where ration-
ing continues, the ration supplies
have been raised from two ounces to
four and a half to six ounces. That
is an indication that the supply posi-
tion is much better now. We have
allowed imports from foreign coun-
tries and many people took licences,
but barring, I think, 1,000 or 2,000
tons, no importer could import be-
cause the prices here were much low-
er. Ration rice was available in such
quantity that the imported rice could
not be sold. I hope this is consider-
ed as sufficient relaxation that has
been made.

Pandit Thakur Das Bhargava: May
I know when the rationing system in
Delhi will be ended?

Shri M. V. Krishnappa: Very soon:
within a fortnight.

Mr. Speaker: The question-hour is
over,

Shri Raghavalah: There is one
minute more, Sir. The question hour
is not yet over.

Mr. Speaker: As I see the clock on
this side, it is over.

Short Notice Question and Answer

CLOSING DOWN OF SUGAR MirLLs 1N U.P.

8.N.Q. 1. Dr. Ram Subhag Singh:
(a) Will the Minister of Food and
Agriculture be pleased to state whe-
ther it is a fact that the canegrowers
of certain areas of the Uttar Pradesh
have recently stopped supplying
sugarcane to the sugar factories?

(b) If so, what are the reasons for
their doing so?

(c) Have any sugar factories of
the areas concerned been closed
down on account of the non-availa-
bility of sugarcane?

(d) If so, what are the names of
those factories?

(e) Have any efforts been made by
Government to restore harmony be-
tween the canegrowers and factory
owners?



79 Oral Answers

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) and (b). Yes.
The cane-growers in certain areas
were advised by interested people to
withhold supplies of cane to sugar
mills as they felt that such an action
would result in Government increas-
ing the minimum price of cane.

(c) and (d). As a result of this
the supplies of sugar mills at Deo-
band, Khetauli Rohana Kalan,
Sakhoti Tanda, Muhiuddinpur, Modi-
nagar, Daurala, Meerut, Mowana,
Dhampur and Bijnor in Western
U.P. and of Seorahi and Ghughli in
Eastern U. P. were completely sus-
pended for periods varying from one
to seven days.

(e) At the conference of Northern
India Sugarcane Growers, held at
Ramkola on 8-2-1954, the Govern-
ment policy decision as announced in
the Press Note of 25-1-1954 not to
increase the minimum price of cane,
was re-affirmed and as a result of
this the supplies of sugarcane to fae-
tories were resumed. The Praja
Socialist Party workers, however,
started picketing the factories in
order to prevent the cane growers
from supplying cane to factories.

There is no disharmony now be-
tween the cane-growers and the
factory owners.

Dr. Ram Subhag Singh: At the
time of effecting a reduction in the
price of sugarcane last year, the Go-
vernment had given an impression
that the price of sugar would not
rise above the level of Rs. 27 per
maund. But on the contrary, sugar
prices have constantly been ruling
over that level. In the circumstances,
why do Government insist on main-
taining the prices of sugarcane at
the reduced level, when these prices
were fixed on the definite under-
standing that they would be linked
to the sugar price of Rs. 27 per
maund?

The Minister of Food and Agricul-
ture (Shri Kidwai): I think the hon.
Member is not correct when he says
that an assurance was given that
sugar prices would not rise beyond
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Rs. 27 per maund. The sugar prices,

according to the formula that has

been in operation for the last seven
or eight years, do not come to Rs. 27

per maund. They are higher. In
every factory, they should be higher
than Rs. 27, and in some factories, for
instance, in South Bihar factories or
in Punjab factories, they should be
much more than Rs. 27—Rs. 30 or
more. All that Government said was
that Government would keep in
reserve 25 per cent. of the produc-
tion of each mill to be taken over
at Rs. 27 per md. for distribution,

if the prices were very high. The

prices are higher than they should
have been except in the factories of
South Bihar or in PEPSU where it
is selling at the price at which it

should be on the basis of that cal-

culation. The prices are higher in

Western U.P. and Eastern U.P. and

North Bihar. But when the supply

is short, the prices are bound to rise.

The prices of cane were fixed at

Rs. 1-7-0 not so much with refe-

rence to the price of sugar but as

an alternative to the cultivator

growing other crops. It means that

the sugar prices will always remain

it o Meient

to 1meet the requircmcits There-

fore, what I had suggested was to

enable the cane grower to share in

the extra profit the sugar factories

are able to earn on account of shor-

tage of supply.

Dr. Ram Subhag Singh: The hon.
Minister just now said that he had
suggested that cane growers should
share in the extra profits, May I
know what will be the procedure of
giving a share to the cane grower
of the extra profit made by the mills?
May I also know whether they will
also be given a share in the profits
made by the mills during last year?

Shri Kidwai: The question of last
year does not arise except in the
case of the South Indian factories.
This was suggested last year and
they themselves evolved a formula
according to which most of the cane
growers got an additional price
ranging from two to four annas a
maund, according to the income of
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the different factories. But here the
formula will apply only for this
year.

Dr. Ram Subhag Singh: How long
do Government intend to maintain
control on the prices of sugarcane if
they are unable to maintain suffi-
cient control on the prices of sugar?

Shri Kidwal: I had offered this
House last year and had also suggest-
ed to the cane growers that if the
cane growers are not anxious that
they should get a minimum price,
then 1 can withdraw that and they
and the factory owners may decide
among themselves.
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Shri Sarangadhar Das: May 1
know, Sir, if, in view of the fact
that sugar prices are fixed every
year after going into the accounts of
the sugar-manufacturing companies
as to their cost of manufacture and
then giving some margin, any
attempt has ever been made to deter-
mine the cost of growing sugarcane
and then fixing the prices?

Shri Kidwai: I have said it again
and again that nobody is forced to
cultivate sugarcane. If anybody
finds that it is not profitable, he
should take to rice or wheat which
might be more beneficial to us.
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WRITTEN ANSWERS TO QUES-
- TIONS

RoADs FOR INDUSTRIAL AREAS

*39. Sardar Hukam Singh: Will
the Minister of Transport be pleased
to state:

(a) whether any scheme to improve
existing roads and to build new ones
to serve primarily the industrial
areas has been prepared by Govern-
ment; and

(b) if so, what is the total amount
allocated for this Scheme?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). There is no scheme of road
development designed primarily to
serve the industrial areas. A pro-
vision of Rs. 10 crores has, however,
been made recently under the Five
Year Plan for distribution to States
as grants for the development of the
following categories of State
roads:—

(i) inter-State roads necessary
for ensuring ‘through’ commu-
nications;

(ii) roads required for opening
up new areas to which rail-
way facilities cannot be pro-
ovided in the near future; and

(iii) roads which can contri»
bute materially to rapid eco-
nomic development.

RaiLway PORTERS' UNIFORMS

*42, Shri A. K, Gopalan: Will the
Minister of Rallways be pleased to
state:

(a) how many pairs of uniforms are
issued yegrly to porters on the
Southern Railway; and

(b) the rate of recovery made from
these porters towards these uniforms
and the basis of the recovery?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Two.

(b) A licence fee of Re. 1/- per
month per porter is collected to

cover the cost of wuniforms and
supervisory organisation on a “no
profit, no loss” basis.

CENTRAL TRACTOR ORGANISATION

*46. Shri Gopala Rao: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether the committee which
was appointed to look into the work-
ing of the Central Tractor Organisa-
tion has submitted ils report; and

(b) If so, its important findings?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) No, Sir.
The Committee is likely to submit
its report in a few days’' time.

(E) Does not arise.

Orissa RICE

*69. Dr. Natabar Pandey: (a) Will
the Minister of Food and Agriculture
be pleased to state the total quantity
of rice sypplied by the Government of
Orissa both to the Cenire and different
States from 1946 to 1953 separately,
year-wise?

(b) What are the rates per maund
,of different kinds of rice supplied by
the Orissa Government?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b).
Two statements showing the quantity
of rice exported from Orissa to the
various deficit States during the years
1946 to 1953 and the price charged
by the Orissa Government for the
different kinds of rice during those
vears are placed on the Table of the

House. [See Appendix I, annexure
No. 18.]
MEDICALLY  DISQUALIFIED RAILWAY

EMPLOYELS

*70. Shri Frank Anthony: (a) Wil
thie Minister of Rallways be pleased to
state what is the policy of Govern-
ment with regard to finding alternative
employment for Railway employees
declared medically unfit for their
original posts?

(b) Are Government aware that
alternative employment 1s offered
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.

without any velation to the emolu-
ments of employees at the time they
were found medically unfit?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Railway employees who
fail in the periodic visual or medical
tests or otherwise become physically
incapable of performing the duties
of the category in which they are
employed but not incapable of per-
forming other duties, are not dis-
charged forthwith but granted leave
up to a period of six months. During
the period of leave so granted, such
rallway servants are offered some
alternative employment on reasonable
emoluments having regard to their
former emoluments. The cases of
these employees are treated with
special consideration and efforts are
made to absorb such medically un-
fitted employees as far as possible in
grades near to those in which they
had been employed before.

NATIONALISATION OF ROAD TRANSPORT

*71. Sardar Hukam Singh: Will the
Minister of Transport be ‘pleased to
state whether any decision has: been
arrived at regarding the uniform
standards of compensation to be
followed when transport companies or
their routes are taken over under the
Scheme of Nationalisation of Road
Transport?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): No.
The matter is still under considera-

tion.

ACCOUNTANTS IN THE RAILWAY BOARD

*72 Shri M. L. Dwivedi: (a) Wil
the Minister of Rallways be pleased to
state the number of posts of junior
and senior accountants in the Railway
Board's Office and the method of their
recruitment?

(b) Is it a fact that recruitment has
in the recent past been confined to
Northern Railway only?

(c) Are these appointments made on
tenure basis?
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(d) If so, for what period and if not,
why?

(e) Do these posts carry any speclal
pay and if so, what are the rates?

(f) Is this special pay also admissi-
ble to personnel transferred from local
Railway administrations?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Five Junior and flve Senior Account-
ants. These are manned by drafting
selected qualified persons from the
Railway Accounts Offices. X

(b) No.

(¢) and (d). The appointments
are made for definite periods, varying
ordinarily from three to five years.

(e) Yes. 15 per cent. of the pay
as Accountants,
(f) Yes.

Javanese MeTHOD oF Rice CULTIVATION

. Shri Gopala Rao:

3. Shri 8. N. Das:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Indian Mission,
which had gone to Japan to study the
method of rice cultivation there, has
submitted its report;

(b) if so, their important recom-
mendations; and

(¢) which of them have been accept-
ed and implemented so far?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) Yes.

(b) The report is a study of the
various aspects of cultivation ete.
contributing to high yields of rice
in Japan. Copies of the report have
been placed in the Library of the
House,

(¢) The report has been circulated
to all State Governments. Universi-
ties and Research Institutes concern-
ed for adopting such of the practices
as can be followed in this country
with advantage.
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NAGPUR AIR-CRASH

“74, Shri Muniswamy: Will the
Minister of Communications be pleased
to state:

(a) whether any steps were (aken
by Government to ascertain the lotal
value of the postal articles that were
destroyed in the plane crash that

occurred in Nagpur during the 2nd
week of December, 1953;

(b) the amount involved on account
of insured articles and money orders;
and

(c) whether the claims of the parties
regarding money orders and insured
articles etc. have been dealt with?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) Rs. 60,449-7-0 on account of
insured articles lost. Regarding
money orders no loss is involved.

(¢) Yes. They are dealt with as
and when received.
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The Minister of Health (Rajkumari
Amrit Kaur): (a) The recommenda-
tions of the World Health Organisa-
tion Seminar held in Delhi in Decem-
ber, 1953, have not so far been rece-
jved by the Government.

(b) and (c). Do not arise,
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PLanTATIONS LABOUR AcCT

*76. Shrimatli Renu Chakravartty:
Will the Minister of Labour be pleas-
ed lo refer to starred question No.
1190 answered on the 21st December,
1953 and state how soon it is expected
to implement the Plantations Labour
Act, ‘19517

The Minister of Labour (Shri V. V,
Girl): The question of enforcement
of the Plantations Labour Act was
placed before a meeting of the Indus-
trial Committee on Plantations held
at Calcutta last month. At this meet-
ing the representatives of employers’
and workers’ interests haves generally
agreed to the Act being brought into
force from the 1st April 1954. Gov-
ernment are taking fuirther neccs-
sary action in this matter.

MARITIME CONSULTATIVE QRGANISATION

*77. Shrl Nanadas: Will the Minis-
ter of Tramsport be pleased to state
the stage at which the proposal ig of
India accepting the membership of

‘the Inter-governmental Maritime Con-

sultative Organisation?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
matter is under active consideration
of Government.

MENTAL  HOSPITAL, RANCHI

“78 Dr. Ram Subhag Singh:
) Shri Krishnacharya Joshi:
Will the Minister of Health Le
pleased to state when the Mental
Hospital at Ranchi ig likely to be
taken over by the Central Govern-
ment?

The Minister of Health (Rajkumari
Amrit Kaur): The scheme has been
included. in the Five Year Plan,
Since the Institution caters for a num-
ber of States, these have all had to
be consulted. Replies have now been
received from all and the matter is
under the active consideration of the
Government of India.
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RAILWAY ACCIDENTS

*79. Shri Gidwani: Will the Minis-
ter of Railways be pleased to state:

(a) the number of passengers and
others Kkilled in accidents from  the
Ist January, 1954 to the 5th January,
1954;

(b) the number injured and the
nature of damage done; angd

(c) the total loss of property?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a) 19
passengers and 8 Railway servants.

(b) 3:? passengers and 19 Railway
servants were injured.

Engines, Rolling-stock, Permanent
Way, and other Railway equipment
sustained damage of varying degrees.

(c) The approximate cost of damage
to Railway property was Rs. 3,07,175.

RAILWAY Cu-OPERATIVE  SOCIETIES

*80. Shri N. M. Lingam: Will the
Minister of Railways_ be pleased to
state:

(a) the number of Railway co-
operative societics; :

(b) the total membership of the
societies and paid-up share capital:
and

(¢) the percentage of the member-
ship to the number of men working
in Railways?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a) to
(c). A statement is laid on the Table
of the House. [See Appendix I, an-
nexure No. 17.]

P.L.M. CamraigN

*81. Shri K. P. Sinha: Will the
Minister of Railways be pleased to
state:

(a) the number of consignments
checked in the PL.M. Week
campaigns of June and December
1953 and the number found satis-
factory in both these campaigns
(flgures tn be shown separately);

689 P.SD.
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(b) the total amount of claims for
compensation made against the Rail-
way by the consignors in the year
1953; and

(c) the total amount of compensa-
tion paid?

The 'Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a) In-
formation is maintained showing the
number of packages checked and not
the number of consignments. The
numbers of packages checked in the
P. L. M. Week campaigns of June and
December 1853 were 14,09,021 and
15,16,262 respectively, out of which
11,14,125 and 12,77,512 packages were
found satisfactory from the packing,
Labelling and Marking point of view.

(b) This information is not avail-
able, as Railways do not maintain
statistics showing the monetary value
of the claims preferred against them.

(¢) The amount of
paid during the year
Rs. 3,07,85,454.

compensation
1953 was

VETERINARY HoOsPITALS 1IN MANIPUR

*82. Shri Rishang Keishing: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of wveterinary
hospitals now in existence and the
number to be opened during the re-
maining years of the Five Year Plan
in Manipur;

(b) whether the Veterinary Depart-

ment in Manipur is under the Mediral
Department: and

(c) if so, the reasons therefor?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) to (c). The
information is being collected and
will be laid on the Table of the House.
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The Minister of Food and Agriculture
ture (Shri Kidwai): (a) and (b).
According to the available informa-
tion, parts of Bombay, Madhya Pra-
desh, Punjab, U.P, Madhya Bharat,
PEPSU and Rajasthan were affected
by cold waves and frost during
January, 1954 and slight damage to
the standing crops has been reported
from some affected areas.

Information regarding the extent

of damage is not available,

Rice PosiTION IN MANIPUR

*84. Shri L. Jogeswar Singh: Will
the Minister of Food and Agriculture
be pleased to state:

) (a) the quantity of paddy produced
in Manipur during the harvestseason
of 1953;

(b) whether Manipur will be self
sufficient in rice in 1954:

(c) whether it is a fact that the
price of rice in Manipur ig showing
an upward trend:

(d) if so, what steps Government
have taken 1o arrest the upward trend
in the price of rice; and

(e) what measures Government
propose to take or have taken to avoid
recurrence of scarcity conditions?

The Minisier of Food and Agricul-
ture (Shri Kidwai): (a) In 1952-53,
Manipur produced 71,000 tons of rice.
Information for 1953-54 is not yet
available.

(b) Manipur has been a net ex-
porter of rice during the last four
years. It is expected to be at least
self-sufficient in 1954.

(¢) No, Sir; the trend is downwards
since September, 1953.

(d) Does not arise.

(e) Present reports indicate that
the rice supply position in Manipur
is satisfactory and that no scarcity is
apprehended.
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Foop GraiN PRrICEs

85, J' Shri Gopala Rao:

1 Pandit D. N, Tiwary:

Will the Minister of Food and Agri-
culture be pleased (o state whether
there has been any rise in the prices
of food grains after complete decon-
trol of cecarse grains?

-

The Minister of Food and Agricul-
ture (Shri Kidwai): Yes, Sir; after
the decontrol of coarse grains from
1st January 1954, there has been
some rise in the prices of coarse
grains in surplus areas, but in the
deficit areas there has, on the other
hand, been a decline in the prices.
Prior to decontrol, the prices of coarse
grains in certain surplus areas had
touched almost the uneconomic levels.
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b). Yes.

(¢) The total expenditure for the
central station at Bangalore is esti-
mated to be Rs. 2,00,000 for a period
of three years.

(d) No, as the Central Artificial
Insemination Centre at Banaglore
will supply semen free for a period

*e%.
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of three years as an experimental
measure, to all States who require it.

SHIPPING

*87. Shri Nanadas: Will the Min-
ister of Transport be pleased to state
what provisions Government have
made to ensure that Indian shipping
gets a fair share of the freight for
the machinery which has to be im-
ported for the proposed steel plant, the
integral coach building factory, ex-
plosive factory and other Central and
State Government concerns that are
going to be constructed?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
-question of securing freight is pri-
marily the responsibility of the Indian
Shipping companies themselves but
Government are rendering such assis-
tance as is possible to enable the
«wcompanies to carry as large a share
of Government owned or Government
<ontrolled cargoes as possible.
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The Minister of Labour (Shri V. V.,
Girl): (a) 261, including 117 from the
Scheduled Castes.

(b) There are three training cen-
tres, one at New Delhi, one at Madras
and the other at Dehra Dun function-
ing exclusively for the training of
women, 388 women were undergoing
training at these centres at the end
of December, 1953. In addition 75
women were also undergoing
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training in other 'training Centres
along side with men trainees. QOut
of a total of 463 women trainees, six
belonged to the Scheduled Castes.
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The East
Punjab Conservation of Manure Act
1948 was passed to enable the State
Government to enforce compulsory
conservation of manure in rural areas
where the Act was brought into force.
The Punjab Municipal Act of 1811
was ulso amended in order to intro-
duce similar provisions in municipal
areas. The steps taken by the State
Government for intensification of
composting include demonstrations,
exhibitions, holding compost weeks
and Vanamahotsara which are orga-
nised every year. The quantity of
compost produced in urban areas is
reported to have increased from 5626
tons in 1947-48 to 148419 tons in
1852-53 and in rural areas from 80,000
tons in 1947-48 to 2,510,834 tons in
1951.

(b) and (c¢). Information regarding
the number of pits dug each year is
not readily available. A statement
showing the quantity of compost
manure produced and distributed in
urban and rural areas since 1950 is
placed on the Table of the House.
[See Appendix I, annexure No. 18.1



95 Written Answers

(d) An expenditure of Rs. 1,71,000
has been incurred by the Central
Government by way of grants on the
Compost Manure Scheme of the Pun-
jab Government since 1947-48.

SELECTION BOARDS

7. Shri M. L. Agrawal: Will the
Minister of Railways be pleased to
refer to unstarred question No. 475
answered on the 16th December. 1953
regarding selection of Assistant Me-
dical Officers, and state the compo-
sition of the “duly Constituted Selec-
tion Board" ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
Selection Board on the Northern
Railway consisted of 3 Principal Offi-
cers (the Senior Deputy General
Manager and the Heads of the Medi-
cal and Mechanical Departments) and
the Deputy General Manager (Person-
nel). On the Eastern Railway it con-
sisted of 3 Principal Officers (2 being
the Heads of the Medical Department
of the Eastern and Northern Railways,
respectively and the third the Chief
Accounts Officer) and the Deputy
General Manager (Personnel).

GRANTS TO STATES

8. Shri T. B, Vittal Rao: Will the
Minister of Health be pleased to state:

(a) the amount of grants made to
the different States in India for 1953-
54, for development of health ser-
vices in those States;

(b) the purpose for which these
grants were made:

(c) the amount that has lapsed in
the case of each State for the cur-
rent financial year; and

(d) the reasons why the amounts
lapsed?
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The Minister of Health (Rajkumark
Amrit Kaur): (a) and (b). No cash
grants to State Governments have
been made for 1953-54, Some supplies
of materials and equipment have been
made, to them under the National
Malaria Control Scheme, the cost of
which, including the customs duty
payable on them, is to be treated as
grants. The actual amount of such
grants cannot be stated at present as
the supplies are still continuing and
up-to-date accounts are not available.

(¢) The question of any lapse in
the provision made for grants to State
Governments will only arise after the
close of the current financial year.

(d) Does not arise at this stage.
Foop GRAIN IMPORTS

10. Shri Gopala Rao: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) the short landing losses in res-
pect of imported foodgrains in the
years 1050-51, 1951-52 and 1952-53;

-and

(b) the amount realised from the
Shipping Companies for these losses?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b).
The short landing losses in respect
of imported foodgrains in the years
1950-51, 1951-52 and 1952-53 and the
amount so far realised from the Ship-
ping Companies for these losses are
as follows:—

Quantity Amount so far
Year (1000 tons) realised.
(In Rupees)
1950-51 21°9 6,300
1951~-52 18:5 17,200
1952-53 71 10,400




THE

Act. No... RS2 2.

PARLIAMENTARY DEBATHYed... 2111228/

(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

137
HOUSE OF THE PEOPLE

Wednesday, 17th February, 1854

‘The House met at Two of the Clock.

[MR. SpEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

3-08 p.M.
MOTION FOR ADJOURNMENT

TEACHERS STRIKE IN CALCUTTA

Mr. BSpeaker: I have received
notice of an adjournment Motion
from Shri H. N. Mukerjee and Shri-
mati Renu Chakravartty. It reads as

follows:

“That the business of the House
be adjourned to discuss a matter
of urgent public importance, vi%.,
the critical situation arising but
of the use of police and mili-
tary force against the peaceful
Strike of the Secondary School
Teacherg in Calcutta.”

I think I am very clear in my own
mind that such a Motion cannot be
consented to in this House. Eduecat-
ion is entirely a State subject. (Inter-
ruption). There is also a matter of
law and order. I am saying, both. It
is a matter which hag to be settled
by the State concerned and the posi-
tion is one of law and order in the State,
I do not see how the Central Govern-
fment can interfere in thig matter.

701 P.S.D.
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An Hon, Member: The military™ was
called in,

Mr. Speaker: I see a tendency of
bringing in adjournment Mvtions on/
everything that happens in any part,
of the country. Now, Members must
have some idea about the constitutional
set-up in this country. Every State
hag got its own legislature and it will
be wrong, I think, on the part of the
Centre tv interfere with, and encroach
upon, the autonomy of the State, If
the question is of very wide national
importance, the matter may stand on
a different footing; but ordinarily,
anything happening in a State, how=
soever much it may excite vur symp-
athies, or even anger, cannot be the
subject-matter of an adjournment
motion in this House.

That is one part of it. Then, ag I
have said before, in case any infor-
mation Is required, the first and best
course is to have a short-notice ques-
tion. The new rules promulgated also
give ample opportunities for raising
short discussions on all such matters.
There is no charm, in particular, in
the words ‘adjournment motion’, I.
cannot see my way to admit this. I
have heard voices saying that the
military was there. But the mention
of the military does not make it a
Central subject. The military was
there in aid of the forces of the State
and presumably, I believe, under the
control and direction of the State for
the time being. That is the position.

Shri 8. 8. More (Sholapur): It is
the Central Guvernment which ex-
tended the aid of its Army to the
Frovincial Government and brought
this matter within the purview of the
Centre,
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Mr. Speaker: Order, order. I do not
propose to enter into any argument.
Anything can bg argued, good, bad
or indifferent. I am clear in my
mind.

Shri H, N, Mukerjee (Calcutta
North-East): May I cut short this
argument and say a few words without
going into the merits of the gquestion
because it would be quite relevant to
this adjournment motion? Life in
India's greatest City has been para-
lysed by precipitate government ac-
tion in creating a certain situation in-
to the merits of which we cannot go.
That situation has been created and,
in order to tackle that situation, the
troops have been called out. This is
in the papers and I have been in trunk
telephone communication last evening
and this morning with Calcutta snd I
have got papers which would give a
sufficient idea and material on which
I can proceed. It may be that the
State Government has a certain au-
thority over the military forces sta-
tioned in that area.. (Interruptions.)

Mr. Speaker: Order, order. Let the
hon. Member proceed with what he
has to say.

Shri H, N. Mukerjee: My submission
is that when the State Government ask-
ed for the assistance of the Centre and
the Centre has seen the desirability of
allowing its military forces to help the
civilian police, the responsibility of
the Centre is clear, and no person of
whatever party could support these
things which have happened in Cal-
cutta. There have been as many as
six people killed and I have got their
names, which I shall give you, if I get
2 chance. A situation was created when
a non-violent demonstration was dis-
persed yesterday morning.... (Inter=-
ruptions)

Mr, Speaker: Order, orde1.

Shri H. N. Mukerjee: T wish to re-
peat this because nowadays the Gov-
ernment every time says that we are
in favour of violence and that sort of
thing.

Mr. Speaker: He need not argue
that point now.

Shrj H. N. Mukerjee: I have seen
umpteen times the Home Minister
rising in his place in this House and
saying this. Here is an editorial of the
Statesman today which says that the
non-violent demonstrators were ejected
and that gave a “pretext” for wnat
happened. That is the word used in
the Statesman. If this kind of state-

Mr. Speaker: The hon, Member may
resume his seat.

Shri Algu Raj Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West):
You had given your ruling.
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Mr. Speaker: Order, order. It is
very irregular. Members ought not to
stand in that manner—and ge on talk-
ing to each other—unless called upon
by the Chair. There is no point of
order. I had expressed my view that
I cannot give consent. And yet, I
think, if an hon. Member who gave
notice of this Motion wanted to speak
or make a submission to me, I think,
I should not prevent him. Ha is en-
titled to make a submission. He was
not arguing against my ruling; he was
trying to make a submission and try-
ing to re-convince me to the contrary
view. That disposes of this adjourn-
ment Motion.
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Company (Transferred
Liabilities) Bill
Shri H. N. Mukerjee: Do I take it,
Sir, that you do not reconsider your
decision?

Mr. Speaker: No, no.

Shri H, N. Mukerjee: In that case,
would you permit me to make a state-
ment?

Mr. Speaker: No statement,

Shri H. N. Mukerjee: If in a matter
like this which has so deeply agitatted
us, your ruling is that Parliament can-
not give a little of its time to a dis-
cussion of this matter, and if this kind
of rigid law of the Medes and the Per-
sians is going to be followed in Parlia-
ment, then, I am afraid, we cannot
remain in this House...

Mr, Speaker: Order order.

Shri H. N, Mukerjee: We abstain

from today’s proceedings.

Mr. Speaker: He can act as he likes,
(Interruptions.)

—

BARSI LIGHT RAILWAY COMPANY
(TRANSFERRED LIABILITIES) BILL

The Deputy Minister of Railways
and Transport (Shri Alagesan): 1 beg
to move for leave to introduce a Bill
to impose upon the Barsi Light Rail-
way Company, Limited, an obligation
to make certain payments to the Cen-
tral Government.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to impose upon the
Barsi Light Railway Company,
Limiled, an obligation to make
certain payments to the Central
Government.”

The motion was adopted.
Shri Alagesan: I infroduce the Bill.
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MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: Now, we wil] take up
the debate on the President’s address.

Before I call upon Shri Govind Hari
Deshpande to move his Motion of
thanks to the President, I ‘would an-
nounce that under Rule 21, I fix that
the time limit for speeches shall be
ordinarily 15 minutes and not more,
with the exception of Leaders of
various Groups, and the hon. Prime
Minister for whom 30 minutes or more
will be allowed if necessary to reply
to the debate on behalf of the Govern-
ment. '

Dr, Lanka Sundaram (Visakha-
patnam): May I draw your attention to
a point, Sir? I thought it was agreed
in your Chamber yesterday that the
debate will be for three days, and not
for two days?

Mr. Speaker: Yes; it will be for three
days and not for two days. The third
day will be Monday; on Friday we
have Private Members' Business.

Shri G. H. Deshpande (Nasik-Cen-
tral): Sir, I rise with great pleasure
to move the Motion of Thanks in the
following terms: I beg to move:

“That the Memberg vf the House
of the People assembled in this
Session are deeply gratetul to the
President for the Address which
he has been pleased to deliver to
both the Houses of Parliament
assembled together on the 15th
February, 1954.”

This opportunity, I do think, is a
great honour to the constituency which
I represent. Yesterday, while preparing
myself for this debate, I tried to go
through certain speeches delivered on
such occasions in the British House of
Commons, and I came across one very
funny incident. It was in the year 1837
that Queen Victorla had delivered her
address and when the motion of thanks
was being discussed in the House of
Commons, it was all right with the
mover, but when the turn of the

e e e e e

*Introduced .with the recommendation of the President.
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seconder came, who represented a rural
constituency, he got up, uttered two
words in a very low voice which were
never heard, then for twenty minutes
he was standing on his legs without
uttering a single word and then sat
down. I am coming from a rural area,
but I have no fear that I may meet with
the same fate. I was very much interest-
ed to find that the entire House treated
that member from the rural area with
great sympathy and tolerance. Though
I have said that I will not meet with
that fate, nor my Seconder, I do expect
that sympathy and tolerance during my
speech from every section of the House.

Coming to the Address of the Presi-
dent, which was delivered on the 15th,
T listened to the Address with great
care and attention, and for the purposes
of this debate, I read it once more with
great care. The Address, though short,
is very significant and full of meaning.
In it we find that a very realistic
picture regarding the national and in-
ternational situation has been present-
ed. In the Address we also come across
the reference made to the success that
we have achieved during the last year
in solving some of our national prob-
lems and also a reference to our failings
and defects. We also find g reference
to the broad outlines of principles and
policies on which we are, in the near
future, to embark for the realisation of
our objectives.

I would, in the beginning, like to
refer to that part of the Address where-
in our mnational problems have been
considered. In the beginning a refer-
ence has been made to the formation of
the Andhra State. Everybody knows
that during the last year it was one of
the greatest events—this formation of
the new State of Andhra. In this very
House we discussed for a number of
days the formation of Andhra, and with
the sympathy of everyone in the coun-
try, I am sure the new State will make
good progress in the near future. At
the same time a reference has been
made to the re-organisation of States.
Even in the last year's Address the
President was pleased to refer to this
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matter. This is a question which was
agitating the public mind for several
years, Many people were anxious that
the re-organisation of the States should
be undertaken as early as possible, and
there were many who were of the view
that the matter was rather delayed, but
to the great satisfactlon of the entire
country, a commission has been appoint-
ed and now it is for those who are
interested in the vital problem of the
re-organisation of States to take advant-
age of this opportunity. If with a spirit
of co-operation people would try for the
solution of this problem then I am sure
it will be solved, and solved very soon
to the satisfaction of most people, if not
to the satisfaction of all.

Then there is a reference to the Five
Year Plan. It has been said that half
the time of the Five Year Plan has
passed. Though we have not achieved
success in every individual item, con-
siderable success in certain items has
been achieved. Just this morning we
were discussing the food situation,
which is now very salisfactory. In the
Five Year Plan much stress is laid on
the seif-sufficiency in food. This was
one of the vital problems that faced us
immediately after the achievement of
freedom. The way in which this prob-
lem has been solved shows that we
have recovered excellently from the
ravages of World War II and Partition.

e were faced with a very difficult
situation with this deficit of food, and
nobody thought that we would be able
to overcome 1t so soon. It has been
done, So far as the Five Year Plan
is concerned, great stress was laid on
an all.-round improvement of Agricul-
ture and during the last two and a
half yearg attempts have been made
throughout India, and we are reaping
the fruits of it in having a rosy food
situation, which is a happy thing. A
reference is also made to the Com-
munity Projects. Only a few days ago
I had an extensive tour in the com-
munity project area of my own district.
It is a part of the district wherein we
had very good response during the
1830 movement. I was glad to witness
the same spirit and enthusiasm
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amongst the masses in carrying out
the development work in this Project
area, I went from village to village
and I found out that there was a great
awakening and a keen sense of realism.
Everybody was eager to develop the
area; everybody was eager to improve
his land; everybody was eager to im-
prove the conditions of the village
that he lived in. I found that in many
villages people had come forward to
dig their own well, to prepare their
own road, to bulld their own school
building and to construct a building
for a library of their village. This was
a:l done by voluntary labour and there
was very little expectation of Govern-
ment help, for people have realised
that so far as the development of our
country is concerned, our chief method
should be to put in our own efforts.
Voluntary labour is coming forward
not only in the community project
areas, but also throughout the district
in fact everywhere in the country.
Throughout my constituency during
the last six weeks that I was there, I
have found that so far as the local
schemes are concerned, there is a very
good response and people are organis-
ing themselves very enthusiastically
for voluntary labour for improving the
lot of their surroundings, So far as
the National Extension Scheme and
local schemes are concerned, it is real-
ly very heartening to see that good
progress is being made and that the
pProgress is being maintained.

There has been some reference to
the improvement in our economic
situation also. We find that we have
made good progress in production. We
were faced equally with a difficult
situation so far as cloth was concerned.
There was a deficit of food and there
was also shortage of cloth. I do re-
member the scenes that we had to
witness in several cities where people
had to stand in queues for hours to-
gether for two yards of very ordinary
cloth, but now the situation is quite
changed. We have produced much
cloth and we are in a position to ex-
port cloth. During the British period
we were required to import cloth, but
now we are in a position to export
cloth. After Partition we were faced
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with the question of raw material,
namely, cotton. We had cotton mills,
but cotton remained in Sind. Even
that problem has been solved. We
had placed before us a target for mwore
production of cotton, and not only has
that target been achieved, but it has
been achieved in a shorter period to
the satisfaction of all people in the
country.

From this Survey, Sir, you will find
that everybody should be convinced
that we are making good progress in
the realisation of the objectives of the
Five Year Plan.

Then there is a reference that in
several essentia! commodities we have
got increased production. This cannot
be denied. In spite of this increased
production, I must admit, we have not
been able to solve the question of un-
employment, but efforts are being
made to ease the situation so far as
this question is concerned.

The main thing to which I would
like to refer is that the President was
pleased to say, and say very plainly,
that so far as cottage industries were
concerned, we have not been able to
make good progress. As a matter of
fact, very little progress has been made.
It in this country we have to solve the
question of unemployment, then we
must take, and take very seriously, to
the development of cottage industries.
That alone will solve this problem of
unemployment. We want to increase
production, but we want to take to
such means for increasing our produc-
tion as would be man-absorbing and
not man-saving as have been resorted
to by the Western countries. That
alone will solve our problem and for
this, Sir, we have to reconsider our
position. We must find out why it is
that we are not able to develop proper-
ly or reorganise our cottage industries.
If we reorganise our cottage industries,
if we take to the spirit of Swadeshi, I
have no doubt, we will solve the prob-
lem of unemployment to a great ex-
tent.

Then, Sir, a reference hae Fkeen
made to certain additional projects
which have been included in the Five
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Year Plan. I am glad to note that in
these five projects there is a reference
to Koyna: the Koyna power project has
now heen inserted in the Five Year
Plan. There was a great demand from
Maharashtra to include this project in
the Five Year Plan. A couple of years
ago, there was a conference at Helavak,
presided over by my colleague from the
district, Mr. Hirey, the present
Revenue Minister of the Bombay State.
He had presided over it and there was
a unanimous demand, supported by
practically the entire people from
Maharashtra that this project should
be included in the Five Year Plan. I
take this opportunity to congratulate
the Government of India and the Gov-
ernment of Bombay for having seen to
it that this project in the Maharashtra
is included in the Five Year Plan,

The President’s Address makes
reference to the improvement of our
transport and communications, Our in-
creased production leads to the ques-
tion of better transport facilities. The
agricultural production is on the in-
crease, but, Sir, if there is no better-
ment of our transport facilities, this
increased production in agriculture
will not benefit the agriculturist. In
my part of the country even now this
situation prevails. The production
there is on the increase, but the agri-
culturists are suffering on account of
inadequate facilities of railway trans-
port. I was glad to find from the
President’s Address that the Railways
are thinking of opening even new lines
very soon. It has also been said that
so far as locomotives and rolling-stock
are concerned. the manufacture of
these is going on very satisfactorily,
and we have made good progress in
this respect during the last few years.
Any nation can be proud of this
achievement.

Then. there is a reference to the
housing conditions. We can very well
remember the scenes that we were
required to witness immediately after
Partition. Thousands and tens of
thousandg of our brethren came to
this country from Pakistan. It was &
very serious question as to how to

17 FEBRUARY 1954 Address by the President 148

£}

house them, but the day has come
when the question has practically been
solved. or it can at least be said that
we are near the solution of the ques-
tion. Seventy-two  crores of rupees
have been spent during the last few
years in constructing houses for the
refugees and in thig very City we are
witnessing an Exhibition where we can
see the mudels of cheap and decent
houses. If people take benefit of that
Exhibition, I am sure housing co-
operative societies will spring up
throughout the country which will con-
struct cheap and decent houses. This
will go a long way in solving this
national problem.

Then, Sir, there is a reference to the
issue of Ordinances. This point has
been thoroughly discussed .only yester-
day and I do not wish to take up the
time of the House In that respect.
There is a reference to that great
tragedy at the Kumbh Mela, but I shall
deal with it after I say a few words re-
garding reference in the Address to
the international situation. There is
a reference to the work that was done,
and done very efficiently, by our army
officers and our army men who were
deputed to Korea on a special mission.
Sir, anybody will have a word of ap-
preciation for the way in which they
discharged their duties. We are hav-
ing very friendly relations with some
of our neighbours, and some of the
problems on which there were certain
differences are being solved, or are on
the way to solution. We are having
talks with the Chinese Government;
we are having talks with the Ceylon
Government and the problems are jurt
nearing solution, So far as Pakistan is
concerned, during the last year there
were meetings between the leaders of
the two nations and a hopeful
atmosphere had been created. But now
there are certain other developments.
There is that pact between America
and Pakistan and on that pact this
country has declared its views very
plainly to the world, Every right
thinking man does appreciate the policy
enunciated by the Leader of the House
and the leader of the country in regard
to this subject. Not only that, 1 have
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no doubt that even citizens of Paklstan
will realise the wisdom of the policy
that is being followed by this country
in this respect.

Then lastly I come to that great
tragedy at Kumbh Mela. I am very
sorry that references have been made
to this in a somewhat irresponsible
manner. A Committee of Enquiry has
been appointed by the Uttar Pradesh
Government and very responsible
people are in charge of the enquiry. It
was a tragic occurrence no doubt. Be-
fore the occurrence of that sad event,
everybody that I met was appreciating
the arrangements that were made by
the Uttar Pradesh Government regard-
ing this Mela. Many people from my
State had gone over there and return-
ed, and they talked very highly about
the sanitary and other arrangements
that had been made for this Mela. Sir,
after this enquiry we will know, or
at least will have a fair idea as to
what happened and how that tragedy
took place. No doubt, it was a very
sorry incident, but I am very sorry to
say that there is a tendency among
some of our countrymen—they are
very few of course,—to exploit every
<calamity in the country for their sec-
tional ends. I am sure, Sir, that in the
attitude of the public the sense of res-
ponsibility is on the increase and no-
body will fall a prey to this sort cf
propaganda. Even those who gre indul-
ging in that sort vf propaganda and
try to take undue advantage of this
natlonal calamity will realise very soon
that it is not going to benefit them in
any way. I am very sorry for the inci-
dent, but I do not approve of this
tendency amongst some of our country-
men to exploit every national calamity
for their sectional ends.

The President's Address refers to the
policies that we intend to follow in
national and international affairs. We
are already realising the beneficial
effects of that policy. If we continue
with determination to follow that
policy, I have no doubt that very soon
we will achieve pur objective. Sir, I
‘have done. I once more very sincerely
-offer my thanks to the President.
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Mr, Speaker: Motion moved:

“That the Members of the House
of the People assembled in this
Session are deeply grateful to the
President for the Address which
he has been pleased to deliver te
both the Houses of Parliament as-
sembled together on the 15th
February, 1954.”

Before we proceed further with the
debate, I might just state to the House
that the Leaders of various Opposition
Groups have had consultations
amongst themselves and have "agreed
upon certain amendments which they
would like to debate, instead of putting
all the amendments which will have
the effect of confusing the whole
debate. I think the procedure that
they have adopted is better in that the
attention of the House can be invited
pointedly to certain points. It is nof,

therefore, proposed to take all the
amendments, In lump as it were, as
moved.

I do not know as to what the desire
of the Congress Party is. Are they
going to move any amendments?

Some Hon. Members: No, no.

Mr. Speaker: I take it that their
amendments are not going to be moved.

The only question now is as regards
the amendments to be moved by mem-
bers of the Opposition Benches. I
would like to state the amendments
that they have agreed upon are.

Dr. Ram Subhbag Singh (Shahabad
South): The Motion should be second-
ed first and then the amendments will
be moved.

Mr. Speaker; I am clearing the
ground first: I am not calling upon the
movers of the amendments to move
them. I am just stating to the House
the agreed amendments. They may be
moved at the appropriate time. I have
tried to classify them according to the
subject to which they relate and not
according to their serial numbers.
Military aild to Pakistan—Nos, 1,17.37.
43, 56, 63 and 65. Some of them are
overlapping even with regard to other

‘subjects.
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Dr. Lanka Sundaram: Nine also falls
in the same category.

Mr. Speaker: I am coming to that.
Hon. Members may raise their points
after I have finished. Their classifica-
tion may be a little different from
mine. Re-organisation of our defence
affairs No. 9: Re-organisation of ad-
ministrative machinery—No, 14, un-
employment—Nos, 48, 64, 65, condition
of peasantry and working class—Nos.
23 and 65 (Inlerruption). Kumbh Mela
—Nos: 37, 63, 65. Hindu Law—Nuv, 43,
Backward Classes—Nos. 10 and 54; the
Five Year Plan—No. 62, the Korean
Repatriation Commission—No. 63,
economic conditiong in the country—
No. 63 and civil llberties—No. 65, It
contains so many parts. These are the
amendments. With regard to amend-
ment No. 40, I am afraid it may not be
in order because a Commission has al-
ready been appointed and the terms
of reference are already out now.

Shri R. N. S. Deo (Kalshandi-
Bolangir): What about all the other as-
pects. Sir? Even after the Commission
has been appointed there is nothing
which could prevent the Government
to enlarge the terms of reference or
clarify certain terms of reference. Com-
ing to the other aspect, it is to ensure
the conditions for the successful work-
ing of the Commission,

Mr. SBpeaker: I may suggest to the
hon. Member. instead of technically
insisting upon the amendment he can
speak on that subject; but the amend-

ment, as it is, will not, ] am afraid, be
in arder.

There Is another amendment by Shri
Nand Lal Sharma—No. 49. What he
wants is already provided for in the
Constitution and to some extent it goes
against the provisions of the Consti-
tution also. It is inconsistent with the
provisions of the Constitution. I be-
lieve the Constitution provides that the
President may appoint a Commission
after a certain number of years. His
amendment does not quite fit in with
those provisions. I should be inclined
to rule it out of order; however, he
can make his own suggestions in his
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speech. The amendment will not come
in formally as an amendment but the
subject matter can be discussed,

This will be the position in regard
to amendments. After I call upon the
Seconder, Members will be called upon
to move the amendments standing in
their names and then a discussion will
follow. That is how we shall proceed

The Prime Minister and Minister of
External Affairs and Defence (Shri
Jawaharlal Nehru): I just want to
know—You were good enough to say
that certain amendments had been
selected. You read out the numbers—
about twenty-five of them. Have all
these twenty-five been selected?

Mr. Speaker: The total number is
sixty-five and the selected amendments
are seventeen and two are disallowed.
So, fifteen out of the sixty-five will
be before the House. I believe that

will help a better debate on the sub-
ject.

oft #to o fAmdt (fe=r9mre =
fast e —afeew 3 fasr grarE—
zfirorgd): wener  wEga, wegafa A
¥ WIWATAY & a9 | 91 WEara AT
faxr »ff J|w® o 7 gwR awg Ay
fear & & 9% g37 ¥ wIRRA Fan
g1 ag v atwi | g, ug 3 fRF Mka
# a@ & f5 QR ag wYar fyar fa &
T8 ATALT ¥ WIT FT HTHIEA FE€ |
"ama‘r&mgﬁqw Ty ANy AN
A faar g 1 ot sor ot wearaw
AERA, T AR ArAT FrAE &Y gArd
& SO q¥ ¥a ara %7 Sw@IE aY waw
g mar g fr afg o oo fagu & sy
# gt ard wod ara gl f T agaw
aw o felt avg & Aer faar adi v
T8 w2Ar ¥ qW fads =9 & WreargA
W EATE |

ag g fag, anre azeq) & fag,
T [ WX yawar ¥7 I g 5
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us 3f & a1z gAA) fER ag  WYS

fear f& gw wgd wsgafa & &
¥ awaw faget el &1 AR g
TR, WA FAX U CHAUT AT U
¥ 7g ad A 357w Qar
AW gArk Aty faar ar 1 a8 ag
FFIT o & frar § 98 sk &
afrger & 37 amw swclsia
o7 #Y gzarRY #1 A vy ad § wfea
gt & gart amd var g | IR awTw
I gzArHl w1 WY, I ey aw 7 gfea
g€ &, gart amwd & § 1| F weaLiga
wqar wsNq aweard w1 g, 1q a§
fog @@ & IAF A &4 w1 ¥AA
fFar a1 Wt Fg a® F gA & aF—
a1 A §%a T 29F wigargo &
feur 1| TAF wiafim, R ™
qar aRw, 1 aEAfagwar §  gAry
wrszfyar gerewr mir &1 adq g, gF
AN FAE

[MR. DEPUTY-SPEAKER in the Chair.]

sy &1 F SR Wt
wgeEgd 1y AR TR W § AR
I7 qX qafeq ST TAT E | I
e 4 qg T T frarmar g
gara A e aqt 7 few g1 a9
gitgeq AWt & A § graw eqrfee
73 ¥ qud gar & 1 gAR 9w &
azT 3w, OFT &7 AW 1 ¥R Y 2T
¥ frg @ ¥ TaTe T & e -
faz g & euwr fow s avd afw-
s 7 firgr § &R @rq # Ty foqa
Faragd mefrwigso W d
#t 3R ok § | g OF T wwwar
Framd | ¥ 9 ZH B a9q B
agr 2 aFY § fr frad gome ook
§ IT% |9 FATT WA T F §
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AR AR IR AR AT gEgwTET A
T AT H § | E g afew, afirar
® a7 @ ¥ N @ g
qﬂml’ilm‘%!{o@oﬁoﬁ
AT d5% gK 7 N g AT §
WIRT as &Y A7 ufaar & aumy g
(7% 21 71 &1F #) Fradl o< -
qfe @ § 1 g, 7 e awT § R
TETHIAE w AN A gt §

gg ot ama & fF sdfaeT el
qifesrTT &1 SEfaT THHAET OF o9t
w2Ar § fyad g2 Teavg dar @R
w1 /QT g T E, ufT § I9 9%
AT AgE 7@ A faawr §8 AR
P X | T8 BT A 9w ¥ W,
gafea dR &+ arfes A gy
gt g1 ¥feT ¥ awmar g fe gamr
T T TG § AR W AAARNT
WTT § T Y FIT TR 9 99 @
g f& gt foq wnile @9 & #
FraEwa a4 & | f& At gk Fw
frr wofta R w4t = gfea
Wt @ o g1 xad e §ag
TE fF g oF qft wear g fiv
foeg salfefiy wwa «#, fagwa:
—NX@Y § geEEr @r g T
§ m uwashr wfm T g
f& g7 T8 @ wwda a1 safea
gafrwmfey € fs e fe @
¥ sy afesard dar @ A
FT AF IO TR F w1 mEE
g wrm | afY A, afw §F ¥ @
s e frgr ol & gz &
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[ @ro #To fyadl]
P g ar & it € a8 g]fs e

YeE  fiea wfe wY s ket
gerTeR SR amfs §Em W
HYR AL HTAT FT FIAY w@ATET B
qZ FH N W8 | 87 qifeee &
I e &7 St & 5% a7 §, g
Tl #, om feel &, suwr g &
e § foaaar fb o= 2w #1 @ar
-wr &, Wiy 99 & fod g R arfaera
¥ fracfr QY7 & fao w3 @@ &,
W W W W g | gufy wreaay
ok qifFem sm Tfaw gfe ¥
won om 3w, Sfav ww & g
gy ) fr wiepfas gfe & W
&< qrfeema T AW & 1 TR AR
7 ot wiR ¥ § aotfes gfe &
HET FT FAF TG Y 9] qE
WArEay oF & I} AT AT 91 |
o regfas fe ¥ gn aml -ffRem
T qifeT, O 3w & qufy  aTw ag
§ Torifre W F frwwa @ Qe
T ¥ W fF gET 29 w1 oF fge,
g% S4TE AT, T g ¥ (@i w7
WY SRTT EF T T & I T AT
ard ) aRRiET afesmr
A R AT E AW EH A
v g1 i adi g v
£ ¥ gan fod Y€ @A g, a1 R
fed sEwa AT am g | afes g9 @
fog fafma £ fr gw 4 fom waaar
#Y TaAT agEar $T & v fvar & 9w
AT FT A€ W AT AT qAA
8 ST &I e s Tl
A 91 W ] I
o @ s g R g
@ ared arhe T & fe aft s
% gt afes o & wrgwW, a7 IJTE
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agt sfus amfor weren ar amfes
Y @) STy, @Y 99 ¥ 2W faet A
¥ @A FT GIHAT ¥ 997 | gofeR
T 1 afew T=m & fF oY ea-
wgdT dar gy wmiY §, S¥ qrfeeT R
FT ¥ arfe &7 Y Ay iy K Amr A
S AT 7 98

TR faueft 2=t & waww smER
W ¥ yud § @R aR T @ 9w
¥R R ¢ s mt 3w F amwfor darfaat
g wifed, 9 omifva g4 # ar
AR ART WG B H7 HE ATIEHAT
aff &1 3t 7z fo=ar &1 fagw g2
§ 9 @ fer &t @ vR &1
W mE wrwm g sy | ogd
arar § fr oiffeam alR adfior
T 3¥ q| FT TET AR %A1 IR
CELE I R i

AW AT/, UF I9 & IAqY,
dar f5 afrmew § oft wgr v &,
gy usgfiar wgrewt it & e
FY 397 AT & T, fag o § 4
FoM & vqe fFar & | g9 W7}
et o gArdy N Fif@r a5, dfeT
vea & fod afl | gy zhewm &
qF T4 ar 9f fF e e gatdw
% wtg, dfEw oerd & fov ad, afew
wifer #Y wgeAT & fod T anfm &Y
i WA ¥ fog am 1 AR rfagm
7 g¥ zhar ad aRw fzar & 1 gAR
o i 9 st aF uF o 247
a8 & fo e W gl i o+
fafag s & o wdy 811 gark &
FJUEL TR T @ AR qged) o)
¥ 3% W & arg garw <ivsfas
gRfg Tl § | AR W wiepfas
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faEm W7 §Wg-AWT 9 ART I @
A A e Ad & fF gardy
g & g @R fagm aY @
qferar & s Y qx @Y ST s
gar 7Y gar f gard & frelt #
ar@ & fod ar fadt 9x armo w=A
& fo argr € 1 @ g
1 gA 7T H HRA @ 97 i gardy
oY Fiftar 7 mfa & fod =, 7
& foq 7 gamr o fremu g & @A
T 9T # Ay @ Wk fEer
& Ay ¥ a80F A § FT g7 A
AFT &1 AEF TS 53 |

FC T I W@ AWS § uml
AF T o0 & 4 fom av qrfEean
yferr & a9 aF ) & § S
T M@aT. £ A J1fed fr ag gE
T2 & A1 HIAT FFI-W AT §T & |
sffr gz g Aify & faens fawz
2 | 3w faet 2 & mfws 48 g.r
AT, — T UH e FACAFEEH |
&Y aY 38 Wed € fr A F uw dar
amiao $371 &Y fn g7 a= & am AR
8" U Ot fuares fa ¥ amA W@
faa ¥ fr o071 aaw & T 7 M AT
gy 7 gl ; ™ o mwR @
TR & WTW F Y qGT B
& saet grefr A ) o fod, st
fo afmaor & g & s fear
mar g, @I Aife azewar Ak mf=
1 Afa & 1 3fFa g Ty W &t
FaT TR £ fF gard acey fifa ffem
Aifa adf €, afs gurd azve Afa
afsg #fs & | gardr azigar am
aiffa ®r #fa afa Afa & 7
fs fasifa sl faferm ) gardr azegar
&7 43 99 Aff & f5 93 & 207 7 qq
®TA9M g a7 g2 TG BT A F

17 FEBRUARY 1954 Address by the President 158

ag AT Aify Adf & 1 afew gmd
#fife a2z € fr faaa) f Y Sg@ n=
F¢, 9T KT Ag, afeh GuHT H7 ATlH
3y ava fHET R &1 g% A gW
q& | A @ AT faftrm g aT ad
430 1 wwfed gurd mgfedr daa
a#i g, afew dfwea § AT garr anf=-
ax afra & A f& fafera | gardd
ag #fa wez g AT TIfed o1T Ay
N #7128 A58 a@ AAK AT AR |
T 7Y 3R gur wwgefa 7 a9 afe-
mew & | 7 Gda fHar § faad
foq gn 97 & a¥ arn® &

Ha A7 am YR @X F7 A"y
g 38 7 N B & & aF ¥ Ay
gT & 9 WY awW gAR amT arg
g ot faa s&R AF 3@ &vH &
s fear mar & Tasr o 9w
weafa o  adr & faga ofa ¥ snF
afienaw # frar &

9T § TE QAW AR FTHA ‘@Y
anwFr’ 9r|

4P M

ZW I8 d@a g 5 99 awenm ®
TEI R IT AT F AA 7 g9 wd
ge A ag s MY ot € e afx
g% ot a ¥ av Aifa o a7 @
NEwaTET gy T_T & fou ge
@ § aud g | I g qE
guEr A € | ¥ qwET OF qE
gweaT ff AT o fred  qiw-v: awt
¥ ug wior mow @ @ @ 5w
T &1 g9 e a & frar Smaem
fer aw gW IF FaeqT 9T TFA @
§ 9« g9 4g $% 957 § 5 IRy gmen
v 5T 7@ 89 & g § A Ew
U T EY g wTEHA |
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[ = #ro #ro forqrey |
qaadfs  @ww 7 W FB A
et § fomd g age awear A §
Sfer ag fr &t ¢ 5 g8 A o
#t § o & 3o awer A fawr
qrdt oAy freelt wifed 41, R 3w
AR PR Usgefa wgRT A @rg A
X gt e feetm € fadea:
IR AR i IA-HEl A T
W #W@ g7 g @
g fr 3o fam & g7 o wwfe 7 <
% § | @ g ag T4 fFoag
T sraws 49 § | T A AlAw
FaeqT H gard & foq ag faawr
rag® ¢ f& g ood wiE €W A
M T FR AT qE G Tg AT TG
F qIT T4 T AT I FT ATH FFA
#F ofas @@ I G g FHAT |
g wrfgg fF gw aodt @& af| s
F O a9 & fasra w37 & w@w
w¢ | g4 O 9 § e 9% €F wae
& a7z BT TYT UST-FTHIL 0 AR
faiy e &Y

Ta& @A, AFTL AT FAEE,
Wﬂ-ﬁtli'\' marr E‘T& T, iﬂ-
sqaEqT HT TH-N, gAIfe A AT
Wt IgiF saR afsrwmaer § g far
g oYX 3 vy § gHA @ a¥ 7 Ay
wfr #t &, ER a<E ff IER
wra frar € | T #i /g @) 5
afe gn s gfe & 39 @
TOE @ q R §eAEe 7T,
FEAaE Aqu feard @ | e
g7 =TeE g7 ¥ ¢ amal 9T gfee sr@an
aifed | 9o g8 & {5 9 g d dred
§ o gnd wwafat § ST A g
T W W ¥ AR Afew oA
T A T A G AR TR W W
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waqfal aR o FaE ® g9
A T FT G aY A LAY qAH I
AT 5 A ufe @ 29 €7 awew
aral /g€ ¢, 7g wgAg & AR Ay
afes gafe T araoaT: g T@
ar | wfed W g Iwfa frey o¥
Uty g7 glg, IHy gH WrETeT
fraar & ok ga smar #<3 § fw 2w
AW F FT I FOfF T A1 AT q2T
T #R qHasia DA B g @R
9% 6 TA7 q37 |

34T AT & afafesd, oF amT #r
AR & &g AR F Mow sq07 framn
g g forad qereg ¥ qTaT ) qdr
mareTr g € | R 3@ § o
AR 97 ZATL £ fraa. 2 & qaeg
wsgafa off & stfwarer & gag g4y
#1 gferforq d% & ads g gu
qg § W AoT-gra gAEAT | AW
T ¥ TET TA AT | A Ay Qe frAn
g f& aszafy gae ws @0 wdre g
g M3 A% Fhnwrqw F 99 @ FT
7 TAF AT UF d<€ ¥ UK 1 A
T & | 3fra 7g A oz Hifwg, o
70 ¥ ¥g IG4 TOF A g, W
FO 9 T g =417 AT Irfgq
g g IW AV A geear | I@ g
¥ usgafa w1 w§ gvay 4g 91, ag
T[S GTHTT FT AAST 97 | UST FIHT
% A&7 qAY 7 &wve w77 § 6 forg a9y
FET T FIET gE IT FHG TF EAHY
IF QAT FT g1 A 47 | oA g
# rgafa & st § ad% 7 @Ar
Ifam 7€ ar R fagowt 39 aqa o=
fir U5g @I A IgF wEEW
o o wAS N fam s & § W
3| guem A yiw w0 IR a7 @
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gizar ¥ P firdy Y Feware ardf
q freag & a7 @ T #r fawrfar
soft f& saer &= fear x| gmd
w1t wg T fr o e A @
g@a 4t A s fredt & ot ¥ Ay
w3 g, @ Iawr yazg & g fowAr
FTfed A< 9rq & a1q 7 o e
& arr =rfgad fF amgean oAy g
T e axsTw ety o &
g & 0% 7 & e nfemAe
¥ I3 FT 93 AT HIT T TF TF
@R gHEAT ¥ UwAfaF | II07 &7
ST FX, 47 AR A44T FAAQ HGH
gt g g wmT aewfr ft & afir-
wow § afeafes 1 AT oy -
qfq & favg, It agazar #Y awmq afa
g, 'gzadar Fr AT AT g49(
e § #R I7% arg FAT FIAT &,
& & ganar g fv f7 &t & o
frar 37317 3fm 78 fmar
¥T H yea § IT WAL & qEa
# mF-3Y MeT FEFL GATA FEAT formar
g1 fageft 39 & wedt A4 & 2 )

Acharya Kripalani (Bhagalpur ecum
Purnea): Amendments have not been

moved.

Mr. Deputy-Speaker: They have been

tabled.

ot &te o fymd @ I FErEAY

& R wa-ad el o & sfwameor

97 St AMFAR AT 9 IgA AR

grar g fr fageflt go & qzer usafy

& afswmonr & fa=reas  AErEar

7 F 69 93 $IX | A7 GEwAr

g f& wewfa & sfmngor # famrers

AT #3Ar 3faw adt &, e

TR 48 99 A& & fF reAr 7 87

& TEHAT &7 A1 AT Qv fRar arar

arfgd | aeEA ¥ w9t wf s
Tt wEA AT & s IEd SR
T gAR Aoy § wrd qfe e g,
9T TG N @ s war g0
gafed sretEar &1 A g @RS FIAT
anfgd dfe F fageflt 71 & geeii ¥ €
aww gm 5 9g T s
yga frggrens 7 @Y =fgd afes
HHAIHF FqA TIATHF g7 fEd |

FmAFumfafr N maa ®
1B A gegaiz 2 g fR SR W
s B vF SYw fEan f ogw o Ay
¥ wrat & qu sARr 9% g ¥ G
g% dR I FRAT F THIT A A0
9eA-TF 31 arafas ynfa 1 9% )
7 wu fasfa® 7 gg W g A7 [@gar
g fr 3R 9 73w g w fawr &, @@
2% wEgrem medY w7 F3m &, A W
AT FIT & ogw qeg-feat wErer
e & "8 #Y, W gW ueggfa S
& gru famr g, md ushig AaT wr
HTHTT TAT &7 ATH aF qaT AV q9A
T X LR FAT FT AN |

Shri 8. S. More (Sholapur): We
should move our amendments.

Mr, Deputy-Speaker;: As and when
an hon. Member is called upon to
speak, he will move his amendment
and speak. I am calling upon Acharya
Kripalani.

Acharya Kripalanl: But I have no
amendment.

Mr. Deputy-Speaker: That does not
matter.

Shri 8. §. More: The usual practice
has been that all the amendments are
first formally moved without any
speech and then all amendments
become open for discussion. That has
been the procedure up till now. Is there
any reason for making a departure on
the present occasion?
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Mr. Deputy-Speaker: The reason is
that all these benches on my left are
empty.

Shri 8. 8. More: But we are here.

Mr. Deputy-Speaker: I do not want to
close the amendments today and re-
open them tomorrow again, All those
amendments which have been read out
by the Speaker, subject to other addi-
tions, may be treated as the amend-
ments before the House and hon, Mem-
bers may proceed with them. As every
hon. Member gets up, if he has tabled
an amendment, I will allow him to
move it. Let me follow this procedure,
to avoid some amendments being mov-
ed now and once again others coming
in tomorrow or the day after and mov-
ing theirs.

Dr. Lanka Sundaram: I thought the
Speaker announced the new procedure
in order to restrict the discussion to
selected subjects. Even if an amendment
is moved. it is not necessarily pressed
to a division. Moving of the amend-
ments is necessary to begin with, so
that the selected subjects could be dis-
cussed. That was the intention of the
Speaker.

Mr. Deputy-Speaker: Such of the
hon. Members as are present here may
indicate the amendments which they
want to move.

Shri N. C. Chatterjee (Hooghly): I
should like to move amendment No. 37.

Shri 8. 8. More: I am moving my
amendment No. 23, but along with that
I want to seek some clarification from
the Chair. My amendment No. 20 as
printed here in the list of amendments
seems to have undergone a substantial
modification, The original amendment
that I had submitted seems to have
undergone a substantial modification
and I would like to know, under what
rule that amendment has been sub-
stantially modified.

Mr. Deputy-Speaker: I will look into
that.

Shri 8. 8. More: For your informa-
tion I will say that in my original
amendment 1 had said:

“but regret that the Government
has grievously failed to appreciate
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the danger to the security and in-
dependence of India by the success-
ful attempt of American......... -

Mr. Deputy-Speaker: 1 will not allow
that portion to be read out. The
Speaker has got the right to delete any
particular portion. in any amendment,
resolution or question, which accord-
ing to him is not proper, the language-
is not proper or is offensive, or makes-
aspersions and so on. Now, in that
capacity the Speaker has modified the
amendment. The Rule number is 307.
It says:

“If in the opinion of the Speaker
any notice contains words, phrases
or expressions which are argu-
mentative, unparliamentary, ironi-
cal, irrelevant. verbose or other-
wise inappropriate, he may in his
discretion amend such notice be-
fore it is circulated.”

Shri 8. 8. More: May I make a sub-
mission Sir? As far as this particular
amendment to the Address is concern-
ed, we are governed by Chapter V of
the Rules of Procedure. There is &
special rule for this. I am referring
you to Rule 16. When a special pro-
cedure has been laid down for any
particular aspect, it cannot be super-
seded by any rule as far as that pro-—
cedure is concerned. Rule 16 says:

“Amendments may be moved to
such Motion of Thanks in such
form as may be considered appro-
priate by the Speaker.”

So my submission is that as far as this
particular rule is concerned, it is the
form which matters.

Mr. Deputy-Speaker: One other point.
So far as this amendment No. 20 is
concerned. it is not one of the amend--
ments that has been selected. The
Speaker already announced in the
House that out of the various amend-
ments that have been tabled. some
particular amendments have beem
selected, and this does not happen to be
one of those amendments, Therefore,
all the arguments now put forward by
the hon. Member are more academic
than of any particular use. I am not
considering any amendment which has
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not been selected. This is not one of
the amendments that have been select-

ed.
Shri 8. S. More: I am not raising any
academic point,

Mr. Deputy-Speaker:
What is the good of it?

Shri §. 8. More: That does not mean
{hat the other amendments are struck

9 P

Order, order.

Mr. Deputy-Speaker: 1 will defer
judgment on this till fomorrow. I will
consider this matter regarding the
question as to whether the Speaker has
the right to strike off any amendment
or not. This rule under Chapter V
relates only to the amendment to be
tabled and not to the expression.

Shrl 8. S. More: Sir, before you give
your ruling,......

Mr. Deputy-Speaker: I have given my
ruling. I have heard everything and
there is absolutely no substance in this.
Further, as regards disallowing amend-
ment No. 20 and selecting a particular
amendment, I defer my judgment till
tomorrow.

Shri 8. S§. More: Our rights and
privileges are the same as in the House
of Commons, My submission is that a
particular article of the Constitution
cannot be modified or restricted by the
Rules laid down by the Speaker. There-
fore, I take my stand on that parti-
cular article and contend that if I get
the same rights and privileges as Mem-
bers of the House of Commons, I be-
long to the opposition and I have every
right to use the expressions used in
my original amendment.

Mr. Deputy-Speaker: The hon. Mem-
ber is entitled to raise a point of order.
I may answer the point. So far as the
rule is concerned, the hon. Member
now proceeds to another objection that
the rule itself is ultra vires of the Con-
stitution, I am not willing to agree
that this rule is ultra vires. It ig intra
vires. The rules have been so framed
as to give power to the Speaker to
modify or delete ironical expressions,
whatever might be the practice in the
House of Commons. Therefore, I am
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not going to agree that the rule is
ultra vires. It is under that rule that
the Speaker has modifled the amend-
ment. Regarding the question as to-
whether it is open to the Speaker to
gelect only a few amendments, I wilk
reserve my judgment,

Dr. Lanka Sundaram: Mr. More gave:
No. 23 himself. It has nothing to do
with the selection of amendments an-
nounced by the Speaker.

Mr. Deputy-Speaker: I am not going.
to allow any more discussion and take-
the time of the House. I am here to
safeguard the rights of all Members.
So far as this matter of whether the
Speaker has got the right to select
amendments or not is concerned, I re--
serve my judgment till tomorrow and,
if I agree, then this amendment may
be moved tomorrow.

Dr. Lanka Sundaram: May I draw
your attention, Sir to this very simple-
point? Amendments Nos. 20 and 23
are in the name of Mr, More. He has
given his preference towards 23. 1t is-
n that basis that the Speaker announc-
ed it today, whereas the point now re-
lates to amendment No. 20. Your
ruling, therefore, is not necessary on
this issue.

Mr. Deputy-Speaker: I do not know"
if he has already given his preference-
to No. 23 over 20,

Dr. Lanka Sundaram: I had convey-
ed the entire list to the Speaker on
behalf of the Opposition. It is by con--
sent.

Mr. Deputy-Speaker: Let us proceed:
with the amendments to be moved.

Shri N, C. Chatterjee: I beg to move:
That at the end of the motion, the fol-
lowing be added:

“but regret—

(1) that an attitude of com-
placency still persists in spite of the
imminent danger to the peace of
India and Asia in view of Pakis-
tan's Military Pact with the United’
States of America and there is no
indication of any constructive at-
tempt towards the militarisation of”
the nation and the building up of”
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[Shri N. C. Chatterjee]
adequate  armaments—industries Shri U. C. Patnalk (Ghumsur): I beg

and the creation of a united front; to move:
and That at the end of the motion, the

(2) that there is no explanation following be added:
whatsoever of the collapse of the
.administrative = machinery and
organisation which resulted in the
colossal loss of human lives at the
Kumbh Mela and the regrettable
lapse in failing to cancel the Party
.at Allahabad on the very day of
the tragedy.”

Shri S. S. More: I beg to move:

That at the end of the motion, the

“following be added:

“but regret the failure of Gov-
ernment to realise the miserable
economic condition of the
peasantry, the growing hardships
~and exploitation of the workers
and the pauperisation of the mid-
.dle classes and its consequent
failure to take prompt and effective
steps for the betterment of the con-
dition of these classes.”

Dr. Lanka Sundaram: I beg to move:

That at the end of the motion, the

~following be added-

“but regret that the total mobili-

sation of the nation was not taken
in hand in the face of the threat
to our security by the Pakistan-
-U.S.A., military aid pact, through
the formation of all-party govern-
ments at the Centre and in the
States; and”

Shri Sarangadhar Das (Dhenkanal-

"West Cuttack): I beg to move:

“but regret that in spite of the
urgent need for reorientation of
overall national policies in various
spheres, consequent upon Pak-U.S.
relations, the Address—

(a) gives no indication of any
effective plan for strengthening the
defence machinery through trained
nation-wide Potential Reserves
(without corresponding increase in
defence expenditure or dependence
upon foreign aid) by adopting
modern methods of man-power
mobilisation:

(b) does not envisage measures
for defence against modern weapons
of warfare like aerial attacks, long-
range bombardment, panic, infiltra-
tion, sabotage and other fifth
column activities;

(c) discloses no proposals for
acceleration of production in
Ordnance Factories and other mill-
tary installations, so as to make us
independent of foreign countries in
respect of vital warlike stores;

(d) makes no practical proposals
for utilising the stores in the
Depots, reducing avoidable ex-
penditure on the M.E.S. and mini-
mising purchases from outside, with
a view to effect savings for neces-
sary reorganisation and other re-
quirements; and

(e) contemplates no change in
the out-moded approach of the ad-
ministrative machinery in order to
organize to the full, our vast
human and material resources by
integrating defence with socio-
economic planning.”

That at the end of the motion the

“following be added: Shri Gidwani (Thana): I beg to

move:

That at the end of the motion, the
following be added:

“but regret that in view of the

“but regret that the Address
does not indicate any steps that
should be taken by Government to
rouse public enthusiasm, even

after a lapse of two years in the
various sections of the Five Year
‘Plan, and especially in the Com-
ymunity Projects.”

likely developments owing to the
U.S.A. Military aid to Pakistan,
that no steps have been taken to
bring all political parties together
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and take them into confidence in Shri Pocker Saheb (Malappuram):
regard-to measures to be adopted I beg to move:

to meet the developments.” _ = i o € .
at at the end o e motion the
Bhri J. R. Mehta (Jodhpur): I beg following be added: n

0 move:
“and express their grave concern

fog:l :In:t'b:hz dﬁ’;g:“ the motion, the over the policy of Pakistan in the
proposed agreement for military aid

“and that while they should with the United States of America,
have much wished that it should which necessarily causes anxiety

have been possible for him in his
Address to give this House, and
through this House to the country
at large, a more positive and
dynamic lead in the matter of
combating the growing menade of
couniry-wide unemployment, as
well as the serious threat to our
security involved in the ‘unfortu-
nale developments' taking place on
our borders to which he has refer-
red in the Address, they would
like to take this - opportunity of

to India and to other neighbouring
countries as it is likely to jeopar-
dise the safety and security of India
and other neighbouring countries
in South Asia and will seriously
affect the cordiality of relationship
which it is necessary to maintain in
the common interests of both the
countries and are of the view that
such steps as may be deemed neces-
sary should be taken to safeguard
the interests of India.”

assuring him {hat this House, as .

. ¥ Mr. Deputy-Speaker: I hope these
g ntinsl Ithe entire  nation, are all within the list that was sub-
solemnly p es its solid support mitted to the hon. Speaker
to the Government in all measures . :
that may be found necessary to endmanty moved:

avert or meet this threat.”
That at the end of the motion, the

Bhri M. S. Gurupadaswamy following be added:

(Mysore): 1 beg to move:

e

That at the end of the motion, the
following be added:

“but regret that the Address is
highly disappointing to the whole
body of unemployed as if does not
give adequate assurance of employ-
ment.”

Dr. Jaisoorya (Medak): I beg to
move:

That at the end of the motion the
following be added:

“but regret that no mention was
made in the Address of the rapidly
falling efficiency in public adminis-
tration and the urgent need for
reorganising and reconstructing the
administrative machinery which
will reach the people, know and
understand their needs and gain
their confidence.”

701 P.S.D.

“but regret—

(1) that an attitude of com-
placency still persists in spite of
the imminent danger to the peace
of India and Asiain view of Pak-
istan’'s Military Pact with the Unit-
ed States of America and there is no
indication of any construftive at-
tempt towards the militarisation of
the nation and the building up of
adequate armaments industries
and the creation of a united front;
and

(2) that there is no explanation
whatsoever of the collapse of the
administrative  machinery and
organisation which resulted in the
colossal loss of human lives at the
Kumbh Mela and the regrettable
lapse in failing to cancel the Party
at Allahabad on the very day of the
tmedy-”
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[Mr. Deputy-Speaker]

That at the end of the motion, the

following be added, namely:—

“but regret the failure of Govern-
ment to realise the miserable eco-
nomic condition of the peasantry,
the growing hardships and exploita-
tion of the workers and the pauperi-
sation of the middle classes and its
consequent failure to take prompt
and effective steps for the better-
ment of the condition of these
classes.”

That at the end of the motion, the

following be added, namely:—

“but regret that the total mobi-
lisation of thea nation was not
taken in hand in the face of the
threat to our security by the
Pakistan-U.S.A. military aid pact,
through the formation of all-party
governments at the Centre and in
the States; and”

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not indicate any steps that
should betaken by Government to
rouse public enthusiasm, even after
a lapse of two years in the various
sections of the Five Year Plan,
and especially in the Community
Projects.”

That at the end of the motion, the

following be added, namely:—
-

“but regret that in spite of the
urgent need for reorfentation of
overall national policies in various
spheres, consequent upon Pak-US,.
relations, the Address—

(a) gives no indication of any
effective plan for strengthening the
defence machinery through trained
nation-wide Potential Reserves
(without corresponding increase in
defence expenditure or dependence
upon foreign aid) by adopting
modern methods of man-power
mobilisation;

(b) does not envisage measures
for defence against modern

weapons of warfare like aerial at-
tacks, long-range bombardment,
panic, infiltration, sabotage and
other fifth column activities;

(c) discloses no proposals for
acceleration of production in Ord-
nance Factories and other military
installations, so as to make us inde-
pendent of foreign countries in
respect of vital warlike stores;

(d) makes no practical proposals
for utilising the stores in the
Depots, reducing avoidable expendi-
ture on the M.E.S. and minimising
purchases from outside, with a
view to effect savings for necessary
reorganisation and other require-
ments; and

(e) contemplates no change in
the out-moded approach of the ad-
ministrative machinery in order to
organize to the full, our vast human
and material resources by integrat-
ing defence with socio-economic
planning.”

That at the end of the motion, the
following be added, namely:—

“but regret that in view of the
likely developments owing to the
U.S.A. Military aid to Pakistan,
that no steps have been taken to
bring all political parties together
and take them into confldence in
regard to measures to be adopted
to meet the developments.”

That at the end of the motion, the
following be added, namely:—

“and that while they should have
much wished that it should have
been possible for him in his Ad-
dress to give this House, and
through this House to the country
at large, a more positive and
dynamic lead in the matter of com-
bating the growing menace of
country-wide unemployment, as
well as the serious threat to our
security involved in the ‘unfortu-
nate developments’ taking place on
our borders to which he has refer-
red in the Address, they would like
to take this opportunity of assur-
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ing him that :this House, as repre-
senting the entire nation, solemnly
pledges its solid support to the Gov-
ernment in all measures that may
be found necessary to avert or
meet this threat.”

That at the end of the motion, the
following be added, namely:—

“but regret that the Address is
highly disappointing to the whale
body of unemployed as it doesnot
give adequate assurance of employ-
ment.”

That at the end of the motion, the
-following be added, namely:—

“but regret that no mention was
made in the Address of the rapid-
ly falling efficiency in public
administration and the urgent
need for reorganising and recon-
structing the administrative
machinery which will reach the
people, know and understand their
needs and gain their confidence.”

That at the end of the motion the
Tollowing be added, namely:—

“and express their grave concern
over the policy of Pakistan in the
proposed agreement for military
aid with the United States of
-America, which necessarily causes
-anxiety to India and to other
neighbouring countries as it is
likely to jeopardise the safety and
:security of India and other
neighbouring countries in South
Asia and will seriously affect the
«cordiality of relationship which it
is necessary to maintain in the
common interests of both the coun=
tries and are of the view that such
steps as may be deemed necessary
should be taken to safeguard the
interests of India.”

Acharya Kripalani: We have listen-
«d with respectful attention to the
speech of the President. [ am, how-
ever, sorry that these speeches of the
President have become progressively
formal and inspire no hope or con-
fidence in fhe people. I shall confine
iy remarkg mainly to the topic
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which is uppermost in the mind of
our people. .

The Prgsident made a reference to
the - . recent unprecedented tragic
happenings in Allahabad on the
Kumbh Mela day. We have express-
ed in this House our deep sorrow for
the victimg of this tragedy, whether
alive or degad. But this ig not enough.
If we are to-avold such occurrences
in the future, it is necessary that we
should see that we are ourselves
immune from blame. If we are not
immune from blame, we must find
out wherein we have erred.

When I speak about thig tragedy
from my seat in the Opposition
benches, I am conscious that the
authorities and a few Congressmen
will say, and they have already said
so, that we of the Opposition are
making political capital out of a
national calamity. How ig this un-
worthy charge to be answered? When
on some tragic occasions, millions of
our people feel very strongly, who in
this House is to give expression to
their wounded feelings? I feel that
it ig the duty of every representative
of the people here to do so irrespec-
tive vf party afiliations, However, when*
the Members of the majority party con-

. sider that their duty is finished when

they have lent support to whatever the
Government does, right or wrong,
when they refuse to give expression
to the genuine feelings of the people
for fear of annoying their bosses,
when even revered leaders, who were
not afiraid of British imperialism,
close their mouth on such occasions,
it must be ihe duly of somebody to
voice the feelings of the public.
Therefore, we have to discharge this
painful duty. But. it was
always not so iIn the Congress.
Congressmen never considered their
organisation or the doings of their
leaderg as infallible, Of course, there
was always Gandhi, who performed
the task of a vigilant censor of what-
ever we did. There were also groups
and individuals in the Congresg who
freely criticised the Congress policies
even when some of our opponents
took advantage of such criticism.
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[Acharya Kripalani]

Even in thiz House, before the elec-
tions, there were Congressmen who
criticised Government policies brav-
ing threatg of disciplinary action.
But, all this has now changed. I
have, therefore, to perform a painful
duty under the shadow of an un-
worthy suspicion that I am seeking
to make political capital out of a
national tragedy. So far as it 1is
possible, I shall confine the discus-
sion to general terms- and avoid
personalities and party polities.

I want to discuss the change in our
fundamental attitude to the formal
part of our religion comprising of
ritual, ceremonial observance of
certain holidayg and even supersti-
tlons. This is not the first occasion
that there has been a Kumbh Mela
during our life time. We have lived
through a few of them. What was
our attitude towards these melas?
Some of ug went there to perform
Seva Samiti and Red Crosg service.
I remember that Gandhi once visited
the Kumbh Mela at Hardwar to do
this kind of work. He and his com-
panions never thought that a dip in
the Ganges or sprinkling of the water
of the river. however sacred. on their
heads, would wash away their sins
and make them holy. We considered
such ideas against reason and against
the scientific spirit on which we prid-
ed ourselves. In those days we even
resisted the demand of our orthodox
households. If our women wanted to
go to these fairs, they must have
other guides than ourselves. Even
when we wanted to have an idea of
such a large concourse of humanity,
we did sg from a safe distance. We
did not consider the procession of
hundreds of stark naked nogas as
very exhilarating. We felt ashamed
of it. We were rather apprehensive
that foreignerg taking photographs of
nage processions would give =
distorted idea of our religion and of
our nation to foreign countries. We
did not fancy these confused proces-
gions on foot. on horseback. on
camels and on elephants, We .also
utterly disliked the rivalries of these
sadhus about the precedence that they
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were to have when they went to have
their holy bath. We also knew that
these people were always trouble--
some and were not......

Mr. Deputy-Speaker: Is not allthis
likely to wound the susceptibilities of
a large section of people? Is it all
relevant?

Acharya Kripalani: I am sorry; If
you hear me out, I think the suscepti-
bilities of nobody would be injured.

Mr, Deputy-Speaker: Particularly
the religious susceptibilities of alarge
section of the people who attended it..
All this description, I am afraid...

Acharya Kripalani: I am not talk--
ing of those who have faith in these
things. I am talking of ourselveg as
Congressmen before Independence.

Shri V. G. Deshpande (Guna): Not
all are Congressmen. Gandhiji him-
self was described ag half naked.

Acharya Kripalani: When I have
finished my speech, whatever offends:
the religious susceptibilities of any
part of this House, I will humbly
withdraw. You will give me the
privilege of saying what I have to
say. If after that you feel that
religious susceptibililies have been
offended, I will make ample amends..

Mr. Deputy-Speaker: I have heard
the hon. Member sufficiently. I did
not want to interfere or intervene at.
an earlier stage, but these remarks
are sufficiently damaging to the feel-
ings and the religious susceptibilities
of Hindus particularly as nearly 40
lakhs of people took part in this. I
do not think this ought to be used as
the forum for creating differenceg of
that kind, particularly when religious
susceptibilities are so acute and the
people are sensitive. Therefore, I
would appeal to the hon. Member.

Shri 8. 8. More: Can we not speak:
against superstitions?

Mr. Deputy-Speaker:
religioug susceptibilities.

These are:

Acharya Kripalani: I was going to~
say that this attitude of ours did not

L]
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mean that we werg not Hindus, We
took pride in our religion, but we did
that because in spite of temples,
forms, ceremonials, rituals and even
some superstitions, it allowed perfect
freedom to individualg to discard all
these ang believe in the spiritual
values given in the Gita and the
‘Upanishads. We were proud of our
Hinduism because of its idea of God
-who wag immanent in the wuniverse
and present in every human heart
.and yet transcended all this, that
there is. He is without form or
-quality—Niranjan Nirakar, We were
‘proud of Hinduism's tolerant spirit
which not only tolerated but accepted
all faiths as sp many paths to the
same goal of salvation. Our religion
was the Hindu religion of the spirit
that promised that even in this life,
if a man willed it, he could be a
Jjeevan mukta as perfect as his Father
in Heaven., This satisfied our reason
and our modern scientific spirit and
I believe it wag not opposed to Hindu
orthodoxy. If this had not been so,
how could we have discarded caste
and untouchability? How could a man
like Gandhiji have found his solace
in Hinduism, the man who had broken
many ancient idols? Gandhiji never
entered a temple except for courtesy’s
sake and then also a temple in which
the entry of untouchableg was not
prohibited. Gandhiji had not only
discarded old superstitions but also
many of the new fashionable ones
coming from the West. Thils was our
attitude,

When some of us culturally redis-
covered India, it was its ancient
thought and philosophy and the great
strideg that our country had made so
early in history, in science, in mathe-
matics, in astrology and in medicine.
We rediscovered the grandeurs of our
ancient architecture, sculpture and
paintings, the delicacy of our old
literature, dramas, poetry, music
and dance. Thig was Indian culture,
not its barbaric pomp and show or its
religious rituals and worship and its
many and colourful festivala.

Shri N. C. Chatterjee: Is it in order
to uge the word “barbaric” in this
connection?
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Acharya Kripalani: “Barbaric
pomp” is a very common expression
in English, and I thought it was a very
fine expression,

Shri N. C. Chatterjee: I am protest-
ing.

Acharya Kripalani: I submit, Sir,
thig is not unparliamentary. If my
friend’s susceptibility is touched—
what other word I can use I do not
know—] can substitute this if my
friend suggests another word.

Mr. Deputy-Speaker: As to whether
it is8 unparliamentary, I have got my
own interpretation. Wordg that may
not be unparliamentary in England
may be unparliamentary here. It is
not exactly that we are borrowing
from their sentiments and supersti-
tions. Their practices are different
from our practices. ‘When a large
concourse of people—40 lakhs—
attend, to say that they are indulging
in barbaric pomp, I feel, ig not an
expression which ought to be used.
I am not guided only by May's Parlia-
mentary Practice. 1 think it offends
a large section of our people who took
part in this.

Shri Jawaharlal Nehru: I am not
referring to exactly what you were
pleased to say just now, but that
does raise a certain question that a
Member of this House should not, in
suitable language, criticise even the
religious views of somebody else.
That does raise a rather far-reaching
issue if it is especially something that
he considerg grosg superstition. If
some of us consider untouchability a
gross superstition and worse, we
offend people, We know that.
Nevertheless, we say it. So, where is
one to draw the line about those
matters?

Acharya Kripalani: May I submit
that “barbaric pomp” is not deroga-
tory to anybody. It only means great
pomp of anclent times. It is a com-
mon expression used in English.
I am speaking in English and how
can I avoid a word which will be
suitable here? Really it means
ancient pomp. All right, take it as
“ancient pomp”. .
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Shri S. S. More:
Indian English.

Mr. Deputy-Speaker: Ag to what
hag been referred to by the hon. Prime
Minister, 1t is not a general observa-
tion that ancient practices that have
to be modified ought mot to be criticis-
ed. I find that is not the subject
matter here. A number of people
died on a particular occasion, the
Kumbh Mela. That is the tragedy.
From that we are going to general
superstitions. Are we now amending
the Hindu Code or discussing - Hindu
rituals and superstitiong here to say
that these ought to be eliminated and
some stepg have to be taken. . The
tragedy hag gone to the winds. This
other comedy has come! That 1s
what I am opposed to.

Acharya Kripalani: I am as ortho-
dox a Hindu as you are or as any-
body else.

Mr. Deputy-Speaker: That ig all
right. I am entitled to say that
expression offendg the general Hindu
feeling, so far ag this particular matter
is concerned. It can be used when
the appropriate occasion arises for
removal or when a BIill ig introduced
or a Resolution moved to avoid such
superstitions, if they are supersti-
tions. I am not deciding that issue
today. Then, possibly, the House has
got absolute right, but it Is not appro-
priate on this occasion. That is all
that I wanted to say.

Acharya Kripalani: May I again
submit that I am not saying anything
about those who believe in these

things. I saild we in the Congress
before  independence considered
these...... (Interruption).

Mr. Depnty-Speaker: The hon.

Member may kindly proceed.

Acharya Kripalani: I am so sorry.
It seems that my English ig not
understood.

1 was saying that our Indian culture
wag concerned with our achievements
in philosophy and sclence in the past
and had nothing to do with religious
ritual, worship and colourful festivi-
ties which leave us only a few ‘work-

You should wuse

17 FEBRUARY 1938 AUUTEII U ITie T Terienwr— T oo

" ing days in the calendar. But what

are we doing now? We widely
advertised the Mela and invited all
and sundry to come there assuring
them that all iravel facilities and
hygienic conditions and accommoda-
tiong were in perfect order. This:
wag never done by our predecessors.
They rather warned people against
the conditions that were likely to be
created.

Shri U. M. Trivedl (Chittor): On a
point of order, I would like to know
if the hon. Member ig reading a quota-
tion or is reading his speech.

Mr. Deputy-Speaker: The hon
Member is sufficiently competent to-
speak ofthand and extempore. When-
ever he refers, he refers to certain
notes, so as to be precise.

Acharya Kripalani: When some-
times I see the notes, I see it so that
I use the exact words.

We said that the conditiong will be-
perfect. Not only that. we also adver-
tised that all high dignitaries of the
Congress and of Government will be-
present there. We saw to it that we
provided accommodation for them at”
public expense, and also for their
ever-increasing Hindu families.
Formerly, in these melas there used
to be sadhu camps or akharas and we

added now our own camps and
akharas to them. Previously there
used to be the procession of the

Nagas, but we added to them our
own exhibitionistg strutting on  the
mela grounds, guarded by police who
saw tp it that our path wag clear
from all ordinary traffic. We went in
the mela with our cars. and any nym-
ber of passes were given to our
friends. We always had the right of
way. It ig not the first time that the
politically important people, the
princely order attended melas. but
they usually walked tp their cere-
monial bath with bare feet, and with
only a "dhoti on: on such occasions,
they left their princely paraphernalia
behind. Some of them went to ‘the
bath measuring their bodiey " with
mother earth.: Such' was their faith,

i
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* The Govertior of ' the State, “who = '

ronsiders himself the embodiment of
Indian culture and calls himself Raj
Pal pitched his tent... "

Mr. Deputy-Spuker: Order, order.
No references ought to be made on
the floor of this House, relating to the
conduct of the Governors or the Raj-
prainukhs of any State. They are
high dignitaries, and under the Rules,
no references ought to be made to
their conduct.

Acharya Kripalani: When a refer-
ence hag been made to it in the Presi-
dent's Address, that ought to he con-
sidered. The Governor pitched his
camp in the mela grounds, long before
the mela began.

Mr. Deputy-Speaker: Order, order.
Let there be no reference; to the
conduct of a Governor or..

Shri S. S. More; Can we not appre-
clate their conduct?

Mr. Deputy-Speaker: When there is
appreciation on the one side, there
will be denunciation on the other.
Therefore I avoid both.

Shri Sarangadhar Das: That |is
factual. How can that be avoided?

Acharya Kripalani: Am I not entitl-
ed to say what the Governor did to
induce the crowd?

Mr. Deputy-Speaker: No, no. The
Governorg will take care of them-
selves. We have no jurisdicon to
speak on what the Governor did. No
references ought to be made here
either t, Ministers of the State Gov-
ernments, or to the Governors of
States.

Shri B. S. Murthy (Eluru): Should
not factg be allowed to be stated?

Acharya Kripalani: You might as
well ask us to shut shop. Are we not
entitleq to say what the Governor did?

Mr. Deputy-Speaker: No.

Acharya:' Kripalani: I
aeamat it. (Intempttml.l)

Dentrﬂpelhr Order, order.

protest
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Acharya Kripalanl: I have a right
to protest even agamst the Chair, I
suppose B

- Shrl . s v nanaswlmy
On a point of order.
249...

Shri V. G. Deshpande: On a point
of order....

Mr. Deputy-Speaker: Let the other
hon. Member state his point of order
firat.

'Shri S. V. Ramaswamy: Rule 249
(v) of the Rules of Procedure says:

while speaking

(Salem) :
Under Rule

“A member
shall not—

v...(v) reflect upon the con-
duct of persong in high authority
unless the discussion ig based on
a substantive motion drawn in
proper terms;..."”

Shri V. G. Deshpande: That ig what
I wanted to point out.

Shri 8. 8. More: It does not mean
‘appreciate’.

Shri V. G. Deshpande: I wanted to
raise a point of order, that there is
already a motion which the hon.
Speaker hag admitted, regarding this
Kumbh Mela tragedy. When there
is therefore a properly draftcd
motion, as the hon. Member has
pointed out, the conducts of
Governors and other high dignitaries
are quite relevant to the discussion,
and therefore they are permissible.

Shri S. V. Ramaswamy: May I read
the Explanation to Rule 249 (v).
which reads:

“The words “persons in high
authority” mean persong whose
conduct can only be discussed on
a substantive motion drawn in
proper terms under the Constitu-
tion or such other persons whose
conduct, in the opinion of the
Speaker, should be discussed on
a substantive motion drawn in
termg to be approved by him:. ."

I think that g very clear.
(Interruptions).
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Mr. Deputy-Speaker: In spite of all
the protests of the hon. Member, I
consider that references to the con-
duct of Governors ought not to be
made on the floor of this House.

An Hon, Member: Is that your
ruling?

Mr. -Deputy-Speaker: That is my
ruling.

Acharya Kripalani: The Governor
wag invited to the sadhu and Naga
camps and received...

An Hon. Member:
prasadams.

Acharya Kripalani:...ovations, not
prasadams...

Shri 8. V. Ramaswamy: In spite of
your ruling, there are still references
to the Governor.

Shri Jawaharkal Nehru: I really
cannot understand this. 1 submit
that surely one cannot avoid refer-
ences to people, because they are
high dignitaries. 1 just do not under-
stand it. (Interruptions).

Blessings and

Mr. Deputy-Speaker: Order, order.
1t 1s not necessary to pursue this
matter.

Shri N. C. Chatterjec; Is it for the
Prime Minister, who is the Leader of
the House, to give a ruling, or for
you, the Deputy-Speaker?

Mr. Deputy-Speaker: Order, order.
There is no good misunderstanding
thig matter. My ruling was only
this. Any reflectiong on a high
dignitary of a State ought not to be
allowed on the floor of the House,
especially when there are the State
Legislative Assemblies; just as we do
not make any reflections on the Presi-
dent here, likewise, we ought not
to make reflections on the conduct of
high dignitaries of States. If a Mem-
ber says, the Governor went there,
others went there, it is all right, but
to say he : went in this manner and
that manner, does not conduce to a
proper discussion here. And since it
ig a serloug reflection on a Goveérnor
who is not before us, the hon. Mem-
ber can avold all.this.
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Acharya [Kripalanl: 1 certainly
want to avoid everything that is
offensive, but 1 cannot avoig the
facts, that the Governor went and
received addresses in the sadhu
camps and Naga camps. These sadhu
associations passed resolutions sup-
porting the Congress Governments,
and strengthening the hands of
authority, while all the time what
wag needed was not the strengthening
of the hands of authority, but their
heads of, and also infusing in them
some kind of feeling for the poor.
During the British regime, these
same sadhu  associations passed
resolutions of loyalty to the foreign
Government. I submit that this
practice lowers the prestige of
religIOI.‘ls budies, bringing them iato
rontroversial party-politics. This is
not the function of the Church, whe-
ther Hindu or Catholic. whether in
the Kumbh or in Travancore. It
must be discouraged in the name of
religion, morality and constitutional
propriety.

All this was being done while train-
loadg of people were coming in every
moment, and the crowds were swell-
ing. We allowed them to come and
congregate in a narrow area. They
came fillling not only the inside of the
carriages, but also the footboards and
the roofs of the carriages. Thig led
to fatal accidents. Yet we dig not
care to regulate all this travel. Whe-
ther a man had a ticket or not did
not matter, he could hang on any
train where he could find g foothold.
I say, allowing passengers to travel
like this is criminal. During the war
years when there was rush of passen-
gers from sea-port towns, strong barri-
cadeg were put at stations tg see
that eniry was regulated. No
platform tickets were ever issued.
Why was not all this done even after
fatal accidents were reported?

Again, why were inoculation
restrictions withdrawn? It Govern-
ment was too nervous to offend what
are calleq religious susceptibilities. jt
could have exempted a few conscien-
tious objectors from the restriction.
On the fateful day, the V.LPs—I do
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not know what that means—from the
head of the State downwards went
.along with their families for the
purificatory bath in the holy Ganges.
May 1 ask, Sir, when did this change
in our mental attitude ecome about?
Sir, I am talking of Congressmen and
not of orthodox Hindus.

Bhri N. C. Chatterjee: Are there
not orthodox Hindus among Con-
Eressmen?

Acharya Kripalanl: They are ortho-
«dox in the sense that Gandhiji was.

Shri Sarangadhar Das: They rule
the country.

Mr. Deputy-Speaker: Is the conduct
of Congressmen the subject-matter of
«discussion on the President’s Address?

Acharya Kripalani: I wag saying,
Sir, that we never considered a dip
in the Ganges on a particular day
destroyed all our sins, I say with-
out any fear of contradiction that
many of ug have no such beliefs. We
went there inspireq by our exhibi-
tionist urge. We went there at the
instance of our old dames. We went
there, consciously or unconsciously,
io make political capital out of this
mela, to stregthen our shaking hands,
and some, I believe, went there to
strengthen their shaking headg also.

Sir, even in wmodern times, it is
quite possible for some of us to
believe that the sing of the faithful
who intensely believe in these things
are washed away by the waters of
the holy Ganges. But it is not the
waters but their faith that cures them
and impels them to sin no more. But
for those who lack this faith, and
who, after the bath, are not deterred
from sinning again, these bathg be-
come g blasphemy. We went to parti-
cipate—most of us—in this
blasphemy. Not only this, but in the
name of culture, we made respectful
what the modern mind considerg at
most an old, antiquategq custom. We
made the Kumbh Mela fashionabie.
In doing so we have tried to rehabi-
litate the wvalue and respectability
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of formy and ceremonies against
which all our reformers from Buddha
to Gandhi have worked. @We have
tried to undo the work of medieval
reformerg like Kabir, Guru Nanak,
Guru Gobind and in modern times
of Raja Ram Mohan Roy, Swami
Dayanand, the great poet Tagore and
he whom we call the Father of the
Nation, Mahatma Gandhi himself. for
whom there wag only onme Goq and
that wag the God of Truth. We are
dragging our country back to the
middle ages and its forms, rituals and
superstitions in the name of Indian
culture. We do so also in the effort
to make ourselveg popular with the
masses so that they may keep us in
power, And because we do these
things without faith, our efforts fail
ag miserably as they failed at the
Kumbh Mela and the counfry is in-
volved in universal gloom, I say,
let us beware in time for the sake
of our country and for the love of
our religion. I have done. I wanted
to talk on other matters, but, as |
have been constantly, interrupted, I
leave them to the others to talk
about.

Shri Tek Chand (Ambala-Simla):
I rise to support the Motion which
has been placed before us this after-
noon. The world today is in g state
of turmoil and tension. The clouds
that are threatening world peace and
world harmony are gathering in volume,
In this state of fear, in thig condition
of suspicion, the foreign policy that is
being pursued in this country by the
Government deserves the support of
everybody and every section in this
House. The power blocs on both
sides are doing their worst in order to
generate an atmosphere of fear and
insecurity. TUnder these conditions,
the steps that are being devised by
the Government require all the sup-
port at the commang of the nation.

The Pakistan-American military
pact which was ill-conceived, was at
the beginning, vehemently denied, but
a little later, the same pact was
vociferously acclaimed by the parties
to the pact. Now it transpireg that it
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is a fait accompli. The conflict is be-
ing brought closer to our frontiers. The
arena of conflict is coming niearer to
this country. Reports are afloat that
as a resuly of this agreement arrived
at between the ‘Governments of
Pakistan and the United States of
America, members of the opposite
bloc have -been. alerted and reports
are percolating that there has been a
concentration of troops, making of
air bases and of highways and other
preparationg towards the Himalayan
region, It is, therefore, necessary
that if such a conflict canno; be
avoided, and it takes place, the posi-
tion, to a certain extent, of the non-
belligerents, neutral countries like
ours, will b» threatened. Therefore, in
order to aveoid any violation of the
territorial integrity of this country,
it is imperative, that the Govern-
ment should see their way that the
Himalayan region is strengthened, is
protected, is developed, not only from
the point of view of defence but also
from the economic point of view.

5 p.M,

In Korea, our Government has
earned not only the goodwill but al-
so the gratitude of millions of people
and, in particular, of the two contend-
ing commands facing the cease-fire
line, India accepted the chairman-
ship of the Neutral Nations Repatria-
tion Commission, and I will be failing
in my duty if I were noy to say a
word in praise of the splendid work
done by the Custodian-Force. Their
assignment was difficult, their task
was delicate, and the atmosphere was
surcharged with mistrust, with hosti-
lity and with deep-seated suspicion.
Their difficult and onerous duty, they
have been able to discharge with
firmness, with tact, with patience, with
understanding and, above all with
friendliness. The difficulties that
were to be faced by them for some-
time were unexpected, but our force
managed to steer clear between the
Scylla of prejudice on the one side
and the Charybdis of passion on the
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other. It is a matter of great gratifica-
tion for us that our soldiers of peacs
should have conducted thémselves

a most exemplary manner,

I will be failing in my duty, Sir,

I were not to mention the splendid
services, and the great prestige which
has been brought to this country by
a distinguished lady Member of this
House who has conducted in a most
splendid manner the deliberations of
the United Nations Organisation as its
President. These are no small achieve-
ments in the fleld of forelgn politics,
on the internafional front.

Eleven months ago. on March 10, the
President was pleased to introduce
the President’s rule in PEPSU, Con-
ditions in PEPSU had become rather
dismal. The legislators, to which-
ever group they belonged did not hon-
our the rules of party affliations.
Crime was rampant. Gangsters and
dacoits were going all over the coun-
try. Their number was legion, This
was the state of aflairs prior to the
time when the President took upon
nimself the administration of that
State. The atmosphere was conducive-
to crime. Unlicensed arms in thousands
were recovered, and among the un-
licensed arms were included Bren guns,
Thomson guns, hand-grenades and
rifles galore. The safety and security of
the common man was In jeopardy
throughout the State. But ever slnce
the President’s rule was introduced.
there has been a very marked decrease
in crime, and today the common man-
can live without fear and in peace.
As a result of the integration of cer-
tain services in that unhappy State.
under the rule of the President there
has been brought about a tremendous:
saving of lakhs. Not only that: there:
had been lntroduced certaln agrarian
measures which have conduced to the:
benefit of fhe cultivator.

In the economic fleld, we have reason:
to be satisfled and happy. IPart_iculsr-
ly, you will find that the last year's:
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excesg in eutput of foodgraing over
the preceding year has been no less
than 5 million tons. The goal of self-
sufficiency appears to be within sight.
The wheels of industry are humming
and it is expected that the multi-pur-
pose river valley schemes which will
very soon be in operation—some of
them have already started bearing
fruit—will soon turn the wheels of in-
dustry to the advantage of the peo-
ple. '

Regarding rehabilitation, I have a
word to say. The displaced persons
have reason to feel satisfled with the
help that has been rendered to them
by the Government. No less than
Rs. 7z wores have already been spent
on housing, besides several other aids.

[PanpiT THAKUR Das BHARGAVA
in the Chair]

On behalf of displaced persons, at
least from West Punjab, I wish to
assure this House and the Govern-
ment that any amount spent upon
them is not a liability. Whatever has
been spent upon them is an invest-
ment and the Government are going fo
get dividends in the form of added
produce and added strength to the
nation as a result of their hard labour,
industry and nation-building activities.

Taking an overall picture of the
country, we have reason to feel satis-
fled that tHe nation is on the onward
march and our strides are long and
speedy. There are gne or two matters
on which more attention deserves to
be given. I wish the achievements of
the railway department were better.
Their achievements in the matter of
manufacture of locomotives are excel-
lent, but in the matter of opening new
lines, after a perlod of one year the
railways might have claimed that
they had been in a position to add
more than 225 miles. In this country
with large and extensive territory, an
addition of 225 miles of railways is
not very much. In view of the re-
Quirements and the needs of this
counfry, it is desirable that the activi-
ties of the rallways should be energis-
ed to greater effect.
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There is one side on which closer-
attention is required, and that ig the
picture of unemployment, Steps .
should be taken, whether in the form
of community schemeg or gthers, where-
by a man who can wield a pair of
strong arms should not find it diff-.
culy to earn his livelihood for him-
self and for the members of his family.
With these words. Sir, I wish to as-
sociate myself with the Mover and
Seconder of this Motion.

Shri N. C. Chatterjee: Mr. Chair-
man, Sir, I begin my observations with
a reference to the great tragedy at
Allahabad. I; was really a double.
tragedy. Firstly, the collapse of tae
administrative machinery which re-.
sulted in the colossal loss of human
lives which shocked the whole of In-
dia. (An hon. Member: The world).
The second was the amazing explana-
tion given by the Chief Minister of
the State of Uttar Pradesh that he
came to know of this tragedy only late
in the afternoon, sometime after he
went to the tea party held that even-
ing—on the very day of the tragedy.
But, Sir, it seems there is a ftriple
tragedy. The last tragedy is Acharya
Kripalani's speech. I wish he had not
delivered that speech.

The Minister of Defence Organisa-
tion (Shri Tyagl): He too felt iike
that. '

Shri N. C. Chatterjee: I am sorry:;
if I had known he was capable of this
performance, I would have taken him
to the Kumbh Melg and would have
seen that he had a dip in the Sangam.
That would have mellowed him down
and fhat would have possibly....

Bhrl Tyagi: Done away with him.

Bhri N. C. Chatterjee:.... cured him
of his malady.

Honestly, that Mela shows the unity
and integrity of Hindustan—that
wonderful congregation which bas
been going on through decades and
centuries. Indian history says lhat
the foreign travellers used to come
there. Even the Chinese travellers:
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‘went to the Sangam when similar
religious congregations fook place, aad
they have reported pages and pages in
‘their historical writings, and they have
furnished inspiration. I wish Kri-
palaniji, before he spoke in that strain,
had seen that wonderful demonstra-
tion. OQur religion is still alive and
still dynamic and is a great cohesive
.and synthetic force. The whole of
India, from the Himalayas to Cape
Comorin, people from all parts and
sides, all sections and cadres of life
.came and congregated. They did not
go there because of our Railway
Minister’s advertisements; they did not
go there to attend a religious congre-
.gation because of the Congress Gov-
ernment’s advertisement. That is a
poor tribute to India, that is a poor
tribute to Hinduism, a poor tribute to
‘the millions of people who went there
for the purpose of discharging what
they naturally believed to be their
sacred duty. It is a national festival
0f the deepest spiritual significance.
Sir, my grievance is that the Govern-
ment of India did not do its proper
duty; it ought to have becn tackied
by our Union Government as a natic-
nal festival. It is a national res-
ponsibility thrown on the Centre and
they ought to have tackled it and not
left all the arrangements to the Pro-
vincial Government. My grievance is
different.

Sir. there must have been a break-
down, a deplorable break-down of ad-
‘ministrative efficlency, Otherwise
this thing would not have happened.
‘Those who were there would tell you
that this could have been possgibly
avoided. Possibly,~I do not know—
possibly the presence of too many
V.1.Ps—very important persons—
caused too much of strain on the
security services or the police services
and it has got to be looked into. But.
what Is most amazing is this that the
Chief Minister of that State actually
put forth his explanation that he did
not know. Obviously, the President
did not know. I refuse to believe
that the President would ever be a
party to a social function, any kind of
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festivity or merry-making on that
day when so0 many hundreds of
human lives were lost and so many
people were trampled to death or to
almost like death. Even when the
Britishers were here, when the Bihar
earthquake happened, that very day
Lord Willingdon was giving a tea
party and that party was cancelled.
I cannot believe that this could be
consclously done, But, it is amazing
that the Chief Minister did not know
and the other Ministers—all of them
—did not know. I have read that
one Congressman in the U. P, Assembh-
ly had said that he informed some
Ministers and yet nobody knew of it.
Even ifitis true, even if the story is
credible. it casts a grave reflection on
the entire bureaucratic machinery.
What were they doing? Elementary
duty demanded that they should have
immediately informed the  Chief
Minister, they should have . imme-
diately informed the Home Minister
and the Prime Minister of India who
were there. If that wasnotdone there
was something very very defective.
The whole machinery was not work-
ing properly. I would have expect-
ed—and the whole of India would ex-
pect—that drastic action should be
taken against those men. It is no
good merely appointing Committees.
We know that it is the impression
that if anything is to be shelved, it
is done by simply appointing Com-
mittees and saying that we will take
action hereafter. It is a gross derelic-
tion of duty, on their own admission.
They were all at Allahabad and they
had gone to the Sangam; they had
their camps there. 1 have seen the
Governor’s Camp; I have seen with
my own eyes other Camps., It ig not
right to say that they did not know
anything. When I was there I thought
that the sanitary arrangements were
good, much better than what was ex-
pected and they were making a
conscious effort to keep the place
clean—and it was fairly clean—in
spite of the great congregation. But
something happened with regard to
the police and security services. I do
not know what it was and what steps
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have been taken by the Chief Minis-
ter to bring to book those delinquent
officers who falled in their elementary
duty of informing the Chief Minister
of thls tragedy—and also the Prime
Minister of India. It is an amazing
dereliction of duty.

I am sorry to' say—although the
Chairman of the Commission Is a
great friend of mine and I have confi-
dence in him—the personnel of the
Commission does not¢ inspire confl-
dence, There have been too many
local officials—those officials ought
not to have been there—I do not say
anything againsy them individually—
but it would have been better if the
Government of India had appointed
a Committee. It should not have been
tackled at the Provincial level. It
ought to have been done at a higher
level. I am making this charge and
the Government of India should have
to meet this charge that they also
had not done their duty. They ought
to have tackled it as a Central res-
ponsibility. It cannot be done by
simply promulgating an Ordinance.
You have said that article 123(3)
makes the Ordinance-making power
co-existent with Parliament's power
to legislate; therefore you have got
the right to promulgate Ordinances.
You have got the right to do it but
You have got a duty. a responsibility
to do something else also, a duty to
discharge and properly tackle such a
colossal national festival. There is
no good saying there were barbarities.
There is no good quoting Raja Ram
Mohan Roy and other reformers. There
are millions of men who are born in
India who would go to the Kumbh as
a spiritual duty. They think it is
their spiritual duty to attend such
functions. Men lke Shri Rama-
krishna Paramahansa and Swami
Vivekananda, who did the greatest
social service and who were great
reformers had faith In it. The Rama-
krishna movement is the greatest re-
formist movement in India and the
Ramakrishna Sadhus were there do-
ing their duty. There have been great
teachers who have been going there.
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It is not g matter of ridicule; it is a
matter of faith. It was not a congre-
gation of forty lakhs—the entire
congregation was not there—it was
floating. Therefore, at least sixty to
seventy lakhs of people were there.
But the greatest thing was that it
showed the inherent democratic na--
ture of the congregation, Rajas and
Maharajas were sitting along with
the poorest and the most destitute,
living on the Jhusi bank side,
Millionaires and multi-millionaires
were living with the poorest and
ordinary people; the plebians and the-
patricians were living together, This
was a great sight and it would have
done Mr. Kripalani's soul some good
if he had been there actually and
seen the function. Anyhow, we regret
that speech and shall have to ask
Mrs. Kripalani to take particular
care of Acharya Kripalani’s mental
and physical health.

I come to the other topic, of Pakis-
tan’s military pact with the United
States of America. Sir, this jg a very
serious situation. I am sorry that
the President’s Address does not show
that our Government really realises
the danger. There is not a call to-
India’s humanity, there is not a call
to India’s manhood for militarisation..
I wish Mr, Tyagi would stand up and
glve a clarion . call to India and to-
India’s manhood. Our demand is
militarisation; militarise the youth of
our country. What will you fght
Pakistan with, which is arming with
American aid? By mere speeches or
homilies or parliamentary orations?
You will have to make the country
strong; you have got to make an ap-
peal in ord:r to bring about a united
front. That is not here. Some
speeches had been delivered by the
Prime Minister, really as President
of the Congress, for national solidarity"
and cohesion, but here they are also-
abusing the other parties. That kind
of deplorable attitude must be altered.
You must Fealise the danger. There-
is the danger to the peace of India..
There is the danger of invas.on.
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Pakistan was created by people who
‘werg not satisfled with what *they
got. You will remember that the
father of Pakistan, Mr, M. A, Jinnah
had said “I will not have this truncat-
ed Pakistan in any shape or form.”
But other League leaders were crying
-and shouting for the creation of an
Islamic State and they said “Let us
accept it as a spring-board.” They
are trying to treat Pakistan as the
spring-board and therefore. that is
.a greater danger—the greater danger
is that they are casting their covetous
-eyes across the borders and looking
towards India. What are we to do?
How are we to fight? It is our duty
.and the duty of the Government of
India today to see that every young
‘man of India should be given compul-
sory military training, Prepare the
-country from the military point of
view. Start baslec armament factories.
_you have not got bombers; you cannot
manufacture tanks; you cannot manu-
facture other things; you cannot
manyfacture various war equipments;
you have not got the armaments 1o
fight with and you have to depend
.on foreign countries. If the Prime
Minisfer were here, I would have ask-
-ed him and he would have to answer
this point, Mr. Nixon, Vice-President
of the United States of America, had
-declared that he had offered India
military aid. Were any strings
.attached to it? Were any conditions
attached to it? What happened? Peo-
ple are very anxious to know why it
is that the Prime Minister of India,
who is also the foreign Minister, re-
.Jected Mr. Nixon'’s offer, What was
it that was attached to that offer? We
‘have got to rely on other countries
for the necessary war armaments.
We have not got sufficient materlals
and armaments and yet we have got
-to fight to preserve India and pre-
serve India’s independence by taking
‘the necessary help from a military
point of view. It is no good simply
saying that what Pakistan has done
is regrettable. What Pakistan has
«done is deliberate. They are trying
to sabotage the negotiations or the
~talks we had here in Delhi between
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the Prime Minister of India and the
Prime Minister of Pakistan. They
want that problem to be solved by re-
course to arms. Otherwise they would
have never acted like this. We ought
to realise it and shape our foreign
policy in a more realistic manner.
We shall tell Pakistan that we will
stop all negotiationgs on  that
point if they go on in this manner.
You must take it as an unfriendly
act; you musty take it almost as an
act of belligerency and prepare India
on that footing, and prepare our man-
power on that footing. My informa-
tion is that in East Pakistan and also
in West Pakistan they are giving
military training to boys of certaln
age. They are training them up, and
on the border regions, especially in
East Bengal, they have ordered that
all non-Muslims should be removed
within a certain area and they are
keeping it a pure Pakistan area. That
shows the way things are moving. 1
want to know what our Government
is doing. Infiltration is going on
here and many things are happening.
I ask the Prime Minister and our
Government to shake off their com-
placency, to be more realistic, to be
more careful and to train up India's
youth and build up the necessary war
industries. Stop your Five Year Plan
for some time. The Five Year Plan
ir a big flop. It has notreally galvanis-
ed national enthusiasm; it may have
done some’ propaganda work, but basi-
cally it has not solved the unemploy-
ment problem and it has not solved
the economic distress, either of the
classeg or of the masses. I say, divert
the funds which you have and em-
ploy them for the purpose of build-
ing up India's defence strength ade-
quately. You know that the greatest
man who thought of the Five Year
Plan was Sir Viswesvarayya. He was
the first man who wrote about the
Five Year Plan and gave some lead to
India, and then others followed. In
his first book The Five Year Plan he
concentrated on two things. He said
“First build up India's military posi-
tion, make it strong and bulld up
defence industries. Secondly, bulld
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wp education, without which demo-
cracy or responsible government
would be nowhere and would be a
mere farce.” I am, therefore, asking
the Government to be more realistic
and to realise the dangers ahead. Take
the country into confidence and re-
shape your policies. Your dynamic
meutrality, to my mind, has been a
dynamic failure. We have got no
friends in the world. We are very
proud that Mrs. Pandit is there as
President of the United Nations, but
apart from that, on every vital issue
—eaven on the Kashmir issue—the
United Natlons have gone against us.
We have not been able to get them
even to name Paklstan as an aggres-
sor, which was the real issue., and
yey we are negotiating with Pakis-
tan. Call off the question of plebi-
scite. Accept the Constituent Assemb-
ly decision of accession to India as
final and irrevocable. Do not let down
Bakshi Ghulam Mohammad. See that
there is no impediment created to that
finality and to that irrevocability.
For that one of India’s noble sons has
died and I was working with him and
continually preaching that the Consti-
tuent Assembly of Kashmir should
reflect every section of the public
voice, and that public voice has been
clearly expressed, That expression is
final. There should be no talk of
Plebiscite as i would only lead to
confusion and uncertainties and sti-
mulate antl-national forces to work
against India and in favour of Pakis-
tan.

Shri Syamnandan Sahaya
{Muzaffarpur Central): On an oc-
<asion like this, one is confronted with
100 many ideas and too many points,
but a Motion of thanks on the Ad-
dress of the President Is an occasion
generally to express not merely the
thanks but also the sentiments of the
People whom we represent here.
While immediate problems naturally
attract immediate attention, there are
-other issues which could, on an oc-
casion like that, be faced and facts
with regard to them presented. One
of the immediate issues which has
been no doubt agitating the minds
©f many Members in this House and
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even outside is with regard to the
Rumbh Mela tragedy. I had myself the
good fortune of going to the Kumbh
Mela and having a bath at the
Sangam. ' ’

Pandit 8, C. Mishra (Monghyr
North-East): And having come back
alive. A '

Shri Syamnandan Sahaya: I wish
my friends were there and
I have no doubt that they would all
have come back alive if they had only
a little forethought. I was also pre-
sent in London on the 3rd June when
the Coronation of the Queen had
taken place. When I reached Allaha-
bad on the 1st of this month, my im-
pression was—my friends may not
appreciate it—that I should sit down
and write an article headed “This and
That”. The number of people as-
sembled in that big City of London
was certainly not greater. I have
not been a great admirer of the man-
ner in which the present administra-
tive machinery is run. In fact, I
have misgivings about it. I have also
a feeling that in the matter of ad-
ministrative machinery we are not
going ahead. But I must tell the
House that I felt exceedingly happy
of the general administration at the
Mela. The cleanliness., the orderli-
ness. the attention which the police
and the traffic-control officers were
paying, were—I hope my friends will
not take it as an exaggeration—In no
way inferior to what I witnessed in
London on a similar occasion. The
police were exceedingly polite; they
were in a very helpful mood. The
traffic control was giving all the
direftions necessary, and but for this
tragedy I think the Congress Govern-
ment could well have claimed that it
was a fine feather to their cap.

I have no doubt that the feeling of
sorrow which permeated the whole
of that vast concourse of people was
shared by perhaps every authority
present there. I felt perhaps circums-
stances had conspired to bring about
that incident. I do not know whether
my hon. friends will agree, or not,

‘but let me assure them that I looked

at the point very critically. I went
over the grounds. I met and talked
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with at least quite a few hundred
people. One of the main difficulties
was the rains on the previous even-
ing. The whole place had become so
slippery that whatever the adminis-
trative machinery would have done,
whatever arrangements the Central or
the State Government might have en-
deavoured to do, they could not have
been able to do a great deal. Then I
was also shocked to see another thing.
I am sorry my hon. friend Mr. Chatter-
jee has gone away. On an occasion like
that where there was a purely religi-
ous congregation. I expected institu-
tions largely connected with such
functiong to be present. But they were
absolutely abhsent. T had hoped that
the Hindu Mahasabha, the Ram Raijya
Parishad and other institutions......

Shri Nand Lal *Sharma (Sikar):
We were there.

Shri 8. C. Mishra: They could aot
perhaps be tolerated!

Shri Syamandan Sahaya: They
might not have been tolerated.
They might perhaps have been put
in jail. So much the better for that.
But the fact of the matter is that on
an occasion like that, one would
have expected that out of about flve
or ten milllon people who hed collec-
ted there, there would have been at
least a hundred thousand sadhus. It
could have been so arranged that
they might have given a helping hand
to the people. One of the problems,
"one of the difficulties that actually
created the situation was a sadhu pro-
cession which was going to have a dip
in the Ganges. They could have
shown that even those institutions
could on occasions like that be very
helpful. But that, Sir, I found was
wanting.

. The other noticeable fact was that
while the necessary arrangements had
been made up to a point, I must ad-
mit that the administration did not
visualise perhaps the tremendous
situation they were faced with. One
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of the arrangements which I found
singularly lacking was that there was:
no separate arrangement for people
going to take their bath and for
people coming out after taking their
bath, If this little precaution had
been taken, I do not say there would
have been no casualties, I am quite
sure that the number of casualties.
would have been very much less. On
one point I associate wholly with
what some of my hon. friends have:
said. I was surprised and shocked
myself that the head of the adminis-
tration of the State had no informa-
tion.........

Shri 8. C, Mishra: On a point of
information, Sir. Were the arrange-
ments in this respect similar to the
ones made in London at the time of
the Coronation?

Shri Syamnandan Sahaya: There
cannot be a comparison in this res.
pect because there was no question
of taking a dip: they were all in the
strets. But in the Westminster Ab-
bey, where about 15,000 people had
collected in a small place there were
separate arrangements for exit and
entrance.

What really shocked me was not
even this incident, but that the ad-
ministrative machinery composed of a
large number of executive and police
officials, should not have been able to
inform their Chief Minister till about
4-30 in the evening of an incident like
this which actually took place be-
tween 9-30 Am. and 10 AM.
There was no auestion of anybody
telling anybody else. That question
did not arise. I was going at about
ten o'clock in my car to some ghat
where I had arranged to get into a
boat. I did not ask anybody whether
such a tragedy had happened. I saw
people beating their heart and say-
ing “I have lost this, I have lost
that.” Hundreds of people were
talking among themselves. Some of
them warned me: “You don't go for
a bath. this is what has happened.”
So. this information was not one
which had to be sought. I must admit
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that I was shocked that such an im-
portant incident where so many lives
were lost could not reach the autho-
rities in due time. After all the time
lag between ten o'clock and four
o'clock was a big one when everybody
was at the spot.

The other thing which I also felt
should have been done was that some
of our important men—I do not mean
either the Prime Minister or the Pre-
sident—should have stayed on for a
few days after the incident. I know
arrangements had been made. The
executive was there, the police were
there. But you know the feeling that
is evoked in the heart of the person
sympathised with. Some of these
high officials. some of these dignato-
ries, some of these eminent persons,
should have been going round. trying
to see whether the wounded. whether
the suffering, were really being cared
for properly. They should have seen
to it that the dead bodies were re-
stored to their relatives if they were
there. There was also a large number
of lost persons—boys and girls. Some-
body should have been going round
to see that these little children were
restored to their parents. Now. these
things 1 found absent. I, however, do
not accuse the administration of lack
of sincerity, but I certainly feel that
they did not have the necessary ima-
gination and foresight. Perhaps in &
difficult gituation like that.a mistake
like that might have happened. It
might not have struck some people:
but it was a great omission. It would
have created a great deal of good
feeling for the Government: or at
least those who suffered might have
remembered perhaps for the rest of
their life. how a person so highly
placed was able to render advice and
assistance. This, I submit not by
way of criticism but in a vast roun-
try like this, congregations like that
B0 on and it would be well for the
Government to take account of the
mistakes crept in $o as to be able to
avoid them on a similar occasion when
it happens again.

T do not think that I have much
time now. but I shall detain you for
a few minutes over what we call the

701 P,8.D,
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present international affairs. There
has been a Peeling, I must admit,
not in any small section of the peo-

ple who form themselves into Oppo-
sition, but even in groups outside the
parties forming the Opposition here
or in the States, that in the matter
of our international relations, we pro-
bably would bave done better or
might have done better. Let us not
forget one thing. International. . .even
personal. relations. even family rela-
tions are not built up over a couple
ol years, much less international rela-
tionship. Since when have we
really started having international re-
lationship? Only a few years. It is
difficult for the world or the other na-
tions to know exactly the trends that
we follow, our psychology, our back-
ground. our intentions and our as-
pirations. It is the same not merely
for the people outside or the nations
outside but it is the same withus. It
becomes exceedingly difficult at this
stage of formation far India to just
say ‘I shall go and ally with this
Power, or I shall go and not ally with
this Power’. No one, I suppose, is
aware yet of how international rela-
tions are built up. We are just fresh
in this matter. We notice every day
or perhaps every week that on some
matters the British and the Ameri-
cans agree; on other occasions, we
find the British and the Americans
disagree. [ was talking to a friend
who has just returned from the Mid-
dle East and he was telling me that
the British have an impression that
the Americans are ousting them from
all posts in the Middle East. Know-
ing, as we do. the internal rela-
tions between these two countries, it
becomes difficult to accept that state-
ment. But perhaps there may be
some internal arrangements in inter-
national relationship. Therefore, to
say that we have not been able to
make friends is not good enough. My
feeling is that even in this short
period. it will be conceded, that we
have built up a position for ourselves
We may not have been able to create
friends but is it not good enough that
we have not been neglected? The world
has to take account of what India say*
and feels. It takes cognizance of the
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intentions and aspirations and the de-
sires of this country and of its views.
An Indian citizen is the Head of the
U.N.O. India was entrusted with
the difficult task in Korea. All these
things indicate that we are building
up a position for ourselves. On cer-
tain issues, perhaps, we might have
erred. I am not willing to say ihat
on every international point what we
have done is right. After all, our
international position, our external
policy has to be judged not from a
single incident: it has to be judged
from the totality of what has hap-
pened during the last four, five or six
years and I think even the worst cri-
tic of the present Government will
have to admit that India has been
able to build up a position in the in-
ternational sphere. There have been
lackings and lacunae of which, I sup-
pose, no one is aware more than the
Government themselves.

There is one thing on which I shall
just say a word. I am perhaps ex-
ceeding my time by a second or two.
That is to draw the attention of Mr.
Tyagi about his military equipments
and the requirements of the military
in this country. In this matter, 1
agree with the friends who have said
that the amount that should have
been spent to build up factories
for having our own military
equipments, perhaps, has not been as
it should Rave been. In the present
context of things there is no use re-
lying on other countries for supplying
you with what you need with regard
to war materials. I agree with some
{friends who have said that even if it
means stopping improvement in every
other thing for the next flve years,
you have to do it to improve the
military. I know it is exceedingly
difficult that we must train every young
man—to give military training. But
one thing is enough. Could not the
N.C.C. be enforced on all colleges?
Could not Government give us a help-
ing hand in the matter? I am sure
if the Central Govgrnment and the
State Governments gave a helping
hand to Universities they shall be

17 FEBRUARY 1054 Address by the President 204

able to improve to a large extent all
the requirements by training young
men at least with certain amount of
military training and military back-
ground.

With these words I associate my-
self with the Motion of Thanks that
has been moved.

Shri Pataskar (Jalgaon): Sir, I
rise to support the Motion of Tharks
moved by my hon. friend, Mr. Desh-
pande. This is an occasion which is
utilised for assessing the problems
and the difficulties through which we
have been passing and which we may
have to face in the near future. Con-
sidering the fact that we have been
enjoying freedom and the right to
arrange things according to our own
will amd volition for the last five
years. I would submit this: compare
it with the progress made in any
other country in the world under simi-
lar conditions. With the difficulties
which we had to face and with the
handicaps through which we had to
pass, I think a dispassionate observer
will only come to the conclusion that
weé have done. if not what every man
would like to have been achieved, at
any rate what is fairly good. That is
how I would put it. Ever since the
dawn of freedom, or practically tiwo
years prior to that, the situation in
the world has been not at all one

- which was conducive to the develop-

ment of a nation which had not bheen
free in the past. We have as well
to look to what is happening round
about in the world and see that in
the bargain we do not lose the free-
dom which we have earned and keep
ourselves as far as we can away from
the forces of destruction which are
vying with each other in what they
are doing. For instance, there is what
is known as the bloc of oountries be-
hind the ‘Iron Cusjia'n’ That is one
group. They also talk in terms of
peace always. There 1s the other
group at the present moment headed
by the U.S.A. It also has been 3ay-
ing the same thing. Both of them
have devised atom bombs and other
weapons of human destruction of
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which they themselves have become
afraid now.

1 would refer, Sir, particularly to
the troubles which we have to face.
So far as we are concerned the posi-
tion will be borne out from the fact
that we are really passing through a
period of crisis. The whole world is
passing through a period of ferment.
Ever since the 2nd of February, 1953,
or the beginning of 19853 since when
there was a change in the adminis-
tration of the U.S.A., our worries
have increased. You will ind that
on the 2nd of February, 1952 the pre-
sent President of the U.S.A—- have
nothing against him and I am mnot
going to criticise him. but in order
that we may be able to assess what
is likely to happen, it is much better
that we note what is happening
round about us—on the 2nd of Feb-
ruary, 1953 the present President of
the U.S.A.. who was formerly the
man responsible for what we now
know as the N.A.T.O. and the Euro-
pean Defence Army, declared a change
in the foreign policy. It is like this:

“Qur foreign policy must be
clear, consistent and confldent,”
the President said. “...It must be
developed...... in the spirit of true
hipartisanship. It must be
coherent and global.”

Formerly, as we are all aware, the
US.A. wanted to keep itself aloof
from all developments in the world.
What they thought was: “We are
self-suficient and we need not
bother about others.” Ever since
they entered the last war they thought,
having come in, they would like to
avoid it. But now the policy is that
it must be “coherent ang glogal”.
They are trying to follow a’ globa'
policy. For what purpose? They say:

‘The freedom they defended in
Europe and the Americas was no
different from that imperilled in
Asia’,

What they wanted to do and they
did in Europe, it is clear from the
statement of policy, they want to
repeat in Asia. And ‘that also is
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clear, for what purpose. Not that
they have any intentions against us,
but their policy is directed against
Communism and the countries which
have gone behind the ‘Iron Curtain.'

‘Their policy for making the
free world secure would envision
all peaceful methods and devices.
“We shall never acquiesce in the
enslavement of any people in
order to purchase fancled gain
for ourselves.” He would ask
Congress later to join in a e
solution “making clear that this
Government recognizes no kind of
commitment contained in secret
understandings...... etc.'

Therefore you will find that that real-
ly was a new chapter which was being
written so far as these fwo Powers
are concerned. And situated as we
are, on one side, on our eastern
borders, we Hnd that there have been
certain grave developmentis. I do not
say that they might be exactly the
result of the Communist countries
themselves. Probably they might be
due not only to the activities of the
countries behind the Soviet bloc but
also due to the conditions which had
been created in those eastern coun-
tries by the exploitation which had
been carried on for centuries thete by
the countries in the West that are
now talking of freedom. Therefore
we are,’as I would say, just between
two giants. At the present moment,
as our President has referred to,
there is tension in the world. There
is no doubt about it. And the ien-
sion is the result of the machinery
for destruction which had been de-
veloped by these two bloes and
of which they themselves are now
afraid. ’

For instance, in his address to the
United Nations this is what Presi-
dent Eisenhower says:

“In size and variety the de-
velopment of atomic weapons has
been no less remarkable. This
development has been such that
atomic weapons have virtualy
achieved conventional status with-
in our Armed Services...etc....... In
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the first place, the secret is pos-
sessed by our friends and Allies...
The secret is also known by the
Soviet Union. The Soviet Union
nas informed us that, over recent
years, it has devoted extensive
resources to atomic weapons.....
If at one time the U.S. possessed
what might have been called a
monopoly of atomic power, that
monopoly ceased to exist...etc.”

The result is that the tension be-
tween these two blocs has increased
so much that, in spite of all our de-
sire to remain peaceful, we have
naturally to be very cautious about
what is happening, around us, be-
cause we filnd that all sorts of efforts

are being made. This has added to’

the difficulties through which we have
to pass. A Germany which at one
time was conquered by the Allies
is split in two or more parts and both

sides talk of re-uniting the same."

But if we read between the lines,
probably nobody is anxious to do so;
or the way in which they are opro-
ceeding does not show that any result
is likely to be achieved in the near
future.

This tension in the world having
increased. it has. as I have said, ad-
ded to the difficulties through which
we are passing and which we have
to face so far as our external rela-
tions are concerned. It is from that
point of view that we have to look at
what the aid -to Pakistan by U. S. A.
means. We are mnot concerned
with what Pakistan does. Hav-
ing once conceded Pakistan it is.
and it should be. nobody’'s desire to
interfere in what they do. But I re-
member Burke's remarks in his “Re-
flections on the French Revolution”.
When there was revolution in France
some people said: why should English
people worry about it? So Burke's
answer to that was: if our neighbour's
house is on fire it is better that we
keep the fire engines to play on
our house for a while ready and
well-eaquipped:; it is hetter that -we
take note of it: we cannot exactly
ignore it. Therefore. even if it is
Pakistan’s business as to what they
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should or should not do. we cannot
ignore that they are our neighbours,
that we are so closely connected by
ties which existed for centuries, and
that they were once part and parcel
of our body politic. Therefore we
are very anxious that anything that
they do may not disturb us. We
are not ordinarily concerned with
what they do. It is entirely their
business. But we must take note of
what they do if it constitutes a danger
not only for them but for us as well.
I would like to point out one thing.
There has been, for instance. this
trouble between North Korea and
South Korea which is a pointer to
countries like Pakistan. like us. as to
what we should do. Therefone it is
more as a matter of friendly advice
that I would suggest this. if they
would care and understand.

1 was surprised to see some of tha
proceedings in the House of Repre-
sentatives in the U.S.A. in March
1953. There it was clearly disclosed
that America is anxious to conserve
its man-power. In South Korea they
lost very heavily. They had to give
three lakhs and fifty thousand soldiers
while the rest of the 16 countries
who joined them gave only fifty
thousand or so. The result is
they want to conserve their man~
power in America. This has been
clearly stated in the speechei in the
U.S. Congress. Besides there is the
question of cost. They say that the
cost is sixteen times more for an
American soldier to be tralned and
equipped and made ready than a
South Korean soldier. Therefore
they want to conserve their man-
power. It is one of their declared
policies which they have stated in
the House of Representatives and the
Senate. What they say is—because
the South Koreans are very good
people they tell them—"give us guns
and save your sons”. I will read
that portion from the Congressional
Proceedings. It is a very important
statement made by one of the
American Representatives on 12th
February, 1953, at the time when the
new policy was enunciated in the
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House of Representatives by the pre-
sent President General Eisenhower.
And thig is it

“America must conserve its
man-power: to do so was g neces-
sary economic strategy. South
Koreans, he said, had the qualities
for making good soldiers.”

There were the ‘rice soldiers’ in
India in former times, and the British
also said that they were very good
people, because they would them-
selves starve and make very good
provision for English soldiers. A
similar compliment is being paid to
these poor, unfortunate South
Koreans.

6 PM.

He, i.e. member of the House of
Representatives, Hon, Overton conti-
nuing said:

“Gen. Van Fleet had said that
16 South Korean soldiers could
be trained, fed and paid for the
price of one American."

Then he further said*

“I shall make no effort to paint

. for you the horrible picture of
. misery and desolation that we
found in Korea, a little country

i that has for 2§ wears suffered the
¢ tortures of a big war. Even so,
. regardless of their miseries, they
are saying ‘Give us guns and save

L L

Your sons.

Any country which wants to take
military ald from the United States
should remember what the British
did some centurlies ago in India.
There were not enough British sold-
jers who came and conquered our
country. There were the so-called
Indian soldiers who contributed to
the enslavement of their motherland.
The same thing happened in Korea.
Let any country which wants to take
military aid learn the lesson of his-
tory. Let it remember what is hap-
pening in U.S.A. They want to make
it a global thing. When President
Truman was there, they were con-
tent with a national policy. but on
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the 2nd February they have announe-
ed a global policy. They want to
rope in as many countries in the
East as possible in the name of free-
dom, so that while they give military
aid their own men could be saved
and by supplying guns there would be
employment also for their boys.

Let nobody, therefore, look askance
at us. There are some people in our
country who think, “Why should
our Government behave in this way?
If Pakistan takes aid, why should not
India take aid?” If we do, we will
be only like two parts of Korea.
Just as there is a South Korea and a
North Korea, there will be an India
and a Pakistan. Therefore, we must
beware of all talks of taking aid from
one bloc or the other. We should
be guided only by what is in the in-
terestg of our country. Ever since
President EiSenhower announced his
new policy of global strategy against
the Soviet bloc, our troubles have
begun. Therefore, we ought to be on
our guard.

Certain hon. Members said that we
are not doing enough to arrange for
our own defence. I beg to differ. It
is only five years since we have bad
anything to do with the military de-
fence of the country.

Shri 8. 8. More: Will America wait
till you are prepared?

Shri Pataskar: ] shall answer that.

At the present moment, we are
trying in all possible ways to develop
our resources. What are our steel
plants meant. for? They are not
meant for merely providing discus-
sion about the location of the plants.
Steel is one of the basic metals re-
quired to defend ourselves. We
should neither be vain of what we are
doing nor should we proclaim from
the house-tops that we are not going
to succeed. Defence 1is a serious
matter. Anybody can criticise and
suggest ways and means by which we
can at the earliest moment be In a
position to defend ourselves.

My hon. friend asked me, “Is Ame-
rica going to wait for you?” Neither
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America nor Russig is going to wait
for us. But that does not mean that
we should be a handmaid of either
of them and reduce ourselves to the
position of South Korea or North
Korea. These blocs have created so
many of machines of destruction that
it will take generationg for us, even
if we wish, to come in line with them.
It is not necessary for us to go on
those lines. I am sure that in course
of time these two blocs will destroy
each other, if we act shrewdly, wise-
ly and well. We can keep clear of
both of them. I wish both blocs
do not go any further the way they
are going. We cannot reach self-suffici-
ency in arms with the short time at out
dispusal and with the resourceg twe
have. If we attempt to do it we have
to stop all our internal progress. We
must strive in both directions. Be-
cause if there is no improvement in
the economic situation. we might be
hit indirectly, in spite of our not being
included in some bloc. I, therefore,
say that this was the point that I
wanted to place, for consideration of
our neighbours, particularly our nei-
ghbouring country which was so long
a part of our own country—Pakistan.
I would appeal to them not to in-
dulge in threatening but to look more
seriously to what the U.S.A. is doing.
1 read out extracts from the speeches
of President Eisenhower and others
to show what is going on in the
United States. It is, therefore, dan-
gerous to ally yourself with them. It
is not because of Kashmir or some-
thing else that we are protesting
against Pakistan for this military aid.
We are afraid. because, as I said, just
for saving the man-power in the
United States, they are encouraging
the South Korecans to create soldiers
at 1/186th of the cost at which an
American soldier is trained and equip-
ped. It is very easy to imagine what
would be the result; and from this
point of view it is better that all
countries in Asia, in spite of their
differences, are forewarned of the
consequences and then take the right
course. For instance, look at Indo-
China. What is happening there?
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Soldiers are being created there like
the South Korean soldiers. Battle
goes on merrily, people are killed and
the country is devastated. There-
fore, this is the thing that all Eastern
countries should take note of. 1f they
are backward they should try to im-
prove their economic condition but
should not become handmaids of any
of the blocs. This is my last ap-
peal to our neighbouring country of
Pakistan so far as the military aid
question is concerned.

Shri S. S. More: Why do you call it
last?

st firearl o aemer oY, dF WY
gune 9w feararag T @EEeW
7 qr f& ¥ FEw A WA
A § AT T AAEFT HAR qfererr
¥ dfrq 7 faved guetar &Y @ &,
Ia% gy § $8 od and anfge g
# o 7 ¥ F JaEA A T &
gg s &1 @ & f5 @x ofeqt w1
faeT ®T& qg 9 GHEAT AR IHA
dzr g€ & suwT TwAT ¥R & fod
T FIAT ACCEA | AL, TG qAST 41 ¢

“but regret that in view of the
likely developments owing to the
U.S.A. Mllitary aid to Pakistan,
that no steps have been taken to
bring all political parties together
and take them Into confidence
in regard to measures to be
adopted to meet the develop-
ments.”

A% FITET XA OF A A F-
g 97 !

“but regret that while expres-
sing sympathy to the relatives of
those who lave suffered in the
Kumbh Tragedy no mention has
been made of giving compensa-
tion or relief to them.”
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A rad foar #wr dew FuT

ag ar 5 .
“that while appreciating the re-
ference to the problem of housing,

regret that the steps taken so far
to tackle it are very inadequate.”

¥Y gg 7 aeag 9 | qgEr g
¥ graeg & F A1 §O FEA( AGAE
g Ag & 5 a7 IAA § FF wear 7
e g

‘e gag wfss f&
Mg T

gar 197 #1914 5 IAF g2
9% | AR FEA ¥ fod ¥ x@fed
qIq gt g, fraq gorr g f g ol
d qifrerm aam@n, e qrfFe T
A A AT GG B 79 & % qFFe
A safesr & gwala § fggeam ar
Y, fggaa 1 &d, fegee
FT gAT FY @AY 920 T PraAv 1 HfewA
39 T gA qAAT 5 qifeRr awd
¥ Ot 2, qfwan A fggerm,
TR T AT A AR AT #7 A
afe gri, wafr i k. arfeeeed
AR QW IT AT | THX AT HT
T Aftar fAESAr § ) W A@ wY
%g1 & fod W & arror faaq § fr aver
AR A A AR FWg TN
Tz wr AR A AT B E ) I9
Tegfaar 7 ofr et & o v

“By creating Pakistan you are
introducing poison into the body
politic of India.”

# ore fag s <@ §, caw0 agT Q@
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afeors grm | Ffrw g9 rsgfrar #1
1 &) freft F 7Y g, o ooy
AT 98 T E fF &i3 B a9 & & A
feafir s amad dar g€ § a4 waw
feafa, 45t sy feafa st & fra
e ¥ tfgm § an amr g
4 uan g fr gt feafar s & qevrq
Wt wivw 7 wearT arw 54, SE 56
TET 79 I & AR FE) FE T
o 7Y are QA &1 Hfeeer stror aF wE
gt wifarer ar e AdY fear sman f+
A A g & fod g g ¥ A A
ficar wmw, W A Fow v arfeqi
N faer 77, I fagarg 7 3
3T FY 1w q19 foar wrw 1 qAT
@t 7 amar § 5 wiww ol audr
afer & 74T & 36 doad ¥ @ @
sﬁﬁwmw*w&
FEE 1 AT JTT FY TTHTCH GG FTR
fadre &, Ar gza aga g €, A s o,
arq fraifew wredl & @F s:av ®
qeET S AT §, SEWT @ FT g
T £, rr i fer gel 7 o g,
@A 7w T, @ A ¥
w4 |gE 9T afe & 69T A ¥6
THAY 7, A 7 g, IwA I A
o §, av ot & s wgn g e oo
#Y 2 ¥ feafa & ST0r 7 SAre®Y -
¥ AGT E, 9T A9A wAT § T M,
AT JqAT FEHIT qT ATAE |
7 e, oy dar ¥ qwleg fr §9 @R
FET A g | FE ST & 77 F ¢ A0
& & sfe w7 g, o wifkaT S ¥
7Y gt Ay qgi T NI | o R
T qq A a9 /v fs w®&T e
w7 a3 wfasy § wr , & wnf wiferdt
Y, ¥ qgrow A, Sfew F e
e Aoy agen g fF AT aig At
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[sf frzeny)
femrr =g g 6 o arfeemer @
& e et F e

"ga gm & foar afeem,

w8 v F fggem

g I S & fawmr 9 & | q@i
¥ SN0 & feAr 7 0 § o o W
T F Fg 7 AT 9gw vt §
frgsdrmg A g qe gk A&
FEAT ATGAT § % X6 AR A AT AT
AEATE | AL ITH FEY FE1 § AT A
agt AWy I @ §, v qrfewr A
T A0 o a @ § AT FwdwT agl
G W3 AR AT T T FT, FA
qrEf & WHET W §23 % I A@ A AW
W g AY @O wTw fgEm A §
& 7 | @ arEo(z A faw & gEt g
¥, AR AT T SR ®T TATERT
PR E T8 @ § ndf w1 o qEe
g, >few & xw W fevrr afY W
f & agd I AR g AT Y aw
fraffoar 2 Y 8, I & greow §
TR A 8 TE G Ag A & wEm
3few araoz @ & fr & faam faomr
w1ge g fF &% &1 AT & wT g AT
¥ mfes g awd f& g N gw
qT1d, AT A9 fre B frare w1,
a1 & T N B W aTg W A
x 3T I A mifed 9% sww AT
& | 9T ouA T # o a1 A
¥ 4 §B § awar § |

@ & figar g T 37 f aft I7-
W § fF oA & a7 W T 4
fay 9T, AT AT BT WA @AY 9T
e wor & o ®F sy favrda
T §, wET ®Y I AR frey w @
&, I Y AT A ¥ A, I
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TR WIET e Ak g g Ay
ATy, Iwar ¥ R ¥aw afd o
I wt ofed v e w1 o §, AT
N AT E, F¥ v w1707 R Ty
et §, e & fdv g
AT FX, R & gfagw 7 3w & 73
¥ gz R, faeelt & 7€ gwmEd ot A
FEAT & FAETT A 1, gl o TwE
Y BFFT A A7y & Frare w1 Fad
g ®Tt ATE gHa §, 9 ag I A9
A G, IT g A AG &= 4, A
1 IT & 2o F 91, FAv ITHY Iy
qf, T ITHT TAAAT 4, AT W
TR | T §T FT §G A9 AT W] |
§ 7t srgan fF ag Wvfr & | F s
g fr aamft &= @y F o g@ a1
! qHH 6 FATAT B FT F IR 19
# AT E, AT HT AT ITH SATE |
T e Y AT foeft faraeft, v oY
qréf #Y q9T & Tr9 SATH T A 7 AAY
T & oTaF TE &, W FOTHT &
AT TR R AIF AT G| A AT
AU FEATARAE fF & aw &
A9 g, AT TR F BT qaw
o gnn fr 3w & fgg w1 3w @@
o ¥ faza gy AfeT 719 99w wwE
N O1F, JuAr oAy H o | ATl
I9AT 2 A FIF TG A0, FAT FA
¥ g T W wAE #}fag A
qESY AT AT W AT ¥ FEAT 4T I 47
fie & &9 ®Y gg WrEATEA XM E, 7
g arfeat #t a<w & At 71 g T,
e ot gy €, Fraifes o, g
HT & qIT % THT§, Ig §° IT T
YT AT ATG FTH T qFATE ST
17 %7 g.29 faame &1,y avyg & A
NAF, AYFFAAN S
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wt wo A e : gxa o frare
i

ot frowelt : gz frare i €
A AT T FHA A FL TR A
B4, FqTF T ITH WA AR wT
frare faar war, Y a9 F W FR
ilmﬁ{oﬂoﬁﬂﬁhﬂﬁ
w2 oY, F g8 § AT A g |
fommear areY sy & agt dar gR, w-
TTIat avok g d&r g | A W
T T A 43 9 Iewr @Y e @
W W A e g

TWE AR A T qga Fg 1)
AT WA TgT IT F TR A FTH wgT
Tt §, 3feT dar ¥ fagrd wr A
F, WG AT BT AT G, F AL A
a1, fty T Tgr ¥few wmar gE, -
Tt 7 arar, agt ¥ fafrr Pdfera F
rar fr agt gad Al w1t W@ AR
AT & Lo To & T N v I awy
WA A &3 gU G qE AT g |
g O gaw A Ag arar | w@ Nver
g, wE e wray g §, w¥Y ey
TeTgAT ] | X Tww F 7Y I Fe gy
o aer g | F vz g e qg Sy
I ARG, AT TF TAAL T RS-
Aw T avar a1, 7 %g @ ar v 3@
7 frgema W QY mar | gAY Ty
wgraa{ fr:

‘AT frges g < arw afr”’

AT AT wT A Fwar & g
Y wET d® gur @ e )
¥ 7t wga fF o qF w3 gam feT
wifeR g At 74t g ?  ww gT A
AT FTAT o FFT gRW AT
nfex fegem =t w& & 77w ?
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¥E-YoIq ¥ TR AT ATV A
IR @T & ot 7 = a1 e g
VT AT A IR G AT g
AT T P AY qW aWEr ¥ WO
T Suwr fevem ft ®&, oW
¥ ET v oag W e
oy gk, s ot gf ar ot
wox gf, & W ew A w, forgit
Al s g e § 1 e
g @ fedt & s o gl a3
T a% F% T Tort, &Y F gEwar
g frsg arlt WY w1y ag feer
T WG A G AT T ¥ AT Ay

ot A5 X Wrewt : g AT WX
g

ot fream : TT S K FET FNT
o Tg gy & fraw sadrard
a1 #ga § s odt #3d qaFr wfgd
qt faad qafes d7 @F Ak fagd
376! faeam gar | W wAwS |/ -
Y w7 & arv A 1| waTd W=y
&1 | AT gy AW @ 1 AR AT
FEIY ARAFEI g FF g O wamw
foref v gRaT Y <gaT) waA agal ®
TR AR TR ST g AN FTH
geT 91 a1 fasfwy o ®7 Wra
AT g AT AT qF A7g foarg
g frasT o747 § TF 91 a0 4T,
¢ forfer fear oY qaeft ey faraamjaeet |
N HTH TIAT AT @TE HFF EAragr
* o g7 W 7 dor Ay § A
®% AT AT fecar g 1 Ay w7 g
it €9 ar@ TOK 7 wgAOrg e
wir & gz Ofad, 2 IR T
@i s vz ok e g a7 W@
@t | % qafew d7 7 TS T
fe & arw F)
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[ +fr firsar |

97 OF I § fegsite & grae
# FEAr AEAZ | F5 & I T qnEw
¥ gare far av fx fraredy free & R
< 9 foegafte Y 78T fzar aar
q1 ag fead safwal # fasr, av
IFW Ferar fE g 7Y oy wwa faar
TAT | 9 F@ETA § ag Arar & fF gk
wrer 74T fagr war | 7 AT qeATESLY
AT A qar € | 99 ag TV AEY
g S A% qorreT § | 7g Ay wnafe fow
FH €I avat safraisr g s
IR AN I AL I9 gwar | Ig
TET T FH E | AR A F FAT
wrfed | s T &, forad #ow T §,
IRy YAt Ay Y w i faar war
§ ag S¥ agw fwar w w@r § A% IAw
FTATT FF (a1 AT U E A FH Y
AT I W RAT AT R@IE | ¥ AR
w7 faeafoq @697 | ag 197 €

Sy T d AFHIE AT H FgAT
STEAT § | I WAl &7 forw fear wa
gNfrfmfir s fod = & 18
w6 gt gt aw dfexr  sAEgEeT A
et ¥ AT feard &7 9guTeT v
Erea ff o & fod oF oF
@ s ¥ aswan § qRETATgE fe
wETR 7 FY 78 71 71 2 gl ww e
X Fad ama § AR Fowpsfa & fog ar
g ex e ma § i ok
forit qrea WY oo § AEY § 1 &Y F wgan
g % gy et s o #Y I Ay
qF | 39 & farerae ol aw Y g
A7 @ grew | g fear o1 AR A
o g W fequeTs € T | # ey
g agerem  oma fr fggeemT &
frad  &rr § fored are s A € )
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arafetz oEf & Jag fear § fF g7
feai faedft & fooo T AF E oY
gAY AN X &1 aead 7 v v
AR ST T§ BT § AT 7 & ¥ 7Y
1 7 Arew an fggeary 4 ¥ S
®Y ¥T R R | F |vgan § i gaay
g FgwrHE F v | fergsiw & o
W TETT IR T § ITTH TF OF ALY
AR FTreT grar § A qrerAr AT drT
M AR F for oF v d 1 AT TEET
# frrar waar gar € fe &€ ag ag
71 % g AR ITFY frsret S €
] agaT g fr awdz wove AN F A=
TIATFL| TF FATT ITHAE {F
FT AT AT T AFTAL FT gAY W
at fergefrer #Y fad 7@  aite oY+
fag avd 1 a7€ & Y wETA FIT A
fad w4 & srT 78 frcrar A 2O
AT AT FY Araw § T8 o I9F HY
T FC A Tl g | A A @A R A
2gsa §

AT F T AT 0T I B AH
WTHA STAT STGAT 971 # IS FTATE
fr wiaet srgedy o & v org 39 A
FAAT T AT A ATH TTHIT IATAT,
fFora® ST €Y FqT N1 AT IqTRT
T A g g ar 78 TR AT FT

TS § |

st q&T O Wrewt A9 A wiRg
H T JTER &Y g ATHST AF & AT

st e s W (INA)
Farafa off, AT FFA H AT Y 3T
FAE IR A A faa= wwe fRd
g1 X9 EEE & @t gIea) WY Iy g
ga § 1 agT 9X FRATAT WY AHT I
T€ g 1 vy Wl Tw gie W WY
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FawY Wt A7 7§ A€ T TG O
I g fr 39T 73T A AR A O
wa=y fiEar a1 @7 st s fwar ar
oY aga I gueAr awr H A A7
7 frea qdw #7 aFar g fe &
®oA & A 97 A1l F W F gorr<y
qrafagt ® ey T F gy AT gAY
€ | 95 oF WY& 9T agi f g7 arE
STEHY Qarfrd g AqT IA A Y 1A -
Hz § qHrE 1T FT @7 H%VT qa+W
farar fa gt gt 9 &Y ATEAT HY AT
¥ @ W T g I AFE
IR AR =8 Wq7Y & gra AT FY
Trw FTH FIAT Araa A o & [
oA daar feqralk T &
foq g7 o w3 A geaR & ofy
araTe wraar ot Ifae & 1 afy gaar
98T NTW T T a1 TF agd asy
gueAT A A | A, T fawy
R At axw fedt F a9 fararg gvz
gl frd oY aga el av )

TBENFAS qga & T awg
¥R RTIRfggam & I d
QA FRE gl ARG AT F AR
& 78 A¥ g1 W@ {, wavT, afam,
IRt A arfas | gaer sfagra o
T3 g § 1 raforn wavet & o
X CTFT FHT 99 ANT ¥ FAT ATAT
g 9 f& gz wgs garar) N ww
Wt g Ty e fafewa § fe ag aga
T A § AR 7 A W
#Iq awE A wwfE  qranTan & e
T 4 fegeam & & oa i
IR 91O & I TF GHH X fqod w7
T% IFT TT AAGT NI K@ G |
frgerm w faw faw Wl & & v
®, T 3T ¥ AP w¥TF 7 W 9T
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twfra 1 9, 38 AR fOR e Fw
g # 17 faay wY ¥w wvR quA
AT Y A 4 AR A WY A ag
HIT AT F AT ITHY G F JT
FY JASTT & AT ITHT IAL FW G |
T T qTHIAAT &) H799 @F & o
qg w&{ ¢ f 5 wgeaqul #e S7 w7y
FNTAFKATT A4 T & F | IAT
N3T #Y 7IER AN e e & gay
78 g9 #r g g I N WA
arem Y ga A Iesr gfwemw afx
F FT TEr AT IT AT G A
777 fagam & i AR @12 Rl #7 a%-
®TS, d fF s e &, agr 9 fF £
TREE T T T Yo AT E, WA
7 T gPAT AT IT¥ FF 7AT A}
a7 qwdt § fF a8 8T YT FT S |
TaT A &1 W H AR AW A I/
s g, faw faw aoeEY & o e
21 & firm frw Torifaw 2=t & S
Ht #4737 X &1 5uTER g Iwdy
g fr ¥507 9 % YA § g9
¥ AT LAY freRard 7 97 =
qX ¥ | qA v § fe Ay g g€ &
ECRIREIEGIE RS LR SU g i I )
# A ¥ AT F A g I e
T A FT T J97 I T Ay
Y I9% qo9 ® g9 TgA

Ffr frearit aga 7 73 4 &
fis 3¥ aww & sie @ ofeRy w
g 3R WY da A N § 1 W
g g1 T G g Arewd gur | whw
qEt & wAY fret & qgar w39 &
wwTC A fRaT | Bfe g frandy
@ & W AT a8 S § f ag ae-
avr ot & gwd § o fir I T
U w #R T SE-H W TR
wre ® &Ur g & afy goer IR
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[+ we'wre =W ]
AN IRITHTAERTAINT
&3 Y g Wy ggar A9 w7 da A
g

qifFE™ 7 a7a%T § I@EE §Y
g 9k ST wmr faeR aed €0
e g NIz | T wfgd
fir fafoedy e & fae o ¥ @, dar
fe IgiA TifweTrs & a1 ) &
v @ @ w forr aufemm
aR w3 ¥ fggRm’ ag S
AT ITF AT § | AT FFwHT ) g
AIH 9 T WK A FAT  FY
Y SraT ¥ g B SrewT A T I
> q | T YA T A fE aw5gw
T aer A MRt & a0 9T fedt
qT qATEF T@T W gHaT 97 | 4@
WA w1 9w §, AW g W
foedt ¥ faedr wifagl 7 s grwr-
Tz & faers g w1 g ghar
¥ ora #rk QT W A @A a1 § g
& sTaTRaIR O 3T & foq o =
e g @ @ wae famw W
T W § @ arfgd fe o g@d
F FTHC AT FoH § F@ & qAR
FTHRT PAEATE | W g Thg
¥ gas T WG | FHA A AT N
W ¥ fod age @ @ &R
¥ | @ T wE AW
ST AT WY AP TP A7 AR FE
2 9 arenw frar @ 1S A &
amm ¥ ff 7R €1 few (Fgm
A T %7 gredY § fn g o arfest F
a% T @ W | g @ T A
aTH B A TG B qH | IfeR ITE
7 T & I & 9T A @ I,
Y drwfw & 1 w1 ag e qif.
& qg W § fe g adfoet ¥ fafls-
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Th q¢ w fggear Wi ofta awar § Y
T IFH! T WY A4S v | F Fwwar
IFmERNIs IRwagaw
I IZ A faemr 81 @ Fraew A
g o ¥ ¥ Iue &Y aga o @l @R
1ot § | e H w1E &Y T T g wwel )
Yfage x@ am w1 At § ) @ TR
A wed WY § o ag fafew alx
9 wE ®T G

e e gz § & o= wfsmm
7g suwmar § fr ag o gz w & w3
FTHI I ZAST FT® FTHT HT ZT
R A A W I A A A £
HAFTaq FTET 7 TF g7 7€ §27A0
Y far g€ fow aw f g agefar
FAT HfgaTew Fog & @ ¥ @
9 | FTCNT T AATA IT AN TE R ST
fear f& sTofi § s9aT ®7 Ty
g & fymgeam & arg @A | O At
T HFE § TR FY FITF W HFER
# aar &1 qfaT fed w T
TE GFY | FIWHIT F FATT AR Ty
RE aRsiR S A A gw 7
wit gy T e e g
I 9 & orer fr ag svAr favia @7
sravd g Wl R gw 7 SR
% e 9 T #T T g8 AT
& & ag s9q wfasy & faolg s
sHaRmgaRt sawaT ST aw § 5
IR Y aar 7 Qw81 ¥ fggam
¥ @9 @A 1 IO Gwer fear § )
IR yifET FRE & o #v A
wirse fFar § 3R ST e T foad
q qar sar i.ﬁﬁ:mﬁ TR e
3, I gEm T fegEm ¥
dfasr & afeafoa 5@ & fod wTa
TETXK T ARG | W T § ot
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A R dage R AR
3T AT AR Ay oA AT EfE A
TwT ¥ g & amg @, T A
#r St g gt AR gw ate &
AHY FR FTA FTATE A FAA @
CELE

Y I FTEHIT FT ATAST TH I
¥ fraear g a9 qog ¥ Ag W
ITHY 1T FREY # fogle wy &wT
frar & 39 ®Y ATaEAw SENAT F qTY
R dfas 7 qawm & sfer s
FTH ¢F AYTT 1 7T fFar s
F o TTo HYo ¥ Ig ATAGT AW pATH
AR X ¥fFT T ¥ ok qg A
7 @Fal | W A ®Ter a1 faaqr fr
JoQFo Ao ¥F &1 fagerd | Sfew g¥wr
& fog g TR A FT F A
 wElC & oJAAT F & g
& fog gw 9% qra 7 i foig &
T TFA G, FIENL A FF9T A Y
o far § Sw & o ag @ar d
A4 9% @A & 9 @R IR
8T ¥ At waeT frar § sud seqETe
I9 F G0 AT HT IUET FTAX @A

Fr gAT forrdmry g wnfed

Teafay ot | agd sfavree §
JHAET AT F AR A a9 faw
yoe frd 1 | am) F F1)  wwear
foreft & 3 w5 amaY & 7@ faoy § 4
IR @ a ¥ qrOErfas aroErEy
& A wErq fawra qyaarert w1 forx
frar & 1 98 W 8 s F A 5 e
FT1 RYST frest § | gt awt A & OF
2T & fiF SAAT a8 A7 FTH AT AT
g, ag afoaw ot $<a7 Frgat d, dar ot
FmAaT qgar €, 9T JAT as fqaar
WUTE WTHT ¥ AR ¥ AT Aifgd AR
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foraar I &7 qawRdT AT wfgd
JrAr it as @i Y asTd | gafed
T T/ AT ATET AT Ffaw sqm 2

- @ g £Y W &1 w14 AR i 5T

FT4 ITETAT ¥ F AT AT AT TP
%8 AT 73 qIAT | FEXTR F AT AIH
w7 frmior FAT ATRY €, AT A TAT-
W a7 ATy &, AT grIw FAWI
gy &, fFT AN @ w™IER
FroT G g, IR fmww Tedw
gt & | @ araa st Ay &1 doT
FT ¥ oy AT AL AqWTS fiF waT X
B gwarE, I ¥ A K I
T IAST FT IT% fod  Froar a1
% q@erg v feaet a7 #) a2 fre
FFAT 8 A far ag FT7 FI 59 &,
W A ¥ WA FE &Y, AV qH
yrar g fe &% ang ¥ gerA ATEA -
AT 7 faar & age 9 1@ T4 A
g ¥

grfaw, sg-famior, &1 W@ I%
TS g, #T Jg SWAT ¥ ;AW
¥ & gar & afosw ¥ fiear T @Y
TGA KT TTAT A ST A A7 F AR
A SFTE #Y AT §F o1 AT § A€
a9 gFar g | & I gAML AAGL
arf gar<l & arre F @y § A}
afe ¥ oF @ 92 ofoqw w1, Ay dfe-
faas fear s, g & sl &
wTY, A AFT [O T T, T AT
¥ o% qe AR Y e ) A A
N fram gAY § o §m-
aifas gwomet § s qgfa swar
T § 39 fege F amaw A
A ¥ g FEY A AFTATT AT AT
iR ar€ oreft &, I A o FT W
Afa srar{ wrdfr a1 gy £ T
&7 49T T ¥ A aPT IR ST AN
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[sft % =1e =]

WA dx Faam §, FAH
wTar §, JEwr awa & aed )

W, & & qe ag st
AT a7 f ampEfas A, feme
gt #YT 39 & ag & quadi
AT Y S @Y g, 9% FfafoRr
aw & ofex 3T oA & fed IR
ol § aw e e & fod ft aga
AATFAT E | W A AT FAS AGE
AR goare afe & & Iow AGT g
& | arafas I= Iw & =for #1390
o1 & T AwT § 1 ¥W W & fod
o fege A5 ¥ sy wmw
frar st s 2T | gfafedt wem
foie st st smi @ 9978 9EA
aga & fawrfed & s 97 fawrfean
# o frwrfr forg 93 agar afes sk
fear o & ag & Feforme oo
w1 fear amr 1 qefy 5w & “erfas”’
= &, 3fFw feditfooa 1 ov & o
&7 § §WAT 919 A Ardfedt, aw-
g, ¥ ) SEET waow F awAr
g ¥z 7 W W A sfedd @
mar & 1 gg fafewa a1 & o o a%
W a=91 & afoy Y 397w A,
@t &7 A I w1 1 fox I Af I
graT g | o fggeam A gwdwa d fe
wE @ §N €, w1 s g €,
g A7 fordard & magw 2@ &
W g F) Qo & 57 R o srser
FraTaTr aA & fod AgE o §
fr fegem & &% 47 & oo
&t arg | W gwg § g R
o w8 W s frar ar T S w8

399 gnfa & o IuET FTC0 97 A Ag
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or &Y a1 fr fegere o o wafa
TEA A=VT °Y, I qraE WY | @R
fergem & somee At fmr & o
WEITEIRAARTE 3HH |9
w1 q¥AT & 5 e = fear s
@ ara W wrg! @
fawg o aga wefrear & fa=e fear
amAT =rfed | freor qaf wY A a2-
w4 ¥ aga otey e ¢ AR TR
ggt fremr ¥ @ ¥ & wmad
o W frewm @ fF g ¥ e
AT, TEAW R IR few ¥d-
Y BT | SH T[T H gEIRT A ATy
gfrar & o dmt o s afA
T FTAT G GHAT |

wH a=y & gra AfF AT I
& T &, § OAT AT FHIR F AT
g A T A gAR AT E |

Sori D, C. Sharma (Hoshiarpur): I
am a very harmless teacher, stranger
to the very contentious fleld of
politics. We harmless teachers do
many harmless things. One of them
is that sometimeg we arrange paper-
reading contests. While I was listen-
ing to the various speeches of the
Opposition I felt ag if I was present
at a paper-reading contest and the
honourable person who was reading
the paper wag talking  mostly
irrelevantly. I say this with due
humility as a member of the audience
and not ag a judge of the contest.
Every speaker, who has taken part
in the discussion today, hag begun
with the Kumbh fair tragedy. The
tragedy is unprecedenteq and this
tragedy has been mourned by every
house and every home in the whole
of India. ] believe there iy no Mem-
ber in this House or any other legisla-
tive body or any other corporate
body who has not felt that a very
solemn occasion was marred by this
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very fateful occurrence. I was not
present there myself—I wish I were
—but I bave met some persons who
have come back from that fair. Only
this morning I met one of my old
teachers. I read with him when T
was a student of the ninth class,

Shri M. 8. Gurupadaswamy: His
teacher, :

Shri D. C. Sharma; My teacher and,
therefore, his grand-teacher. I met
that very revered teacher of mine,
who is much more energetic than my
friend who interrupted me just now,
and he said to me that he had
returned only recently from the
Kumbh feir and that he had found
all the arrangementg to be excellent,
angd that if anything like what has
happened has happened, it should
make us feel that there are many
things which are beyond the power of
man and which show that all the
plans of man sometimeg go wrong.
It was a very fateful thing, but I do
not believe that the administration
and the Rajpal and other persons
should be dragged into this thing
To call them Nero, call them by this
name and by that name, if I can use
the expression, that is something like
‘mental bombast’. It ig a very happy
expression used by Coleridge and I
do not mind using it. A criticism of
this kind is only an instance of
mental bombast. We are all very
sorry for what has happened and 1
think the Government hag done well
in appointing a Committee. A distin-
guished Member of the House gave
a very good certificate to the Chair-
man of that Committee. If T may
use his words. he said that he had
faith in that Chairman. We should
wait for the report of that Committee
ang then if we find that the adminis-
tration wag guilty of any act of com-
migsion or omission, I would be one
of those persons who would not mind
calling the wisdom of the administra-
tion into question, but I must say
that we should not try to make &0
much out of thig tragedy, which con-
cerns all of us and over which, I
think, no Member of this House feels
more than myself,
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There was another point that was
raised and it was this. Another
hon. Member while referring to
the U. S. A.-Pakistan Military
Pact said: “Stop your Five Year
Plan: it is a flop.” I think I am
quoting the exact wordg which he
used. I must say, Sir, that these are
very unfortunate words. To call the
Five Year Plan a ‘flop’, I would sub-
mit humbly, is a misuse of words, If
you call thig‘Five Year Plan a flop
you are destroying the faith of the
people of your own country; you are
destroying the faith of the people in
your own Government, You are
destroying the faith of your peoplein
democracy. There is 'a National
Extension Service scheme in my con-
stituency which I recently visited,
and I know what valuable work they
are doing there. Roads are being
built; hospitals are being opened;
children’s parks are being started;
high schoolg are being put up; nurses
are being traineq and people are
being taught new methodg of produc-
tion; people are being taught
how to look after their
cattle—in fact the whole life of the
village, if I may use that expression,
is being transformed gradually with-
out the use of the whip. I know you
can transform the life of the people
with the use of the whip overnight,
and I know there are some people
who might like to use the whip. But
thig is being done in a most voluntary
manner, in a most democratic
manner.

It I remember alright, Mr. Aneurin
Bevan, who recently came to India
ang delivered a speech in the Central
Hall, said that India is launching
upon one of the biggest experiments
in the history of the world. that is
to say it is getting things done, it is
building a new India. according to the
methods and procedures of demo-
cracy. This is something unique,
something new. Here. on the other
hand, is an hon. Member who =aid
that this Five Year Plan was a flop.
The Five Year Plan ig the life-breath
of the nation and if you stop it you
stop the life-breath of the nation. I



231 Motion on

[Shri D. C. Sharmal

consider the use of these wordg very
unfortunate. -

Mr. Patil, speaking the other day
on the Five Year Plan said:

7 4fg w3 waw
Don't create doubts in the mind of
the people. .

Here are our friends who say: “You
Congressmen don't cooperate with us.
We stretch our hand of cooperation;
but you don't cooperate with us.”
Here are these people who are trying
to undermine the faith of people in
the very things in which the Congress
Party hag put its utmost confidence—
and still they say: ‘You don’t co-
operate with us.’.

Thig Five Year Plan, which is a
very mighty experiment, is going on
and ] consider it wag very gracious
‘on the part our Presiden! to have re-
ferreq to the achievements of the Plan.
The Five Year Plan js one of the ma-
job events that hag happened n India
during the last six years and ] think
any one who under-rates it is not do-
ing justice to the New India that is
growing up before our very eyes.

Sir. there_was another point raised
and it wag about the U.S.-Pakistan
Pact. I think no one understands
this much more than a person who
belonged to what is called Pakistan
today, who was born in that area
and who has come over to this coun-
try after Partition. I must say that
the problem of this VU.S.A+-Pakistan
military alliance will not be solved in
the way which some of the Members
have suggested here: ‘Militarise . the
nation” They think that militarising
the nation is like giving sweetmeats
to school children on g holiday. I
know some chiefs of states used to go
to the schools—I myself had some
experience—and then they said: In
honour of the visit of this ruler, Rs.
50/- is given and you distribute
laddus. 1 think laddus are an all-
India proposition—distribute laddus
among the pupils; that is what they
used to say. They say: militarise the
nation. They think militarising the
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nation is distributing laddus, distri-
buting cheap sweets amongst pupils.
Militarise the nation! Are we not
doing everything in our power to
defend our country? See what is
happening. See the Territorial Army,
the Auxiliary Territorial Army, the
N. C. C. and the Auxiliary N, C. C,
You do not go to schools and
colleges; you do not go to camps
which our Defence Ministry putg up
for the training of the army
personnel. If you see them you will
find that we are trying to create a
corps, a subatantial, sound, efflcient
corps, which will cume to our rescue,
to our aid, if the need be. But, I
think this U. §. A. Pakistan military
alliamce i something which is very
difficult to talk about because I read
some papers which are published in
Delhi; they are all very good papers,
and while I read them, I do not know
whether thig U.S.A -Pakistan alliance
has materialised or not, But taking
it for granteg that this U. S. A.-Pak-
istan military alliance has materia-
lised, I can assure you that, as
our Prime Minister has said recently
and as he hag been saying all the time,
the full remedy of this will not be the
strength of our army—that also
should be there—but the determina-
tion and the will of the people and 1
know, if Pakistan turng its eyes to-
wards us,—its aggressive attention to
us—] know all the Members of this
House would be there” to enthuse tha
nation and I do not think that the
U.S.A.-Pakistan allianre will be
able to do any harm to our country.
We have won our freedom; we will
retain our freedom and we cannot be
deprived of our freedom whatever
the alllances—military or economie
or whatever kind—may be. We
believe in the will of the people and
the determination of the people.

Sir, T have been recently visiting
my constituency, villages, small
towns. People talk of unity. What
kind of unity do they wani? They
want some seats over there, that is
also one kind of unity (An hon. Mem-
ber: No, No.) I am not talking about
you. I am talking about the people
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at large. What kind of unity do they
want? They want unity; some of the
friends should vacale these seatg and
some of the friends there outside—
and not here—should come. This 1is
not......

Sori Gidwanl: Some of them may
go there,

Shri D. C. Sharma: You will have
precedence over me, I have been
visiting some placeg in my consi-
tuency; I went to some villages, some
towns, small towns and what have I
found? Here these peopla are talking
about unity and there in the villagea
and small towns, this feeling of unity
has been created. You can understand
how our so-called leaders are out of
touch with the feelingg and senti-
mentg of the people. I visited
Mukharian, g small town. All the
parties, all the political partieg in
India, were there and they were
there to say that they will give a
good account of themselves. I do
not want tg use any word that
amounts to war mongering. They
will give a good account; they will
present a united front if any harmis
done to India. I think the talk of
U. S. A.-Pakistan military pact has
brought about natlonal solidarity,
national unity in India and I am sure
this has been u great advantage. I
am sure that our Defence Minister
will see to it that we have armaments
—we have armament factories; we
are building more factories and we
have that kind of man-power and
resources which will enable ug to
come out very triumphantly in a
battle.

One word more. The President’s
Address Is one of the moblest utter-
ances that anybody can think of. An
artist said that in art you have three
distances. An artist hag three
horizons: there 1is fhe infiermost
horizon, there is the middle horizon,
and then there is the outermost
horizon. And no artist i3 worth his
name who doeg not take into account
all these three horizong when produc-
ing a work of art. I think our coun-
try i8 g work of art. and our Presi-
dent has given ug an ideas of tha*
work of art. [First of all, he has

701 PSD.
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referred to our immediate problems
sud he has given ug wise guidance

_on them. And he hag given ug wise

guidance on those problems whica
we are tackling gradually, the Five
Year Plan and o.ler things. Above
all, he has given the outermost
horizon, the fundamental and basic
principles of our national policy:
peace, tolerance ard self-help. 1 see
self-help everywhere, I see the grow-
ing peace in the mindg of the people,
and tolerance. I am sure with the
immediate objectives in view and
with the middle and outermost obje:-
tiveg in view, we are going to waren
forward and do very well. 1 am sure
our President has given us the righ:
lead, the right kind of guidance and
given ug that wisdom which we very
badly stand in need of.

Shri U. C. Patnaik: Sir, in rising to
speak on my amendment (No. 9) I
feel great diffidence, because in the
present situation it ig not a question
of what we have to speak but what
we ought not to speak. Friends on
either side have referred to a very
important development In recent
days, namely the Pax -U.S. pact,
although there has been some differ-
ence in approach. Different people
have taken it in different light. S>me
take it ag g welcome thing; others
do not anticipate much trouble. 1
take it that the majority of hon.
Members who have spoken today have
referred very seriously to the effect
and possible consequences of the
alllance ag far as India is concerned.

There ig no doubt that thig pact
hag changed our entire approach, and
it may greatly influence the policy
of our administrative machinery In
various spheres. It i3 quite true that
the U.S. military ald does not neces-
sarily mean that Pakistan will go %o
war with India; it is possible that she
may not do so. We always hope tor
the best. and we all earnestly hope
that Pakistan wil' not {ake a step
which will make arother Korea of
this sub-continent.

But at the same time, it ig for us
to be prepared for the worst. If the
worst comes to the worst, if Pakistan
doms launch upon a large-scale offen-
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(Shri U. C. Patnalk]

slve against this country—If at least
to increase her bargaining power ie-
garding Kashmir or to cut India ofi
from Kashmir, Pakistan were to start
an offensive,—we have tu consider wvhat
are the possible effectg of that offen-
sive, what are the possible actg of
aggression that we can expect; we
have also to see how we can meet that
si:uation in the present state of
affairs,

7 p.M.

It is not & maiter to be treated
very lightly because it {s our duty
to see that we retain the freedom
that we have earned—not that it will
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be a very great attack upon our
freedom. We do believe tha: it will
not be an- attempt to invade and
occupy the entire India. But. there
is no doub: that if they want to take
the offensive, they can create a lot of
trouble for us and they can take the
offensive in so many ways.

Mr. Chairman: I understand the
hon. Member is going to take long.

Shri U. C. Patnajk: Yes, Sir.

Mr. Chairman: The hon. Member
can contimue tomorrow.

The House then adfourucd ' Two
of the Clock on Thursday, the 18th
February, 1954,



